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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 26, 1974/
Agrahayana 3, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Zonal Railway Users Consultative
Cor. nittee on South Eastern Railway
*202, SHRI SHYAM SUNDER
MOHAPATRA . Wil the Minister of
RAILWAYS be pleased to stale-

(a) whether the Catering Commit-
tee and Book Stall Committee on
South-Eastern Railway  have been
abolished and merged in Zonal Rail-

way User's Consultative Committee;

and

(b) if so, whether members of
ZRUCC have been able to give pro-
per attention to Catering Service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): {a) and (b). Yes, Sir.

SHRI SHYAM SUNDER MOHA-
PATRA: The hon. Minister has an-
swered my question only with two
words: yes, Sir, although the answer
is very complicated. I have been in
the Railway catering committee when
Mr. Gulzarila] Nanda 'was the Railway
Minister, down to this day when hon.
Minister is Shri L. N. Mishra.

MR. SPEAKER:. Please ask your
question; dp not make a speech,

SHRI SHYAM SUNDER MOHA-
PATRA: I am asking my question
with a little prelude. Railway cater-
ing in the Eastern Railway especially
{s the most mismanaged one and
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everybody has experience of the bad
food. I want to ask whether in the
ZRUCC in the South Eastern Railway
in which the catering committee and
the book committee have been merged,
it will be so constituted that the
members will be given specific duties
to go round and visit different zoner
of the railway and supervise the rail-
way catering arrangements so that
there is adequate provision.

SHRI BUTA SINGH: Sir, you will
agree that these commilleeg are advi-
sory in nature and we cannot assign
specific duties to its members. There
is a specific provision by which the de-
pariment has a regular system for
regular inspection by officers and in-
spectors of the standard of food sup-
plied and services rendered by the
contracior as well as by departmental
catering units. There is a limit on the
number of units held by a contractor
so that the contractor can bestow per-
sonal atltention. There is a thorough
investigation into all complaints and
suitable action is taken against the
contractors and railway staff wherever
warranted. So, there are specific pro-
visions in the system itself. It will
not be advisable to give specific dutles
to the members of these consultative
committees, which are purely advisory
in nature,

SHRI SHYAM SUNDER MOHA-
PATRA: The Deputy Minister is new,
but 1 have experience of this commit-
tee for the last 6 years. As a corollary
of the first question, I submit that the
number of members of the ZRUCC is
very less and so constituted that from
Orissa, where the S.E. Railway has the
largest coverage, there Is a single
member compared to 9 from West
Bengal, 6 from Bihar, 3 from M.P. and
1 from Maharashtra. He has given
adequate representation to other
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States, but he should consider whether
there should be some more men from
special interest category ‘from Qrieel,
with specific duties. Food is a very
vital item and leaving it to the con-
tractors will never serve the purpose
ot the passengers.

SHRI BUTA SINGH: It is not cor-
rect to say that the number of mem-
bars is less. From 1972 to 1974, there
bas been an increase in the member-
ship of these committees. 1 welcome
his suggestion about a little more re-
presentation to Orisga. If he can
suggest some suitable names, we can
consider it.

Meft Trwr ferg ¥w : & wTAYT At ofY
A o gt ¢ Ama A0 wfafa
& @ gy faeem ar a1 a7 =™
wfafa o1 @ quar faeew ar @R
fager At wrawwar faam & Ff
FEEE A ? vEd g8 ArA-wiiwfraes
B ¥ for oY aog & wweai A ifww
o Oy wdy oY, gofas v@ 3
i Fuv fedae arar mar faadt aog
8 I facew ®Y agwAaT qer ?

ot wx fey : WA, 1974 ®
X FFam FadY X fawifan £ ot i
W 1A% B W & f, e
afxdy % qeow WA F few qawy
T o, T F FRAT AR g
wmrog

SHRIMATI MAYA RAY: Would the
Minister kindly inform the House
whether they have any ideas of involv-
ing more women in the catering of
Railways because it is universally
accepted that food on railways is very
poor?

SHRI BUTA SINGH. It is true and
we have takep special care tp have
members of the women’'s organisations
on the panel of the railway ugers
committees.
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SHRI D. N. TIWARY: May I know
what are the specific duties of the
imembers of these advisory committees
and whether their advices are taken
into consideration ip reforming the
railway catemg ‘_a.‘l_ld oq?er matiers?

SHRI BUTA SINGH: The specific
duties of the Railway Users’ Consulta-
tive Committee at the zonal head-
quarters are to advise on (1) the pro-
vision of amenities in the area; (2)
proposals regarding the opening of
new stations; (3) arrangements regard-
ing time-tables; (4) improvement of
services angd facilities provided by the
railways; (5) any subject of general
public interest or public convenience.
or such matters affecting services and
facilities which have been the subjects
of representation by users, or which
have been referred to them for con-
sideration and report by the adminis-
trative Ministry of Railways or the
National Railway Users' Consultative
Council; and (6) matters arising from
the reperts of divisional committees or
such other matters as may be speci-
fically forwarded by the divisional
commitiees. These committees have
been very useful. They do not meet
at one place; they meet at various
places. They have done a lot to im-
prove the working conditions and
amenities at the railway stations and
trains,

SHRI S M, BANERJEE. Is it a fact
-that the lunch which is served to
Members of Parliament costs only
Rs. 4207 T would like to know whe-
ther similar lunch would be provided
at a higher rate to the passengere in
trains, because the difference is g0
much both in quality snd quantity.
Is there any schenie like that?

THE MINISTER OF RAILWAYS
(SHRT L. N. MISHRA): The guestion
of vending coniract or the arrange-
ment of refreshments etc. hag been
causing us considerable worry. I am
not referring to Parliament House,
where the position is all right, but to
the rallway stations and irains. As a
matter of fact, I may inform the
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ot wa foy : e Ffaw ¥y et &

House that I have been thinking whe-

ther it is advisable to have depart-

mental catering in all the places when fw argt oY |/ET T faar smw g T
the railway is running in the red and .

we have beep incurring huge losses in & W Ao & Ao &w & §HT
catering in the departmental side. STaT

‘Therefore, wherever we are making fear a e ot T ¥ dar 9T
‘profits, I wanti to continue department- Ham frwar dar o faer =) wpar
al cateri~g and in places wherever we ' . ' .
are having losses we -would Hke to Y 7 7Y A foraa a SaH iﬁ |

-auction it and improve the finances of
the railways

If we have tp improve the quality
‘of food at a higher price, it can be
-experimented upon. We can have two
or three classes of food. But I do not
think it will be befitting our present
policy when we have abolished one
-class of passengers tp have twg or
three varieties of food.

SHRI S. M. BANERJEE: But what
about variety? Now the Members of
Parliament are charged Rs. 4.20. Could
it not be Rs, 5.207

st g@ gn fow s fa¥ Ay
Aty & wal ¥ fodr sraTa @Y v Ay
IR 9 FE |

W wgRd ¢ qTeT @1 uF qar
Fa w7 dfed a1 sarar w7 Hfwy

siteelt st arf <@ g TRE
T FT HANT § 99 KT AT A9
afafa aarf § =g afefa ar g el
AdY & 1 WrwT AT wraT § ag fasgw
wEw AT ARG Aiq faa w0 qar gaw
ardy ST AT AT AT AT Forerdy §
Iay WIgW A T8 AT & ar Y
fasga ardY €F 9T g@T § T AT
g & 7 =3 gy &, at =T Wy gawy
A0 A 3@ *1 ST awtwea 7 ?

a wFy § afe av wew foe
FT 4

AT wT weur swary afwfe o

fermrfesit w1 o fean ome

*203. sft srevarers fafemy : &
fafw, = st weqd@ v AdY o
Fary &Y guT 76 5

(7) ¥ g FWT q@iET
qanY sedm wfafe w7 fawrfai w1
NTT AT {EE & HIATHY g g
% am w3 frmr @@ ;W

(@) qemai & fo7 sgqai &7 87
fagrfoit # sodr@ § 5% ar # wed
& wga<, 1974 & A9 SoAH ATAAT
arafr v qagady REm AT war g ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) The Report of the
Joint Committiee, placed on the Table
of the Houses on the 13th March, 1972,
was examined by Government and a
Bill, namely, the Representation of
the People (Amendment) Bill, 1973, to
amend the Representation of the Peo-
ple Acts. 1950 and 1951, was introduced
in the Lok Sabha on the 20th Decem-
ber, 1973, and is now pending corisi-
deration in that House. Implementa-
tion of the law, would come up after
the Bill receives the approval of

Parliament.
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(b) Some of the important observa-
tions of the Supreme Court in the
judgments rendered between August
and October, 1974, generally relevant
to the subject-matter of the .Question
inter alia relate to huge expenses In-
curred by candidates, political parties
and others and also the evil f com-
munalism which go to affect free and
fair elections.

SHRI MADHAVRAO SCINDIA : Shri
Gokhale was a member of the Joint
Parliamentary Committee, as we all
know,, and the principal recommenda-
tion of the Joint Parliamentary Com-
mittee was the formation of an experts
committee to go into the matter of the
feasibility of List System or any other
system of elections in this county. This
was a unanimoug recommendation. I
repeat that Shri Gokhale was a member
of this Joint Committee.

Yesterday, in the Rajya Sabha,
Shri Gokhale categorically rejected the
List System. I quote him—a rather
meaningless sentence:

“Under the present system, this is
the only way in which democracy
functions not only in India but
wherever a similar system is operat-
ing.”

If I may illustrate the point—no
offence is meant to the Minister—it is
like saying, “I am Hari Ram Chander
because I was named Hari Ram Chan-
der and all the Hari Ram Chanders
call themselves so because they were
named so.”

I do not understand the meaning of
this sentence. It is not for Shri
Gokhale to accept or reject it. It is
for the experts Committee to go into
it. I would like to know from the
Government why the experts com-
mittee has not been set up and when
the Government propose to set up the
experts committee.

DR. SAROJINI MAHISHI: The
Joint Committee made certain recom-
mendations. But many of them were

u
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nqt unanimous. There were dissenting
volces also there. On the basis of the
recommendations of the Joint Com-
mittee, a Bill wag framed and it was
int#oduced on the 20th December, 1973.
The Bill is before the House. ..

g I

SHRI MADHAVRAO SCINDIA: It
was a unanimous recommendation.

DR. SAROJINI MAHISHI: There
are many recommendations which were
not unanimous. The Miniser also
assured that there will be some deli-
berations with the leaders of the Op-
position regarding the electoral reforms.
This may be considered at that time.
But, as the House knows, the Bill which
was introduced in 1973 was on the
basis of recommendationg made by the
Joint Committee. The List System was
also considered. Takin into considera-
tion the colossal expenses incurred and
also the social and economic conditions
existing in our country today, it was not
considered feasible at a certain stage.
Of course, that does not mean that the
deliberations may not include a discus-
sion over this thing.

SHR MADHAVRAO SCINDIA: This
was a unanimous recommendation.
The Minister has not said that. Do I
assume that whatever goes on in the
Joint Committee is always wrongly re-
corded? The record shows that it was
a unanimous recommendation. I did
not ask the Minister whether the List
System was feasible or not. That res-
ponsibility was given to the experts.
committee. It is for the experts com-
mittee to recommend or not to recom--
mend. why was the experts committee:
not set up?

DR. SAROJNIN MAHISHI: This
may be taken up at the time of deli-
berations with the leaders of the Op-
position regarding electoral reforms.

SHRI INDRAJIT GUPTA: She is
evading the question asked by the hon.
Member. She is talking about the
merits of the question. She is saying
that it may be taken up at the time of
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the deliberations with the leaders of
the Opposition regarding electoral re-
forms. His question was as to why the
experts committee was not set up.

DR. SAROJINI MAHISHI: ' The
Joint Committee consisted of experts,
It wag appointed in 1971, After
the dissolution of Lok sabha, the
Committee ceased to operate. After
that, again, a similar Joint Committee
wag constituted. The constituted Com-
mittee consisted of experts from both
the Houses. They studied the whole
situation. If that is one of the recom-
mendations, certainly, that can be taken
up when electoral reforms are discuss-
ed with the leaders of the Opposition.

MR. SPEAKER: We are all experts
on elections. Those who succeed are
always experts.

SHRI MADHAVRAO SCINDIA: I
I may seek your protection, I still have
not received a reply to my question.
Why was the experts committee not
set up and when is it going to be set
up. Surely, they are going to honour
the Joint Committee's recommendation.

DR. SAROJINI MAHISHI: The
experts committee as he means was
not set up. The Joint Committee which
consisted of also ‘'experts submitted the
Report and the deliberations are going
to take place with the leaders of the
Opposition on electoral reforms.

SHRI MADHAVRAQ SCINDIA:
Another principal recommendation was
the formation of the Election Com-
mission from a single member body to
to a multi-member body. And from
the Constitution of India it is quite
clear that we do not have to amend any
law to make it a multi-member body.
Article 324(2) says:

“The Election Commission shall
consist of the Chief Election Com-
missioner and such number of other
Election Commissioners, if any, as the
President may from time to time
fix...”

‘Why has the Government not accepted
at least this recommendation of the
Joint Committee of Parliament? Is it

because Mr. Sen Varma opposed this

when he wasg the Election Commis-
sioner?

DR. SAROJINI MAHISHI: Earlier
the Election Commission made certain
recommendations. Later on, a Joint
Committee was appointed of both the
Houses, Again a similar Committee
in 1972 submitted Their report in 19872.
A number of recommendations have
been made by the Joint Committee and
on the basis of this only, a Bill was
introduced in the House on 20th
December, 1973. What I mean ig that
certain reccmmendations have been
put in the form of a Bill, and when the
Bill comes up for discussion, these
things can be taken up. The hon.
Member is just picking up one or the
other of the recommendations. There
are a large number of recommendations
and on the basis of those recommenda-
tions only, the Bill has been introduced.

SHRI JAGANNATHRAO JOSHI:
She has not replied to his specific
question as to why a multi-member
body of the Election Commission is
not formed.

MR. SPEAKER:
very clear.

Her reply was

Mr. Naik.

SHRI B. V. NAIK: More than
once the hon, Minister has men-
tioned about electoral reforms. May
I know from the hon. Minister whe-
ther the canard that is going on in
this country regarding electoral re-
forms has been swallowed by the
Government hook, nail and sinker and
whether the Government does not
think that the disorganized opposi-
tion needs to be given a sort of boost
in its morale by changing over the
party system as well as regulating
and legislating, for that sake, the
party system in this country so that
it is put on a more organized basis?
Are we not missing the wood for the
trees? I want to know whether re-
form in regard to regulating the



11 Oral Answers '

party system also is not equally im-
portant as the electoral reforms, I
hope the pith and substance of my
question is understood.

SHRI K. LAKKAPPA: ] could not
understand him, Sir. As a member
I have a right to understand the
question of the hon. Member,

If the Member
understand each
rome into

MR. SPEAKER:
and the Minister
other, both of us do not
the picture at all.

DR, SAROJINI MAHISHI: 1 have
tried to understand what the hon.
Member said. Electoral reforms is
not a slogan. It is a matter which is
very seriously being pursued and it
has come in the form of a Bill which
has been introduced -in this House,
Therefore, it is not that the Govern-
ment has swallowed it, as he said,
hook, nail and sinker. That is not
the correct way of saying.

The electoral reforms are quite
large in number, Some have heen
recommended by the Election Com-
mission and some by the Joint Select
Committee, All these have been
taken into consideration by the Go-
vernment while formulating the Bill
which has been now placed hefore
the House. Now, when the discus-
sion stage comes, it may be zccepted
in the form it has been placed or
with some changes. Therefore, finally
that will emerge as consolidated
electoral reforms which the House
wants to incorporate

SHRI B, V. NAIK: T submil sha
has not understood it.

SHRI K. LAKKAPPA: T appre-
ciate the decision of the Government
in bringing forward a comprehen-
give Bill to change the election laws.

.- d.would. Tilse .to know. whether the
reforms . consist of revolutionary
changes. We have observed for many

NG b s, i
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yeers that in the elections communal
parties ang fascist organizations In
the name of political parties are
operating in this country and scuttl-
ing the entire democratic system.
Taking this fact into consideration

T would like to know whether any
reforms have been incorporated in
this Bill in order to see that such
political parties are not permitted to
participate in fhe elections by intro-
ducing communalism, fascism and
reaction to scuttle the democratic set
up. '

DR, SAROJINI MAHISHI: Part
(b) of the hon, Member's question
deals with some of the observations
made by the Supreme Court in this
connection and the hon. Member
must have come to know about these
observations. All these evils of com-
munalism and casteism are to be
eradicated as early 3s possible, But
the observations of the Supreme
Court by themselves will not be able
to do that job, It is for this House,
for the country, for the people and
for different organizations to have a
continuous process of tackling these
evils. Whatever reforms that are go-
ing to be introduced have been put
into the body of the Bill which is be-
fore the House and the hon. Mem-
bers can go through it and suegest
changes also if they want to put
some specific things. That car be
considered when the Bill is taken up
for discussion.

SHRI ERASMO DE SEQUEIRA:
It is no secret to any of us that less
than half the vote of the people of
this country has produced more than
two-thirds of fhe répresentation in
this House. This in any language
cannot be called representation......

SHRI N. K. P, SALVE: Tt is a
matter of opinion.

SHRI VASANT SATHE: That is
all over the world, 'in any democracy.
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. SHRI 0 DE SEQUEIRA:
In view of this, I wish to ask the Go-
vernment whether any thought fs

being given to the evolution of a
system where the wishes of the peo-
ple through the ballot box are going
to be closely represented in the com-
position of the legislature.

DR. SAROJINI MAHISHI: That
is an opinion expressed by the hon.
Member but the existing system of
the simple majority has been consi-
dered to be quite effective in electing
the proper candidates to the repre-
sentative body.

SHRIMATI T. LAKSHMIKANT-
HAMMA: I want to know whether
the Select Committee has recom-
mended the lowering of the age
limit to 18 for voting and whether
the Governmen ‘will consider it.

SHRI S. M. BANERJEE: How do
you know my question?

DR. SAROJINT MAHISHI: As 1
told you, there are many recommen-
dations and the Government did take
into consideration most of the recom-
mendations and only on the basis of
that, brought forward the Bill before
the House.

st W A Wl - § e
&7 & Sraqar Argar § & s Agw
afafa & gt wafa & a ¥ fagast
FY 717 WA ® foF oy Atwer oA
7% F74 a1 fania faar ar, afz &, ar
T 7 3@ 0 = fam § e far
2 al a2 fwa favia aeagar g

ﬂclﬂ'ﬁﬂﬂﬂﬁﬂz
2 fear qar &

SHRI JAGANRATHRAO JOSHI:
I asked whether it was the recom-
‘mendation of theé Belect Cofnthittee
to hand it over to a body of
experts—I wanted to know yes or no.

RAFT SiqTa
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DR. SAROJINI MAHISHI: The
same question was asked. The Joint
Committee itself comsisted of experts

and. another expert commiitee has
not been formed—] have made it very
clear.

SHRI JAGANNATHRAO JOSHI:
Whether Y was fhe recommenda-
tion of the Joint Committee or not,

that was what 1 asked. I am putting
a specific question.
W WEEQ  RAAT FT AT

AIEARECEALE LA i
o UTo gRo FANT : AMT§ |

DR. SAROJINT “MAHISHI: The
Committee consisted of experts nn&
if this question is to be taken up
that can be taken up at the time
of discussion of the subject, when
this Bill comes up for disedision and
at the time of deliberation by the

Iesd_ers_ of the opposition. o
SHRI M. RAM GOPAL REDDY:
I want to know whef with the

minority, both the individual mem-
bers and parties are getfing elected
to the Lok Sabha and Assemblies,
and to avoid this whether Govern-
ment contemplates reducing opposi-
tion parties to one or two so that
parties which do not get 15 or 10
seats to Assemblies or Parliament
are not rccoguised; are you going to
de-recognise them?

DR. SAROJINI MAHISHI: It is a
matter of opinion.

SHRI KRISHNA CHANDRA HAL-
DER: At the time of amending election
laws, is the Government going to
amend it in such a manner that a pro-
portional representation would be pro-
vided for in the amendment?

MR. SPEAKER: This 'question has
aiready been put. Two Members
‘have already asked and'she has given
the reply. I think we can go to the
next question now.



st S —— 1 A

I5 Oral Answers

Disposal of Cases under M.RT P, Act

*204. SHR] B. V. NAIK: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the approximate time taken to
dispose of a case for ecither expan-
sion or setting up a néw undertaking
by the Monopolies and Restrictive
Trade Practices Commission;

(b) what steps are being taken ta

expedite the disposdl of genuine
cases; and
(c) what steps are taken to in-

vestigate and reject promptly the
requests which are prima facie un-
acceptable?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Detailed
information with regard to the pro-
gress of consideration of the referen-
ces made to the Commission under
Chapter III of the MRTP Act, 1969
for the period 1st June 1970 to 31st
December 1972 are given in the first
and second annual administrative re-
ports of the Commission for the sald
periods, copies of which were laid on
the Table of the House. The requir-
ed information for the calendar vear
1973 is contained in the third annual
report which will be lald on the
Table of the House shortly. A state-
ment showing the name of the under-
taking, the date of receipt of the
reference by the Commission. the
date of submission of the report and
the actual time taken by the Com-
mission, etc., in respect of the re-
ferences made so far to the Com-
mission under Chapter ITI, is laid on
the Table of the House [Placed in
Library. See No. LT-8572/74.]

(b) and (c¢). Section 30 of the
MRTP Act provides a time schedule
for the disposal of a notice under

NOVEMEER 26, 1974

Oral Answers 1

section 21, application under section
22 or proposal under Bection 23, In
view of this statutory provision, no
further steps are called for. All the
same, the procedure for consideration
and disposal of applications bcth
under the Industries (Development
and Regulations) Act, 1951 and the
MRTP Act, 1969 received after 31st
October 1973 have been streamlined
with definite time tables for dispesal
of applications of various categories.
They are incorporafed in the guide-
lines for industries 1974-75 copies of

which are available in the Parlia-
ment Library.
SHRI B, V. NAIK: Sir. on the

basis of this detailed reply that has
been given will the hon. Minister
state in simple terms whether we can
say that the working of the Mono-
polies Commission is satisfactory?

SHRI BEDABRATA BARUA: The
Annual Administrative Report of the
Commission is before the House and
it is for the House to judge about its
working. The duty of the Govern-
ment is to make references to the
Commission for its opinion on appl-
cations for approval and we have
found these opinions have oeen help-
ful in coming Yo a decision.

SHRI B, V. NAIK: While the
reply does not emphatically say ‘ves’ or
‘no’ the Annual Administrative Re-
port of the ‘Monopolies Commission
which has been quoted in the Ques-
tion has made certain brief referen-
ces which 1 quote:

“As against 22 references receiv-
ed in 1971, only 10 references were
received in 1972, The Commission
has, however, observed that =a
number of cases of large magni-
tude and importance to tne eco-
nomy were decifed by the Central
Government without reference to
the Commission®™

“The Commission cannot help
feeling that there is some incon-
gruity in that sometimes cases not
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involving any major issues are re-
ferred to the Commission while
others, which would prima facie
involve important considerations,
are not so referred.”

“As has already been stated, the
number of cases referred to the
Commission by fhe Government in
the year 1972 was considerably less
and but for the work relating to
the interconnectfdn enquiries, the
Commission would have suffered
from want of work.”

Is it not a clear-cut stricture passed
on the Company Law Administration
by the Monopolies Commission in
black and white in this and what
has the Minister to say about it?

SHRI BEDABRATA BARUA: It is
a fact that only 10 per cent of the
applications that are made under
the Act to the Government are re-
ferred to the Commission and the
Commission has mentioned this fact.
Our reply has been that the Govern-
ment has to function under the
MRTP Act which provides; that any
repetitive referenceg are mnot made.
Sections 21, 22 and 23—before mak-
ing a reference—Government has to
come to an opinion that no decision
could be taken without a further en-
quiry by the Commission. 1f that
opinion is arrived at only then a re-
ference is made, Also, in similar cases
repetitive references are not made.
Further, when there is a clear case
for rejection no reference is made.
When it is in national interests that
a licence should be cleared early no
reference is made. Only in cases
where Government has doubt end
even in those cases if we make a
reference only in selective cases.
While expressing its opinion, the
Commission also goes into every as-
pect of the question, including the
demand projection for the Commo-
dity as a whole. In regard to the
case, for example, of Hindustan Lever.
the Monopolies Commission express-
ed its opinion of the production of
STPP and the national demand for
the commodity. The opinions were
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valuable to us in deciding subsequent
cases and repetitive references were
made when other companies also ap-
plied for approval for the production
of STPP.

So, it i8 not as if the Government
has been rather applying unsatisfac-
tory standards. 1 would like to in-
form the House that in the case of
the annual report of the Monopolies
Commission, it is now going for print-
ing and it will be placed on the Table
of the House—the Commission has
stated its position the delay in the
disposal of the applications. The
Commission has stated “as only pre-
posals which are considered to be
some what complicated in character
would be considered as requiring fur-
ther enquiry before the Central Gov-
ernment decides on the matter.,” So
the Commission also recognises that
complicated cmses are usually sent
for enquiry. It is not possible to lay
down guidelines ag such. After con-
sidering all aspects of the case, a
reference is made to the Commission.

SHRI INDRAJIT GUPTA: May I
know from the hon. Minister:

(a) whether it is or it is not a
fact that a large number of cases
involving very big companies and
big projects which have been re-
ferred to the Commission have been
decided in favour of the companies’
applications by a majority of 2:1,
that is to say, that the Commission
is composed of three Members only.
which very often takes such im-
portant and crucial decisions by a
majority of 2:1,

[ want to know from Government
whether they have given any thought
to this matter to see whether jt is
desirable or not that in such im-
portant decisions which affect the
whole pattern and structure of in-
dustrial growth of this country should
be left to be decided by a majority
of one Member in this Monopolies
Commission.
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(b) It is not clear from the state-
ment which has been laid—the
second part of the Statement—as to
how many cases were referred by
Government to the Commission and
how many were subsequently with-
drawn by Government itself with-
out giving any reasons to the Com-
mission.

The Chairman of the Commission has
publicly complained that very often
applications are forwarded to them by
Jovernment and when the Commis-
‘ion is seized of them, suddenly, in
the meanwhile, Government with-
draws the applications from the Com-
mission without giving any reason
whatsoever,

, As far as Commission is cencerned,
I would like to know how many cases
have been referred and then with-
drawn by Government without ascrib-
ing any reason and whether it is the
result of a back-door lobbying being
done by these big companies.

SHRI BEDABRATA BARUA: Re-
garding the first question, it is true
that the Monopolies Commission has
given a report in which there has
been a majority opinion and a minority
opitiion. But, sinee that matter is not
decided by the Mononolies Commission
but its opinion is considered by Gov-
ernment. both the majority and mino-
rity opinion is taken into considera-
tion before a decision is taken. And
since both the opinion are forwarded
to Government, there is no possibility
that the majority decision will always
prevail in the case of opinions for-
warded by the Commission.

. I would respectfully tell the hon.
Member that the Monopolies Com-
"'mission functions only in an advisory
capacity. And Governmient takes a
dedigion after the reports—both the
‘'majority and miniority opinion—are
received and considered,
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Regarding withdrawal of cases, I
would like to remove a misunder-
standing. OQut of 50 cases, 13 have
been withdrawn. I do not have the
tota] figure with me, But in no case,
is it due to lobbying. There have
been withdrawals because the parties
themselves had withdrawn the appli-
cations. Sometimes the applcation
has been turned down by the Licens-
ing Committee and so we have in-
formed the Commission that the
Licensing Committee has disapproved
of the licence and the Commission
decided not t6 pursue the mattér—I
think that is the position by and large
1 will nat be able to give the facts as
to in how many cases on what
grounds they were withdrawn. I do
not have these details with me now,

SHRI INDRAJIT GUPTA: Is it =a
fact that the Chairman has publicly
stated that Government withdraws
applications without giving any rea-
sons to that Commission? It is on
record in the. press,

SHRI BEDABRATA BARUA: I will
not be able to give an answer to that
immediately.

SHRI VASANT SATHE: In view of
the reply which shows that the
Monopolies Commission has now prac-
tically become redundant because
enough guidelines have been laid
down by them on the basis of which
you can now decide the cases your-
selves, in view also of the fact that
Government can withdraw the cases
because the Commission's role is only
advisorv and also in sonsideration of
the fact that the Commision itself has
saig that it is short of woerk, are
Government considering abolishing
the Commission altogether?

SHRI BEDABRATA BARUA: I
would request the hon, Member to
read the latter part of the 1972 Re-
port where thig matter has been men-
tioned, The Commission itself has men-
tioned that it has got pther ,furftigna
as well, In fact, I would like to in-
form the House that apart from Chap-
ter three of the Act, there are other
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chapters, four, five and six which are
of vital importance. where restrictive
and monopolistic practices and other
matters are provided for. The Com-
mission itself in its report has said
that so far as restrictive practices are
concerned, it would like to have the
Registrar appointed. At that stage,
there was no Registrar., It was more
than a year ago. If the Registrar is
there, cases are discussed and then
the Commission would be able to go
into all the cases of restrictive prac-
tices. Many cases of restrictive prac-
tices have since been filed with the
Commission and the Commission is
going into them. Some cases of mo-
nopolistic practices have also been
filed against some foreign companies.
but since they have gone on writ
petition to courts, the matter could
not be taken up, So it is not a fact
that the Commission has become re-
dundant. It has got a lot of work in
regard to its origina]l functions.

SHRI VASANT SATHE: In gpite of
it, the monopolies are growing. What
is the function of the MRTPC then?

SHRI BEDABRATA BARUA: That
is a different aspcet altogether.

Government also do not try to just
refuse licences. The point is that we
go into the lfcences to bring down the
equity holdings of the applicants and
Government try to see that export
obligations are imposed and observed
and also the control of the houses is
reduced. Only in cases where small
scale industries and other interests are
involved do Government refuse pro-
pasals for expansion by the monopoly
houses.__

SHRI N. K. P. SALVE: Assuming,
while not conceding, that all the
various obligations have been very
religiously observed, have Govern-
ment made anv evaluation as to whe-
ther the unsuspectine consumers have
been given any relief in respect of
good;; manufactured by the monopo-
lies and oligopolies? .-I take it that
one of the main purposes of the Act
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is to ensure that the consumers are
not exploited and fleeced by undesir-
able and unscrupulous trade practices
and supposedly prevent enduring dis-
parities in wealth and economic op-
portunities of power. If you say that
in preventing disparities, you can do
nothing, at least for prevention of
malpractices which fleece the con-
sumers and exploit them, to what
extent has the law been upheld—
assuming while not conceding that all
these obligations have been followed?

|

SHR] BEDABARATA BARUA: The
hon. Member is presumably referring
to restrictive trade practices resorted
to by various companies. In fact, we
have registered a few thousand agree-
ments of restrictive practices. The
companies have to register under the
Act. This has to be processed. We
have gone before the Commission in
quite a number of cases.. The Mo-
nopolies Commission itself has gone
into these matters and sometimes it
had asked the compenies to revise or
desist from resorting to these prac-
tices. I have po hesitation .in saying
that the industrial system in India is
replete with restrictives and mono~
polistic practices and a lot needs to
be done. That is why I have ab-
solutely no doubt that the monopolies
commission has a very vast fleld of
operation. The Government and the
Monopolies Commissiotn have to put
before the country a system in which
all these restrictive and monopolist
practices would not be there.

wf 1974 W gyarw A W A7 AN

TRAYE @ _TW & e
*205. sitARt T &N oW

¥ AdY ag T F P A

(%) @EITAYT WA €uT ¥ fras
FaaTfal 7 9%, 1074 Y ¥ AT
¥ wm faar;

~(a) s gady qar ey sy
¥ frax fead wiary @
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() geary & e fFag s
frogare for w3 qar feaq s |
faafms 57 @ ; @

(7) foax wA=rfeal 1 a1 3
ger fear mm & 7

NOVEMBER 26, 1974

Oral Answers 24

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 1,004 employees
working at Saharanpur railway sta-
tion including Khanalampura Yard
participated in the strike,

(b) to (d). A statement is placed on
the Table of the Sabha.

Statement

No. of employees who participated in strike.

No. of employees arrested. . .

No. of employees relesased.
No. of employees removed from service,
No. of employees taken back. . .

No. of employees now under suspension.

Class IT  Class III  Class IV
Nil 178 826

39 33

39 33

23 52

. 22 52
3 3

st qE T @ ST IS wTAAE
Rar ot 3 fadr § sa% wariaE 3%
FAFAE 4 & 3 urmTsw sdr Y
g 8% §, fwa ®Y aroq g} foar wr -
F sramaTEaTg i e AT ATy ?

R A & fFar ff grar #18s-
Arer 7 arfefade w7 78 feaemar war 32—
F7 Ay wAveT F1 wrAFrt £ fF wgrea-
1z ¥ d% wleawrd 7 fagir gsame
%73 Al #1 @A fEar 8 S
qm AR WA, TR ATATE GEE |
34% fasme e £ famar oy mar, #fwq
1€ Fraary 7@ gf, wafs  g@aw
T HW I AT THETT A H
fawms Ay faarga; < oFwa & fear
qar | ot Adt WRTT FY g AAFI
2 AY 3@ o a1 iy & wf, afe

siaE AT ARY & AT FOWIG AT WiT
wTatad w17 vAw fawre cang fear
QAT |

=t az fag  wara wRE A w9
v ¥ we & a1 fowraa 4 8, A
R ¥ guaT @1 g, afs 2 fem w7
foeraq 49a  ar sE% @ # O
S wTada |

8% ¥ Sg& AT F WA AT GRIY
vHG T § ®gT 91 §—
Employees removed from service—

23 in III class and 52 in class IV;
employees taken back—22 in III

class and 52 in class IV,

saR A SrAEEN § fag oF g oFrg
dar anfy & forek a1t & Fr Ay sidy
& WYC ag oY amew @ &FT &)
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W qee T ol w ATETT T
srAerr ¢ i agroge ¥ gaw &
feAl & ®T7 9T Wy I AWl FY
& wf gfaami # ot qaqra fear mr
2| AT T aTAl X Ay ww"T
forar, 3 frerad WY @ M-
oTAT WA g fr 3w fasm
Faargy #Y 7€ 7 @ Y AY &AW A
#1 gt a T § IaH oy ardy q@eT
fear maT E—aar T aEEr dY S
At 51T 3 wrww ¥ Ifaq FEATES
FuY ? Ef‘

stz fag © A F @R TR
g ¥ fraza 2 fx gard Tig agd Y
farwrad =1E § W17 g IR A= FLAT
T & | 9% F gAT WM & a1 H @
q9q 3A ¥ A # w g fw o€
qaore frar mar g--afe s #
Qfers e gw f7@ FIAA AT @
T g |

SHRI S. B. GIRI: The hon. Minister
said that certain employees have not
yet been reinstated. When are 'they
going to be reinstated, if there is DO
specific charge against them? __

SHRI BUTA SINGH: As 1 mentiox}-
ed, there is hardly any employee in
Saharanpur station who has not been
reinstated. Only three remain Ssus-
pended in class IV and three in t.:iass
II1. So the question does not arise.

st w7 fag wroww qi¥ ;o AaAT
wENed ¥ s AEar 3 fF g wo
% feaq QFaTATEs AEIT g¥, fraal &
fasms aFa 97472 7 S g
aras @58 & sawr W weE AT
wat a1, sak fasrs o FrAawEy &
7€ 3T QE FES F A H I
®TEq ?
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Wew W ;T ¥ ar #
& s gfed

SHRI S. M. BANERJEE: The Min-
ister was kind enough to say in this
House the other day that he would
consider sympathetically cases of all
those employees who were not i~
volved in sabotage or violence. May
I know whether during his recent
meeting with the General Managers,
he has given them any guidelines, so
that the decision is not left entirely
in the hands of officials but are de-
cided on the basis of those guide-
lines?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): If the hon.
Member hasg tried to go through the
report of my speech, he will find that
I have started with this and given
instructions about the gquestion of
handling the strikers and taking a
sympathetic view of their cases. Now
glx months have passed and we do
not want to be harsh to them. We
want them to come back to duty. We
have also decided hat after the receipt
of an application or appeal, within
8 weeks, the cases will be disposed of.
But many cases were not disposed of
and I have discussed the matter with
the general managers. They have
gone back wih my instructions. From
today, I am going to start informal
talks with labour leaders also. Today
I will be meeting Mr. Dange and
others. 1 want to talk to them.

wreara & frrmer & e feaa de fat

¥ qre o WG & At § e
" 206, S arqew wfgeare ;@
e Wit o el ag adr fa
T FO fE

(%) ®1 3ax warea w1 FrE
fararrua Freft § i toerears g & v
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w7 AW { wa teq gfvea wmaw
¥ feit o2 o7 W &% ¥ uF g
e 1 #7 qrar T4T

(&) wav ¥ & 7= #Y gfw
faedr a1 3= frarsT a7 omft @ o
¥gver e w7 FrAT AT SIWvEaTI
FC ggwT fad ¥ g ;W

(7) =aT ST A 4 Ty Fwrg
wiw FUE § W1 aft g A Sgd W
qfcorm faad ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIY¥AJ: (a) to (c). In the month
of September 1974, Indian Oil Corpo-
ration's Sales Officer at Satna receiv-
ed an anonymous telephonic com-
plaint alleging shortage of Motor
Spirit (Petrol) in the MS tank at
10C's Satna Depot, and that the shor-
tage is being compensated by mixing
kerosene in petrol tank. This com-
plaint was pased on to the 10C's Al-
lahabad Office. An Officer of I10C
from Allahabad Office inspected Sat-
na Deppt on 27th/28th September and
checked the actual stocks in the petrdl
apd kerasene depot tanks with the
boock records. No discrepancy wes
hgwever found by him. Since the
complaint was anonymous no further
action was taken in the matter.

No enquiry in this regard has been
-conducted by the Government.

st arqem wfgeare : W&t gy
T a9 wuT # g7 & fa fadt s
wisa grT foramaa & € 7, THfAc
98 & A1 ff Fwf ot | 9w 47
& o 7w e § ww & 9 A
ot formgia wgae ot | & wrrfra wat
oft &Y JrAETE & fag qawmr sTgar
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g t® 30 femae w1 & &9 oA &
A T TE T T IF w9 A
e st oft 1 A qr—rgw W g
Ft & it ¥ ) F agi ffw My mgr v
arew g o qa &t # fagdt 31 3= faar
g R—Tg qg €I X faw w7 wwr
g1 ar Ty ¥ fawrar war g1 & srear
st § 5 ol st am & @0
freft 3 wer a7 avoqm A Y wr om-
&1 gife #71 ? & mgaT § fF ww o=
#Y AT F@E, FF AEo Ao Mo
o WRTATT FT HILT TAT AT |
7 ¥® a<g ¥ fazdy @1 I & fawar
& T qgd qmHt 9T fagam § )

st %o Wo wWreWIW : gfz "THAIT
HEE TH W H ®iE WL GEAT T
A A S SAMEW 1w g 4787
TR g A & waeq T F1 wjw WA
FT NG TEA| F 55 F1 fa=§ & fodwe
agt F7 g—1g 3w 2 fx Aeifee &
W 9% W5 &, @ o o avg &Y AT
firet &7 wge giar &, Sfaw 78 Foad
@ &1 0w & e gEr W
AT ) ¥, TaE 9ga qisi s gaar
g, afFT ag o1 wRTH § 9wE fear
omar &, Fifa: SATHT wifees FhaEY
Ta< w4 gret &, T fera & T fawir
g4t o7 gadr § 1 R S a2fz g Fr
oA A AY AT ATaA |

st wrq T wfgeaR : T, gae-
9T F G2 T 97 30 qIAE FT AT
4T 4T €T WAt a7 I§ AY AT Fq-
o fa 9g & fagdt a1 = faar gar a1
fo wdi?

WS RYINT : J¥T 3T GHG FAIA |



x
WRITTEN ANSWER$ TO QUESTIONS

Printing Paper for Publisher of All

Jndia, Hisd} Rallyay, Time Table

*207. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleapged
to state:

(a) whether it is a fact that Gov-
ernment are not sympathetic towards
the private’ publls"ner of the All ndia
Hindi Railway Time Table, even by
wa}- of using the1r good ofMlces for
making available to the publisher
printing paper on controlled rates; and

(b) in view of the fact that print-
ing paper is not available except on
exorbitant price, and the Ministry are
not prepared to concede to reasonable
demands, whether it is the intention
of Government to get the publication
closeéd down?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHHIL
BUTA SINGH): (a) and (b). No, Sir,
Rajlways have been assisting the pri-
‘vate publisher of All India Railway
Hindi Time Table by way of advertise-

gots  and timely supply of train

mm,gs etc. As far as request of the
firm for supply of printing vaper is
concerned, the Railway can render no
assistance as there is no statutory
control over pr:ce and distribution of
Ppaper.

Fixation of Uniform Price of 0il by
OPEC

*208. SHRI D. K. PANDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased tq state:

(a) whether Organisation of Petro-
leum Exporting Countries, has agreed
1o fix uniform price of oil:

{b) if so. the facts thereof: and
{c) how would this help India?.
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVI¥A)® ‘(ay"No, Sir.

(b) and (c), Do not arise,

Target of proadnction of ferfilizers fixed
for 1974-75 .

*210. SHRI BANAMALI PATNAIK:

SHRI P. VENKATASUB-
BAIAH:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased ta staje;

(a) the targets of production of fer-
tilizers fixed for the year 1974-75 and
how far it is expected to meet the ro-
quirements of fertilizers;

(b) the targets fixed for import of
fertilizers from other countries with
the names of those countnes and kind
of feriilizers to be 1mported tlunq.g
1974-75 ahd the extent to which these
will help in meeting the requirements;
and

(c) whether there is likely to be any
deficit between the demand and sup-
ply position, if so, how it is I.ikely to
be met?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. \..AN!BH)
(a) The target of nroduction for the
year 1974-75 is 14.33 lakh tonnes of
nitrogen and 3.63 lakh tonnes of P205
against an estimated requirement of
27.86 lakh tonnes of nitrogen and 9.31
lakh tonnes of P205,

(b) and (¢). Governmeni have al-
ready planned the imports of 10 lakh
tonnes of nitrogen and 3.5 lakh tonnes
of phosphate. The above nutrients to
be imported will be mainly in the
form of urea. calzium ammonium ni-
trate, di-ammonium phosphate " and
triple super-phosphate. The sources
of imports mainly Japan, Eastern
Europe, Westrn Europe, Canada and
U.8.A,

Every effort is being made to cover
the deficit to the extent possible by
additional jmports. '
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Expansion Programme of Rallway
Lines in Bihar during 1974-75

*211. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the expansion program-
me of railway lines in the State of
Bihar during the year 1974-75 is not
likely to be implemented; and

(b) if so, which of the railway lines
are affected and the reasons thereof?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Yes Sir,
It will be implemented.

(b) Does not arise.

Investigation to Charges of Restrictive
Trade Practices against firms during
the last six months

*213. SHRI M. S. PURTY:
SHRI S. N. SINGH DEO:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of firms against
whom charges of restrictive trade
practices have been investigated dur-
ing the last six months;

(b) whether enquiry has been com-
pleted in all the cases; and

(c) if so, the findings thereof and
the action against those firms?

THE M'NISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) During the six
monthg period from 1st May, 1974, to
31st October, 1974, the Lionopolies and
Restrictive Trade Practices Ccmmission
instituted inquiries into 12 cases of
restrictive trade practices; 7 on the
basis of applications made by the
Registrar, Restrictive Trade Agreements
under section 10(a) (iii) of the Mono-
polies and Restrictive Trade Practices
Act, 1969, and 5 on the basis of its own
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knowledge or information under sec-
tion 10(a)(iv) of the Act.

(b) The inquiry proceedings in all
these cases are in progress.

(c) Does not arise.

New Local Passenger Trains in West
Bengal after Railway strike

*215. SHRI R. N. BARMAN: Will
the Minister of RAILWAYS be pleased
to state the particulars of new local
passenger trains added in West Ben-
gal after the last Railway strike?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): After the Rail-
Strike in May, 1974, one local train
No. U-49 has been _introduced from
Hawrah to Ulubaria with effect from
1st October, 1974. One pair of local
passenger trains from Sealdah to Bara-
sat has also been extended to/from
Dattapukur with effect from 1st Octo-
ber, 1974.

Long distance trains without proper
amenities

*216. SHRI MADHURYYA HALDAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that many of the long distance trains
do not often have amenities like fans,
lights and water thereby causing dis-
tress to passengers; and

(b) if so, steps taken by Govern-
ment in this regard?

THE M'NISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) There
have been occasional complaints from
passengers of long distance trains
about the lack of amenities in the
coaches,

(b) There is an acute shortage of
train lighting cells in the country due
to failure of supplies and lack of capa-
city. Arrangements have been made
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to increase the capacity by encourag-
ing new firmg to come Intp the fleld.
Additional supplies by replatal are
also being arranged.

It has also been detected thai large-
scale thefts and pilferages of amenity
fittings on certain sections have caused
inconvenience to the travelling public.
Following steps have been taken to
check thefts and pilferages:

(i} Selection of adversely affected
areas for thefts of amenity
fittings to launch concerted
drives.

(ii) Following up such drives with
arrests and recovery of stolen
property.

(iii) Intensification of collection of
crime intelligence with a view
to arrest persons dealing with
stolen property.

(iv) Organisation of special drives
on Zonal Railways during
train lighting weeks.

Loss to Railway property duc to fire
in Upper India Express

#217. SHR1 SHASHI BHUSHAN:
SHRI P. MEHTA:

Will the Minister of RAILWAYS be
pleased to state:’

(a) the estimated loss to the Rail-
way property due to fire that broke
out in the bogie of Upper India Ex-
press near Allahabad in the last week
of October, 1974; and

{b) whether any compensation has
been sanctioned to the vistims and if
s0, how much?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
cost of damage to railway property
has .been estimated at approxima
Rs..1,05,000. - - - .
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(b) No application for compensa-
tion has so far been received. How-
ever, a sum of Rs. 13,900/- has been
paid as er-gratia to the relations of
the deceased and the injured. A
Claims Commissioner has been ap-
pointed to determine the claims for
compensation arising out of this acci-
dent.

Running of B. D. and G. D. Mughalsa-
ral passenger train without 1s¢ Class
Bogie

*218. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that B. D. and G. D. Mughal Sarai pas-
senger train runs without 1st class
Bogie for the last many months; and

(h) if so, the reasons for not attach-
ing 1st cless Bogie in the said train?

THE MINISTER FOR RAILWAYS
(SHRI L. N. MISHRA): (a) and (b).
Only in October, 1974, the trains ran
without the scheduled composite 1st
and 2nd class bogie for a number of
days on account of extra requirements
of such coaches for the Puja Holiday
rush. Such stock has since been re-
leased and the trains under reference
are now running with their scheduled
composition.

Violation of Section 293A(1) of Com-
panies Act by M/s. Victoria kron
Works Ltd.

*219. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of LAW, JUB-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether M/s. Victoria Iron
Works Limited have violated section
203A(1) of Companies Act, 1956 and

(b) if so, the action taken by the
Department of Company Affairs upto
date? )
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) and (b). It is pre-
sumed that the Hon. Member is refer-
ring to M/s. Victory Iron Works Pvt,
Ltd (Registered office: Salkia, How-
rah).

The profit and loss account of the
company for the year ended 18/10/71
showed that the company had made a
contribution of Re. 500 to the Forward
Bloc. The matter was taken up with
the company which replied that the
contribution had been made in igno-
rance of the provisions of section 293A
of the Companies Act, 1956 prohibit-
ing contributions to political parties or
for political purposes. The company
also stateq that the amount had since
been reimbursed by a director. As
the contribution was nf a small amount
and as the amount had been recovered
from a director, it was decided not
to prosecute the company under sec-
tion 293A. Action is beinz taken
against the auditors for not pointing
out the contravention of the law in
their report on the annual accounts of
the company.

Decigien ea requirement of Wagens

*220. SHRI N. K. SANGHI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have since
decided about the number of wagons
that it will require during the next
three years, if so, the salient features
thereof;

(b) whether his Ministry have since
placed orderg for their manufacture
and it so, the rates at which orders
have been placed with the manufac-
turers; and

(¢) whether Government have eon-
sidered it desirable to spread over its
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orders on the manufacturers in such
a way that the industry is enabled to
function at the optimum efficiency
throughout that period?

THE MINISTER OF RAILWAYS
(SHRI L. N. MIGHRA): (a) While no
specific estimate of the requirement
of wagons during the next three
years has been prepared, depending
upon the trends of actua] materialisa-
tion of freight traffic and availability
of adequate resources, Railways in-
tend to arrange procurement of suit-
able number of wagons in' these years
within the overall target of 1,00,000
wagons during the Fifth Five Year
Plan as it stands at present.

(b) Qrders have already been plac-
ed for 50,925 wagens (in terms of
four wheelers) of which about 35,600
wagons have been ordered on the
wagon building units in the industry
and the balance on Railway Work-
shops. Most of the orders placed on
the industry were covered against
the 1972-73 and 1973-74 Rolling Stock
Programmes. The prices at which
these contracts were awarded, type-
wise, are given in. the attached state-
ment. A tender for procurement of
1750 wagons (in terms of four whee-
ler units) of 1974-75 R.S.P. is under
finalisation and tenders for procure-
ment of the balance provision upto
1974-75 R.S.P. of 11,711 wagons are
due opening on 16th December, 1074.

(c) Yes, Sir. The distribution of
orders had been made on an' equit-
able bagis to give a uniform load to
all the units in the industry. Addi-
tional orders that will be placed will
also be done on the same basis. The
outstanding orders are adequate to
engage the eapacity of the industry
for more than two years and addition-
al orders when placed will give them
a further ene year's load. With three
years load, it should be possible for
the indusiry to optimise their pro-
duction.
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Statement
Type of the wagun 1972-73 R. 5. I. 1973-74 R. 5. P.
contract price per contract price per
wagon wagon
(Base date 1-4-70) (Base date 1-4-1973)
Port Town Non-port  pPort Town Non-
wagon Town wagon port
builder wagon builder wagon
buijlder builder
Rs. Rs. Rs. Rs.
1. Broad Gauge Bogie open type BOXT Mk I 63,500 62,500 79,500 78,500
2. Broad Gauge Bogie open Tch BOX (C) with
non transition type C. B. C. . 72,189
3. Broad Gauge Bogn Cnvered wagon type
BCXT k II . . 81,838 80,838
4. Broad Gauge Bogic open wagon type BOY . 28,000 33,277
5. Broad Gauge 4-wheeled oil Tank type TORX 28,447 37.340 36,940
6. Broad Gauge l"uar-\-\ heeled covered wagon
ype *CRT” .
Iat slab . . . 25,713 25,313 .
24,361 (M/s Hindusthan
General Industries)
24,995 (M's Modern
Industries)
2nd slab 27,200 26,800 34,777 34,377
25,848 (M s Hindusthan
CGieneral Industries)
7. Metre Gauge Bogic Covered wagan type
‘MBC. ., . . . . .. . 42,999

Nots: (i) In addition to the above base prices, escalations for increase in wages and steel with
respect to the base date, gre also payable.

(ii) The above prices are exclusive of the cost of wheelsets, centre buffer couplers etc. supplied
by the Railways free of cost.

Agreement with Foreigy Covntries fo- garding import of oil with any forelgn

Import of oi) country recently; and
(b) if so, the main features thereof
*221, SHRI N. E. HORO: Will the alongwith its terms and conditions?
Minister of PETROLEUM AND
MIc be pleased to state: THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
(a) whether Gpvernment have en- LAVIYA): (a) and (b). In accord-

tered into any fresh agregment re- ance with the agreemept concerning
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cooperation in the field of oil bet-
ween the Government of Libya and
the Government of India signed in
September 1973, a Joint Committee
on Oil to supervise the exscution of
this agreement and to encourage and
develop technical cooperation between
the two countries had been set up.

At the first meeting of the Joint
Committee held in Tripoli from Octo-
ber 9 to 12, 1974, it was decided in
principle that India would purchase
2 million tonnes of crude oil from Li-
bya during 1975 on terms and condi-
tions to be specified later. India
would explore the possibility of ex-
changing this crude oil with fertili-
zers,

O&NGC proposal to purchase an
old coastal steamer for conversion
into drilling ship for oil exploration

2001. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether many vessels in the
Indian coastal fleet are very old and
fit only for the scrap heap;

(b) if so, whether the Oil and
Natural Gas Commission propose to
buy an oil coastal steamer, due for
scrapping and to convert it into a
drilling ship for oil exploration at
Bombay High; and

(c) if 80, the broad outlines
regarding the plan of Government in
this regard,

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Some of the vessels in the Indian
coasta]l fleet are old.

(b) and (c). To expedite the explo-
ration and development of the Bom-
bay High area, ONGC proposes to ac-
quire additional mobile drilling rigs.
For this purpose ONGC ts on the
look-aut for suitable hulls (in operat-
ing cendition) in Indla and elsewhere.
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Quality of Lﬂehv‘q Soup:

2002. SHRI VARKEY GEORGE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the lifebuoy soap-
coming in the market is far inferior as
compared to its quality ‘manufactur-
ed in the past inspite of its price
having been raised by 50 per ~cent;
and

(by whether Government propose
to enquire into the matter and
direct the manufacturers to produce
better quality of soap?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) The total fatty matter
content in Lifebuoy soap had come
down some months ago and had dec-
lined to 57 per cent in July-August
1974, but has thereafter been restor-
ed to the normal level and Lifebuoy
soap is currently being made with
TFM of 61-62 per cent and is a pure
soap.

(b) Does not arise.

Damage to Posta] Van of Upper
India Express due to fire

2003. SARDAR SWARAN SINGH
SOKHI: Wil] the Minister of RAIL-
WAYS be pleased to state the extent
of damage caused to Postal Van, as
a result of fire in' the adjacent com-
partment in the Upper India Express
on 31st October, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): There was no Pos-
tal Van. The burnt coach No. SE
5205 was a second class coach, the
leading half of which was open to
passengers and the trailing half was
being used for Railway Mall.Service.
This coach was completely burnt ex-
cept the under frame. The cost of
damage is estimated at approximate-
Iy Rs. 1,95,000.
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Uneconomic Re-conditioned Compirters
hired by Rallw ys from IBM

2004. SHRI DEVINDER SINGH
‘GARCHA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railways have
hireq uneconomic re-conditioned
Computers from the IBM and have
paid as rent a sum which accounts
for almost the price of the machines
so hired;

(b) whether these machines ‘and
computers are not being utilised to
their full capacity and this poor utili-
sation has cost lakhs of rupees and
also adversely affected the employ-
ment potential;

(c) whether serious irregularities in
purchase of these machines have
also come to the notice of the Gov-
ernment; and

(d) if so, stepg being taken to set
ihings right and avoid wasteful ex-
penditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A few computers
of the 1400 serfes have been taken
on renta] basis by the Railways from
IBM. Ip terms of the Industrial Li-
cence granted by the Government,
such computers supplied by the IBM
on hire, or on outright sale, are re-
conditioned machineg only. These
machines are not uneconomic. The
rentals paid for these computers are
uniform for all IBM customers. For
various considerations, it was consi-
dered prudent to take these machines
on rental rather than to purchase
them outright.

(b) No.

(v) and (d). Do not arise, the ma-
chines being on hire, '

Proposed reduction ip
of Tallow

2005, SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

consumption

(a) whether Government are con-
sidering to reduce the consumption of
tallow and to reduce dependence on
its import from the U.S5.A.;

(b) whether shortage of caustic
soda and increase in the price thereof
are responsible for the disappearance
of soaps from the markets in India;
and

(ec) if so, steps taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) Government have decid-
ed thet no further import of tallow
will Ire allowed for the soap manu-
facture by the organised sector.

(b) In the first half of the year
1974 there was some fall in the pro-
duction of soaps by the organised sec-
tor. Indian Soaps and Toiletries
Makers' Association stated that in
view of the unremunerative prices of
soaps, they were unable to purchase
adequate quantities of oils at the pre-
vailing high prices.

(¢) The informal control on prices
of soaps which was ipn force prior to
10th September, 1974, was lifted from
all varieties of soaps, subject to the
organised sector of the industry rais-
ing production to the optimum level
ie. the best of the last three years
and producing a ‘Janata' toilet soap
to be made available at a price to the
consumer of Re. 1.00 to Rs. 1.05 per
cake of 100 gms.

Allocation of more Diesel Oll to
Rajasthan

2006. SHRI SHRIKISHAN MODI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased te
state:

(a) whether Rajasthan Govern-
ment had approacheq the Centre for
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allocation of more diesel oil to the
State;

(b) if so, reaction of the Central
Government thereto; and

(c) quantity of diesel oil supplied
to Rajasthan State uptoc November,
19747

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) to (c). Yes, Sir. Supply of diesel
oil is however, at presenl free and no
State-wise quotas are being allocat-
ed. Demands of Rajasthan are being
met in full and supplies have been in-
creased by the oil companies to the
extent required. Figures of giesel
supplies are not maintained on a
State-wise basis.

Re-fixation of Pay in Revised Scale
of Pay of Laboratory Technicians,
X-ray Technicians, Dressers etc.

2007. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether, while fixing in the
revised pay scales, gome changes in
the pay scales and in the status of the
categories of Laboratory Technicians,
X-ray Technicians. Dressers  and
Nurses (Mairons) are being actively
considered over ang above the recom-
mendations of the Third Pay Commis-
sion; and

(b) if so, the aalient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). There
is no proposal lo revise the pay scales
of the categories of Laboratory Tech-
nicians, X-Ray Technicians, Dressers
and Nurses (Matrons) on Railwavs
over and above those recgmmended
by the Third Pay Commission.
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Written Answers 44

Supply of futtiace ol to Indusirial
Units in Goa

2008. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state the procedure laid
down for giving furnace oil to estab-
lished users and industrial units in
Goa?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
Established consumers of furnace pil
are entitled to draw supplies from
their supplying Companies. In mak-
ing supplies a 10 per cent cut is how-
ever being applied over 1973 offtakes
in the case of 33 priority industries
and 20 per cent cut in the case of all
other industries. For any addition-
al requirements the parties have to
apply to the allocation sub-committec
of the Standing Committec on Fur-
nace Oil headed by Secretary and Di-
rector Genera] Technical Develop-
ment, After the approval of the sub-
Committee necessary authorization is
given to the oil companies for release
of additional guantities,

A bulk quota is also placed at the
disposal of State Governments with
effect from 1-7-1974 to meet the re-

" quirements of small scale units and

state enterprizes which are not regis-
tered with any central yponsoring au-
thority. The State Governments are
to set up their own mechanism for al-
loecation of this quota. For Goa. an
allocation of 4,738 KI's has been made
for this purpose for {he current year.

Violation of guidelines by the
Companies

2009. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether any Public Limited
Company or Private Limited Com-
pany has violated the guidelines issu-
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ed in August, 1072 in regard to re-
muneration payable to managing and
whole-time Directors; and

(b) if mo, what action has been
taken against those companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The guidelines
issued in August, 1972 relate to the
policy followed by the Central Gov-
ernment in dealing with applications
for approval to the payment of mini-
mum remuneration to the Managing/
Whole-time Directors and Managers
of public imited companies and pri-
vate limited companies which are
subsidiaries of public limited compa-
nies. Hence the question of violation
of these guidelines by the companies
does not arise.

(b) Does not arise.

Shortage of Petrol, Diesel and Kero-
sene in Orissa

2010. SHRI ANADI CHARAN DAS:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
slate:

(a) whether there has been acute
shortage of petrol, diesel and kero-
sene during the last gquarter in
Orissa;

(b) if so, Government’s reaclion
thereto; and

(c) steps taken by the Central Gov-
ernment to supply the gquota fixed
for the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHID):

(a) There have been no reports of
any acute shortage of petrol and die-
sel oil in Orissa during the last quar-
ter,

Kerosene oil quotas allocated to
States however have been cut to re-
duce consumption. It is likely that
this may have given rise to some
shortages of kerosene oil in certain
areas.

(b) and (c). From the current
month cuts applied on the State quo-
tas of kerosene oil have been reduc-
ed to increase availability. The ex-
tent of cuts which was increased upto
30 per cent in some months has now
been reduced, to achieve a reduction
in overall consumption by about 10
per cent only. State Governments
have already been advised to have an
effective system of kerosene distribu-
tion and take suitable action against
hoarding or black-marketing of ke-
rosene opil.

0il Companies have been advised
to build up sufficient stocks at their
Depots to ensure supplies to the
States according to their guotas.

Special Audit Ordered by Company
Law Beard

2011, SHRI VEKARIA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS he pleased to
slate:

{a) in how many cases, the Com-
pany l.aw Board ordered special Audit
Under Section 233-A of the Com-
panies Act, 1956 during the year 1973-
74; and T

(b) what wag the outcome thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) During 1973-
74, the Company Law Board ordered
special audit of the accounts of the
following two companies:

(i) Hindustan Rubber Works Ltd.
(ii) Amritsar Sugar Mills Ltd.

(b) The reports have not yet been
received.
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Remittances made by M/s. Burmah
Shell ang Caltex

2013, SHRI NAWAL KISHORE
SINHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the total remittances made by
Messrs Burmah Shell ang Caltex dur-
ing 1873 and upto 31st October, 1874
under the (i) head office expenses (ii)
service charges and (iii) royalty; and

(b) the steps taken by Government
to minimise the remittances made by
foreign companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)::
(a) No remittances have so far been
allowed under these heads for 1973
ang 1974

(b) Remittances will be allowed
only where prior approval has been
taken on the basis of the essentiality
of the service and its non-availability
or inadequacy in India.

Accident to Upper India Express

2014. SHRI BISWANATH
JHUNJHUNWALA:

SHRI K. LAKKAPFA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the bodies of all the
persons Who were killed in the acci-
dent to Upper India Express on the
31st October, 1974 near Allahabad
have been identifled;

L

(b) in how many cases the compen-
sation money has not been claimed;

(c) what steps are being taken to
inform the legal heirs of the deceas-
ed; and

(d nature of assistance given to the
injured?

NOVEMBER 26, 1974
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THE DEPUTY MINISTER IN THE

' MINISTRY OF RAILWAYS (SHR1

BUTA SINGH): (a) No.

(b) No applicatinrn for claim has so
far been received.

(¢} The next kith of the deceased
and thnse geriously injured were in-
formed telegraphically, wherever pos-
sible.

(d) An ex-gratia amount f Rs
10,400 has been paid to the injured
persons. Imwediate medizal aid and
beverages were also given to the in-
jured.

Unmanned Railway Crossing in
Punjab .

2018. SHRI RAGHUNANDAN LAT.
BHATIA: Will +the Minister cf RAIL-
WAYS be pleasad to state:

(a) the number of unmanned Rail-
way crossing in Punjab State; and

(b) if so, steps taken to avoid acci-
dents at such crossings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There are 1231
unmanned level crossings in Punjab
State.

(b) To reduce accidents at unman-
ned level crossings, the following pre-
ventive measures have been taken:—

(i) Stop Boards have been pro-
minently displayed at the
approaches to all unmanned
level crossings within rail-
way boundary on both sides
of the track to warn the road-
users to cross the railway
track cautiously;

(ii) Whistle Boards have been
fixed along the track, enjoin-
ing upon the drivers of the
approaching treins to whistle
as the train approaches the
unmanned level crossings
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giving warning to the road-
users about a train approach-
ing the level crossing;

(iii) The Ministry of Shipping and
Transport/State Governments
have been requested to pro-
vide road signs on approa-
che; to all unmanned level
crossings;

(iv) The State Governments have
also framed ruleg under the
Motor Vehicles Act requiring
the drivers of al]l vehicles to
stop short of the unmanned
level crossings and then
cross the railway line after
ascertaining that the track is
clear on both sides;

(v) Educative campaign to spread
safety consciousness amongst
the road-users is also being
carried out by way of ap-
peals to automobile associa-
tions, issue of leaflets in re-
giona] language through the
police authorities to owners/
drivers of fast moving vehi-
cles, publicity through the
medium of All India Radio,
cinemaslides, etc,

In addition, the Ilevel crossings
where both road and rail traffic is
heavy/or visibility is restricted are
being converted into manned level
crossings on the basis of periodical
traffic census or on receipt of request
from State Government/Road Autho-
rity, on a programmed basis.

Dieselisation of Passenger traing in
Kerala

2017. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to gtate:

(a) whether Government propose
to dieselise more passenger trains in
the State of Kerala; and

(b) if so, which are the services
which Government propose to dieselise
In the near future?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Not at present,

(b) Does not arise.
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Cadre review before retrenchment of

Railway employees of Engineering

Department, Jaipur Division (Western
Railway)

2020. SHRIMATI PARVATI KRISH-
NAN: Will the Minister of RAIL-

WAYS be pleased to state:

(a) the number of employees re-
trenched and given notice of retrench-
ment in the Engineering Department
of Jaijpur Division of Western Rail-
way;

(b) whether a cadre review as
promised by the Railway Minister has
been undertaken before deciding about
the retrenchment;

(e) whether the possibility of ab-
sorbing the surplus labour in other
Departments was examined; and

(d) if so, with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Np regular staff
have been retrenched. 17 Casual la-
bourers have been laid off and notices
have been given to 40 casual labour-

Ers.

(b) The cadre position was review-
ed, but because of reduction in works
as a result of the economy drive, no
vacancies could be founq to accom-

modate them.

(c) and (d). No vacancles could be
found for them as the economy drive
applies to all Departments.

NOVEMEERR 26, 1074
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Propesal for taking aver of Drug
Indusiry

2021. DR, SARADISH ROY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government are having
any proposal to take over the entire
drug industry; and

(b) if so, the main features thereof?”

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). There are 116 drug
manufacturing units in the organised
sector and about 2300 wupits in the
Small Scale Sector engaged in the
manufacture of Drugs and Pharmaceu-
ticals. Of the above, 36 units have
foreign equity exceeding 50 per cent.
In addition there are another 32 units
whose foreign equity is 50 per cent or
below, The value of bulk drug pro-
duction presently in the country is
about Rs. 50 crores of which Public
Sector accounts for a production of
Rs. 18 crores. The value of formula-
tions produced in ihe country is esti-
maled al about Rs. 360 crores. The
share of Public Sector in production
of drug formulations in 1972-73 was
about 8 per cent; the share of the
foreign sector i.e. companies with fore-
ign equity exceeding 50 per cent is
about 45 per cent, and for bulk drugs
it is 33 per cent. According to indus-
trial licensing policy announced in
February, 1973 the Jrugs and pharma-
ceutical industry has been included in
the list of industries for which foreign
majority companies and companies be-
longing to large houses are also eligi-
ble for participation, A provision of
Hs. 70 crores has be=n included in the
Draft Fifth Five Year Plan for expan-
slon/diversification of drug industry in
the Public Sector., The draft Fifth
Five Year Plan envisages increase of
production of drugs formulations 0
Rs. 500 crores and of bulk drugs %o
Rs. 150 crores.
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The Parliament's Committee which is
examining the programmes relating to
Social services, Education, Man-power
Planning and population policy under
the draft Fifth PFive-Year Plan has
made the following suggestion in res-
pect of drug industry:—

“The Drug Industry should be
nationalised to control the prices and
ensure quality”.

Governmeni has appoinied a Com-
mittee on Drugs and Pharmaceutical
Industry under the Chairmanship of
Shri Jaisukhla]l Hathi and its terms of
reference inter alia include:—

“To recommend measures neces-
sary for ensuring thai the public
sector atlains a leadership role in
the manufacture pf basic drugs and
formulations and rcsearch and dev-
elopment.”.

Production of Drugs in Government
Factories

2022, SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased tc state.

(a) how many items of drugs are
being produced by Government's own
drugs, indusiry, and

(b) the numes of the drugs pro-
duced by each Unit?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). A statement indicating
the name of important drugs manufac-
tured by the departinental and the
public sector wunits and of Cenlral
Government is atlached,

Statement

(1) Indian Drugs and Pharmaceuti-
cals Limited.
(a) Antibiotics Plant, Rishikesh.
1. Penicillin and its salts
2. Streptomycin Sulphate
3. Tetracycline

54

4. Oxytetracycline
5, Nystatin.
(b) Bynthetic Drugs Plant, Hydera-

bad.
1. Para Phenitidine
2. Phenacetip
3. Sulphaguanidine
4, Sulphadimidine
5. Sulphanilamide
6. Sulphacyl and its Sodium salt
7. Vitamin Bl
8. Vitamin B2
9. Folic Acid
10. Sodium PAS
11. Analgin
12. Amidopyrin

13. Piperazine, Hydrale,
Phosphate and citrate

14. Nicotinamide
15. Paracetamol
16. Pthlyl Sulphacetamide

17, Phenobarbitone and its sodium
salt

18, Thiacetazone
19. Sulphamethizole
20, Acetazolmide
21. Sod, Ascorbate.

Adipate

(2) Hindusian Antibiotics Limited,
Pimpri.
1. Penicillin
2 Streptomycin
3. Haymycin
4. Aureofungin
5. Antiamoebin
6. Vitamin C

(3) Government Opium and Alkaloid
works, Ghazipur and Government Opi-
um Factory, Neemuch.

1. Codeine and its saltg
2. Morphine and its salts
3. Dionine I, P,

4. Narcotine and salts.

5. Papaverine anqd salts
6. Cotarine Hydro
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7. Thebaine

8. Papaveratum

9. Opium powder and Cake
10, Cryptopine

(4) Central
Kasauli.

Research Institute,

Sera and Vaccines.

Memorandum from Meal Vendors -
(Southern Rallway)

2023. SHRI JAGDISH BHATTA-
‘CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether  Government have
received any memorandum from the
Meal Vendors of Southern Railway;

(b) if so, contents thereof; and

(c) steps taken by Government to
redress their grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) It is presumed
that the reference here is in respect
of the Commission Vendors engaged
by the Departmental Catering Units on
.Southern Railway. Representations
were recelveg from them.

(b) The mainp contents of the repre-
sentation are: (i) absorplion of com-
mission bearers/vendors as regular
Railway employees, (li) pending such
absorption ag regular employees, ap-
pointment as casual labourers, (ili)
payment ot travelling allowance, (iv)
supply of free uniforms and (v) in-
crease of rates of ~ommussion of Sou-
thern Railway ang fixation of rates of
cemmission uniformly on all Railways.

(c) The rateg of commission payable
to Southern Rallway commission ven-
dors have been enhanced recently.

The rest of the demands have been
considered but it has not been possible
1o accept them,
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Propesal to set up Mini-Fertilizer
Plants

2024, SHRI B. §. BHAURA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to gtate:

(a) whether fertilizer plants are
facing constant shut down due to the
diversion of power to the Industrial
Units; and

(b) in such a situation, whether
Government have a proposal to set
up Mini-Fertilizer plants in the coun-
try, if so, the salient featureg there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Fertilizer industry has becn facing
problems on account of inadeguate and
irregular power supply at some places,
though fhe industry as a whole has
bee, accordeq the highest priority
among industrial users.

(b} No such proposal is under ecnn-
sideration of the Government.

Cases of Employees not involved in
Sabotages in Nagpur Division

2025. SHRI DHAMANKAR:
SHRI VASANT SATHE:

Will the Minister of RAILWAYS be
pleased to state:

(a) what is the number of em-
ployees in Nagpur Division who have
suffered break-in-service, number of
those who were absent for one day
only and number of those who were
involved in sabotage cases;

(b) whether in the case of a good
number of employees who were not
involved in sabotage cases break-in-
service has not been condoned so far;

(c) if so, the reasons therefor; and

(d) the action taken or proposed to
be taken in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): .(a) A statement 18
attached for Nagpur Division only of
Central and South Eastern Railways.

(b) to (d). It is {rue that break in
service in the case of some employees
who were not involved in sabotage has
not been condoneq so far. This is be-
cause break in service is an automatic
consequence of participation in an jlle-
gal strike and its condonation depends
op the merits of the individual repre-
sentation made by each employee
affected. It is examined and on the
basis of extenuating circumstances, the
Competent Authority grants such con-
donation on behalf of the President.
Appeals of employces, as and when
received are considerzd by the Compe-
tent Authority on case-to-case basis
with promptitude, This is a contlnu-
ing process.

Statement

NAGPUR DIVISION

Central South
Railway  Fastern
Railway.
(i-‘.'- Nu. of emplovees
who had break in
service. . . 172 2,187
(ii) No.of empl yees
ahsented  for one
day. . . . 66 491
(i) No. of empl,,yees
invalved in sabo-
tage, , . . Nil Nil

Allocation of Kerosene Qil to Orissa

2026. SHRI CHINTAMANI PANT.
GRAHI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the allocations of kerosene oil
made to Orissa State from January
to November, 1974, month-wise;

(b) whether this supply has been
made to the State in accordance with
the allotted quota; and

(¢) whether any request has been
received from the State Government
for increase in this gquota?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. ®, MAJHI):
(a) and (b). A statement indicaling
the allocalion and despuiches made to
Orissa from January to November, 1974
ig attached.

(¢} Due to the limited availability
of foreign exchange and the steep in-
crease in the prices of petroleum pro-
ducts, the requests received from the
State Government for increase in the
kerosene oil quotas could nut ke met
in full. However ad hoc releases were
made fo the State depending on the
supply situation and the availabllity of
kerosene oil.

Statement

KEROSENE ALLOCATION/DESPATCHES MADE TO ORISSA STATE
FROM JANUARY '74 TO NOVEMBER '74

(Figures in MTs )

MONTH

Allccaticn  Ad hoc Total

Despatches

Releases  Allpcaticn

January 1974
February 1974

March 1974

. 4,379
(15% CUT)

. 70
(20%, ég'ﬁ

. 4,752
(15% CUT)

4,379 6,188
4,570 7,063

4,752 5,069
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MONTH AHecati n Ad hoe Total  Despatches
Releases  Allocaticn
April 1974
4,143 00
as% & 4 4,543 6,125
May 1974
. 4,188
(200, OB 4,188 5,782
June 1974
. 3.850
(0% &2, 894 4,744 4,420
July 1974 o
. 038 .
(30% éU‘I‘) 4 038 5,166
August 1974 . 3,92
925 1,
300, &35, 500 5,425 3:409
September 1974 . . . 4,800
(aos, 4252 4.800 3,962
October 1974 4,750 4,750 4,153
November 1974 5,653 N.A

5.653

N. A. —Not Available

Fertiliser Plants a¢{ Korba and
Paradeep

2027, DR. H. P. SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the precise stage at which the
Korba fertiliser plant stand at pre-
sent and the steps taken and being
taken for implementing thiz project;
and

(b) the foreign ald sought and
secured go far for the Korba and
Paradeep projects?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) The coal-based project at Korba i8
in initial stages of implementation and
some preliminary work has been taken
up for execution. The setting up of a
fertilizer project at Paradeep has been
approved in principle, but the work
thereon has not yet been started.

(b) No final decision has yet hecn
‘taken in regard to the pattern of ex-
ternal finance to be adopted for these
iwo pro%ects,

fagqrar & A= w Frafa wo3 ar =
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Productions of 0il from Wells in
Galeki and Tripura
2029. SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether oil hag been struck in
a well at Galeki in Assam recently;

(b) it so, how much oil it can
produce a day against the current
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production of 20 tonnesg a day in
other wells in the country;

(c) whether prospects of oil pro-
duction from wells drilled in Tripura
are good; and

(d) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM ANL
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b} The Galeki well can produce at
an average rate of 10 tonnes of oil a
day as against the ONGC's overall
average of 35 tonnes of oil per day
per well,

(c) and (d). Ii is tou early to say
anything in this matter. So far there
have been indications of presence of
gas in the first well drilled in Tripura.

Association of 0 & NGC with Foreign
Firmg for Drilling in Bombay High

2030. SHRI MOHINDER SINGH
GILL: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether 5 decision has been
taken to allow O & NGC to associate
some foreign firms for drilling for oil
on the Bombay High basin; and

(b) if so, whether negotiations with
certain firms have been started for
the same; and if so, on what terms?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) and (b). To expedite the explora-
tion and development of the Bombay
High area, ONGC will engage on con-
tract basis from time to time such ser-
vices as may be necessary. The terms
and eonditions would depend upon the
kind of services hired.
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Yearly Remittance Abroad by Foreign
Drug Manufacturing Firms

2031. SHRI K. 5, CHAVDA: Will the
Miniser of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what were the yearly remit-
tance abroad of the foreign drug
manufacturing firmg during the
Fourth Plan period, company-wise;

-(b) what are the licensed capacities
of these firms for different formula-
tions which they are manufacturing
basically in the country and the
instances where with imported raw
materials, the formulations have been
over produced by these firms; and

(c) what action Government pro-
pose to take against the firms who
have indulged in over production of
formulations with imported raw
materials?

THE MINISTER CF STATE IN THE
MINISTRY OF PETROLEUM AND
GHEMICALS (SHRI K. R. GANESH):
(a) A statement I indicating the re-
mittances made by each of the [oreign
company with foreign equity exceeding
50 per cent during ths year 1969, 1970,
1971 and 1972 is laid on the Table of
the House. [Placed in Library. See
No. LT-8573/74]. Similar information
for the year 1973/1973-74 in respect of
each foreign company is being collected
and will be laid op the Table of the
House.

(b) There are 116 manufacturing
units in the organised sector which are
producing formulations whose number
rimg into thousands. The capacities
approved for many of these companies
covers authorisations issued {o them
under Registration Certificates, Permis-
sion/No Objection Letters issued from
time to time, productiong taken up
under schemes of djiversification, capa-
cities approved under C, O. Bs, etc. It
is not possible to co-relate manufacture
of a]] these formulations with all the
chemicals which are being manufac
tured indigenously or are being im-
porteq directly or iadirectly, Morer
over, the manufacture of formulations

NOVEMBER 26, 1974

Written Answers 64

varies from year fo year depending
upon the marketability of each indivi-
dua) product.

(¢) The Committee on Drugs and
Pharmaceuticals Industry consiituted
under the Chairmanship of Shri Jai-
sukhlal Hathi is examining various as-
pects of the drug industry including
the measures for promoting the rapld
growth of the drugs industry and par-
ticularly of the Indian and small scale
industries sectors ang the institutivnal
and other arrangemants to ensure equit-
able distribution of basic drugs and
raw materials,

Amount spent on Driling in Bombay

High _
2034. SHRI BIRENDER SINGH RAO:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state
the amount so far spent by Govern-
ment on drilling operations in Bombay
High?

THE DEPUTY -MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
Total operating expenditure incurred
upto 30th October, 1974 is Rs. 844.25
lakhs. This does not include deprecia-
tion and the value of the capital assets.
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Implementation of Agreement

between the Management and Repre-

sentatives of the Employees of FACT,
Cochin

2036, SHRI C. JANARDHANAN: win
the Minister of PETROLEUM AND
CHEMICALS be pleaseq to state.

(a) whether  Government have
pot approved the termg of the agree-
ment made between the representa-
tives of the employees of the FACT,
Cochin Division and its management
on the 15th October, 1974; and

(b) if so, what are the main terms
of the agreements and the reasons for
not approving it?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K, R. GANESH):
(a) and (b). Presumably, the Honour-
able Member is referring t> the agree-
ment entered into on the 15th July,
1974 Getween the labour uniong of the
Cochin Division and the management
of FACT. The agreement, inter alia,
envisages an increase in the basic pay
and dearness allowance of the workers

2666 Ls—3

and also provides for other benefits
such as washing allowance, canteen
subsidy etc. The agreement which is
valid upto 31st December, 1976, has
since been approved by Government
subject to certain conditions.

Wage cut effected on Guards in con-
neetion with Work to Rule Movement

2037. SHRI R, P. YADAV: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether in some of the Divi-
sions of the Railway “wage-cut” of
Guards are being effected in spite of
the fact that they were present dur-
ing ‘work to rule’ movement; and

(b) if so, whether Government pro-
pose to order such Divisional Autho-
rities not to victimise Guards in face
of “No victimisation agreement” and
their presence and willingness to
work the trains during the agitation?

THE DEPUTY MINISTER THE
MINISTRY OF RAILWAYS ‘(SHRL
BUTA SINGH): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the Sabha.

we ¥ T 1973-74 % O
sqrfes  dearEl aay w6t grer |
W gm

2038. st WAt Wik ¢ &G
™ Al g F g add far

(%) Toeam & af 1973-74
& 1w fafww smarlon degET aar
wat g g faad d wn

(@) ™ wafg # 5% aqa:
o ama wowrd fey T W

(m) ww wafw & wowmd f4
n% dnAy q faw faea we aLTar

§ 2



67 Written Answers

NOVEMBER 26, 1974

Written Answers 68

W swww ¥ Iq Wl (st g ) c (a) W (@) cA§ 1973-74F TR
VTG F q@a A1 wqriea: WKl §ra wi a% Wi 9w &wd Ry oy

ATefeeal 1 &1 T4 TFIT § —

#i wg Are-feeat  wwrd fag e A

I HEIT fesai #1 g=ar
g wEA 14,507 5,220
HRT & 222,754 158.633
=34 ST 6,857 6,467

(%) 3,76,797 ®IG |
Finalisation of Plang and Estimates
for Underground Railways

2039, SHRI SHANKERRAO SAV-
ANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the sections in respect of which
the plans and estimates for Under-
ground Railways have been prepared;

(b) what are the lengths of the
trackg and estimates in each case; and

(c) the reasons for taking up these
costly projects keeping in view the
facts that funds are not available to
start construction work in several
backwadrd areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Estimates/plans
for underground railway have been
prepared for Dum Dum-Tollyganj line
in Calcutta.

(b) the route length of the line in
Cealcutta would be about 16.5 Kms.
with an estimated cost of Rs. 140
crores based on 1970 prices.

(¢) Funds for metropolitan trans-
port projects are allotted by the Plan-
ning Commission separately and do
not form part of the Railway Plan.

These funds cannot therefore, be div-
erted by the Ministry of Railways for
construction of new railway lines,
The metropolitan transport projects
are considered essential for meeting
the transport needs of our big cities.

Additional Allocation of Funds for
Purchase of Crude and Petroleum
Products

2040. SHRI GAJADHAR MAJHI:
SHRI M. S, PURTY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether  Government have
made any additional allocation to his
Ministry for the purchase of crude
and petroleum products during the
current financial year; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b), To meet the peak de-
mands during the current Rabi season,
an additional foreign exchange alloc-
ation of Rs. 18 cfores has been made
which is proposed to be utilised for the
import of petroleum products.
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.Representation Regarding the Selection
for Post of Work Study Instructors/,
Efficiency Inspectors (Northern
Railway)

2041, SHR] DINEN BHATTA-
"CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether he received any repre-
sentation regarding the selection for
the posts of Efficiency Inspectors and
Work Study Instructors in Northern
Railway Headquarters; and

(b) if & the reaction of Govern-
‘ment thereto?

THE D=PUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA S™NMH): (a) A letter has
been = ¢ from Shri Samar
Mukherjz . M.P. He has asked for re-
laxation ¢t the stipulation that only
those who have cbtained a ‘good’ gra-
dation in t'~ Advan-ed Work Study
Course wi'l he clizible for selection as
Work Studv/Efficiency Inspector.

(b} Gov:ramert eonsider that since
the Work Tt.dv/Efficiency posts are
not in the channel of promotion for
staff of other Departments of the
Railways, oniy those  who have an
aptitude for s work should be eligi-
ble for selertii:1. Those who are grad-
ed as less th:1  ‘Good" will not be
suitable for such posts.

Technical Know-How Offered by India
for Expansion of Refinery in Colombo

2042, SHRI M. KATHAMUTHU:
SHR1 RAMSHEKHAR
PRASAD SINGH:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: )

(a) whether Engineers India Limited
has submitted a proposal to Sri Lanka
for expansion of the refinery in
iColombo;

(b) if so, whether the proposal has
been accepted by Sri Lanka Gov-
ernment;

(c) to what extent it will be bene-
ficial to Government of India; and

(d) what assistance India will be
giving to that country in this regard?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) Yes, Sir. Engineers India Limited
in association with the Projects and
Equipment Corporation of India
Limited, which is a subsidiary of the
STC of India, has submitted a pro-
posal to the Ceylon Petroleum Cor-
poration on 15th October, 1974 for the
expansion of their refinery in Colombo,

(b) The proposal is at present
under consideration of Ceylon Petro-
leum Corporation.

(¢) The project, if awarded, will be
a step forward towards establishing
Engineers India Limited and Projects
and Equipment Corporation of India
Limited in the international refinery
business,

(d) The proposal provides offer of
procurement services by  Engineers
India Limited including expediting and
inspection of the supply of equipment
and material. In addition, Engineers
India Limited will extend technical
assistance, if necessary, in executing
the project.

Annual Production of Fertilizer Factory
of Gorakhpur

2043, SHRIMAT] SAVITRI SHYAM:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the total annual production of
the Fertiliser factory at Gorakhpur, in
Uttar Pradesh;

(b) the extent to which the fertiliser
produced at this factory meets the
demand of Uttar Pradesh alone;
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(¢) whether there is any proposal
under the consideration of Government
to increase the production of this fac-
tory; and

(d) if so, the salient features thereof
and the extent to which the increased
production will meet the demand of
other States and the Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Production during 1973-74 was
64,200 tonnes of Nitrogen equivalent
to about 139,500 toones of Urea.

(b} About 1/6 of the State's pre-
sent requirement of nitrogen.

(c) and (d). Yes, Sir. The expan-
sion scheme approved by the Govern-
ment envisages an additional produc-
tion of 51,000 tonnes of Nitrogen per
annum equivalent to 111,000 tonnes
of Urea per annum at an estimated
cost of Rs. 11.82 crores. This is a
World Bank assisted project and is
expected to be mechanically complet-
ed by about the middle of 1975. It is
expected that, after this expansion is
fully implemented, the Unit would
continue to supply about 1/8 of the

State’s then estimated requirement of
fertilizers.

Foolproof arrangements to make avail-
able full requirement of Wagons

2044. SHRI S. R. DAMANIL: Wil
the Minister of RAILWAYS be pleas-
ed fo state:

(a) whether Railways have now
made foolproof arrangements to make
available all the required wagons for
movement of goods whenever they are
asked for;

(b) if not, to what extent they have
been able to move essential commodi-
ties like coal, foodgrains, steel, ferti-
Iizers, iron ore and such like items in
the current year; and
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(¢) in what manner they are plan~
ning to meet the full demand .in order
to improve Railways earnings and
also to help the country’s economic
activity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRE
BUTA SINGH): (a) Yes, adéquaté ar-
rangements have been made.

(by and (c). Do not arise.
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Enquiry into the Working of Fertilizers
.and Chemicals Travancore Limited,
Alwaye

2046. SHRI M. V. KRISHNAPPA:
SHRI S. N. MISRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
‘state:

(a) whether  Government have
inquired into the working of Fertilizers
and Chemicals Travancore Limited,
Alwaye during the last three years;

(b) if so, the nature of irregularities
found; and

(c) the steps taken or proposed to
be taken by Government to remove
the drawbacks of this Company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
{CHEMICALS (SHRI K. R. GANESH):
‘(a) No, Sir.

(b) and (c). Do not arise.

Barricade on Rallway Line near Patna
Junction and Patna City Station

2047. PROF. MADHU
'VATE: Will the Minister of
WAYS be pleased to state:

DANDA-
RAIL-

(a) whether the entire railway line
for several kilometres on approach to
‘Patna Junction and Patna City Rail-
way station was barricaded during the
period starting from 27th October, 1974
‘to 3rd November, 1974; i

(b) if so, the reasons therefor; and

(¢) the expenditure involved in this
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS, (SHRI
‘BUTA SINGH): (a) No.

(1) and (¢)- Do mot arise.

Penalty Awarded to Staff of Railway
Workshop, Golden Rock during last
three years

2048. SHRI V. MAYAVAN: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there are any cases in
the Railway Workshop, Golden Rock
where Staff who were awardeq lesser
penalty than removal from Service for
absence, were subsequently removed
from Service as the result of their
appeal to the appellate authority under
the Discipline and Appeal Rules; if so,
the number of such cases during the
last three years;

(b) how many persons out of them,
have been reappointed or reinstated
and whether in such cases the period
between the date of removal and the
date of reappointment has been con-
doned; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
BUTA SINGH): (a) to (c). The in-
formation is being collected and will
be laid on the Table of the Sabha.

Non-SuPply of Coal to Industries que
to Wagon Shortage

2049. SHRI H. N. MUKERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether due to shortage of rail-
way wagons, coal could not be supplied
to the industries recently;

(b) if so, the broad outlines thereof;

(c) whether steps have been taken
to reallot wagons, Industry-wise; and

(d) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH): (a) No. '

(b) to (d). Do not arise.
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Non-availability of Kerosene O] in
Assam and Other Places

2050. SHRI NOORUL HUDA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether he is aware of the non-
availability and high prices of kero-
sene oil in Assam anq many other parts
of the country; and

(b) what steps Government are tak-
ing to meet the shortage and prevent
black marketing in kerosene oil?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Because of the limited availability
of foreign exchange and the steep in-
crease in prices of petroleum products
it has not been possible to meet the
demand of kerosene oil in the country
during the current year in  full
Quotas allocated to State Governments
have been cut to reduce consumption.
It is likely that this may have given
rise to shortages of kerosene oil in
Assam and in some other parts of the
country.

(b) From the current month cuts
applied on State guotas have been
reduced to increase availability.

The extent of cuts which was in-
creased upto 30 per cent in some
months has now been reduced to
achieve an overall saving in consump-
tion of about 10 per cent only. It is
proposed to maintain supplies on this
basis for the rest of the current year.
The State Governments have already
been advised to have an effective svs-
termn of kerosene distribution, parti-
cularly in the rural areas, and to take
suitable action against black market-
ing of kerosene oil.

Hindustan Lever Limited ang Mis.
Sharpedge Limited

-2051. "SHRI S. M. BANERJEE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:
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(a) whether Hindustan Lever Limit-
ed has a substantial equity holding in.
M/s, Sharpedge Limited, makers of
Erasmic Blades;

(b) whether the Management of
Hindustan Lever Limited js holding a
dominant position on the Board of
Directors of Messrs. Sharpedge Limit-
ed;

(c) whether the International Brand
name Erasmic has enabled its makers
to hold an undue advantage over its
Indian competitors; and

(d) whether the raw material quota
out of which the ultimate product
Erasmic Blade is made has been issued
in the name of the third party who has
passed on its rights to M/s. Escorts
Limited who in turp is depending upon
Hindustan Lever Limited for manufac-
ture and marketing of Erasmic Blades
and whether any enquiry has been
made in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND-
COMPANY AFFAIRS (SHR!
BEDABRATA BARUA): (a) As ver
Annual Return of M/s. Sharpedge
Limited made upto 14th June, 1474,
out of a total of 23,625 equity shares
of Rs. 100 each fully paid up of the
company, 11,217 equity shares, ac-
counting for 47.5 per cent of total
are held by M/s. Hindustan Lever
Ltd.

(b) The information is being col-
lected and will be laid on the Table
of the House.

(c) and (d). This information is not
available with the Department of
Company Affalrs.

Communications from a Member of
Parliament Regarding Raising of
Viscosity of Furnace Ofl
2052. SHRI MADHU LIMAYE: Will

the Minister of PETROLEUM AND-
CHEMICALS be pleased to state:

(a) whether in his ecommunication to-
the Ministers of Pétroleum and Def-
ence and in his speeches in Lok Sabha
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a Socialist MP has repeatedly drawn
the attention of Government to a telex
sent to Madras Refinery by Shri
C. Y. V. Rao, IOC, directing that
viscosity of Furnace Fuel oil be raised
to 100 c.s. and sulphur content to 3-T:

(b) whether approval of the Indian
Standards Institution was obtained
for this before sending out this telex;

(¢) if no approval had been
obtained, whether the said officer has
been suspended for his lapse; and

(d) if not, the reasons for the leni-
ency shown by Government towards
this officer?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHR! C. P. MAJHI):
(a) Yes, Sir. The Hon'ble member
had reported that Shri C. Y. V. Rao,
then Supply and Distribution Manager
of IOC had in his telex message of
5th April, 1971, addressed to the
Managing Director of Madras Re-
fineries, indicated the acceptable fur-
nance oil viscosity as 100 c.s. at 50° C
and the sulphur content of 3.7 per
cent maximum. The detailed position
in this regard was also separately in-
timated to the Hon'ble Member.

{b) L.8.I. specifications already pro-
vide 3 grades of fuel oil of viscosity
80 c.s., 125 c.s. and 370 c.s. Discus-
sions were, however, held earlier in
the 1.8.1. in which technical experts
of IIP, 10C and Navy considered the
possibility of increasing the viscosity
of low viscosity grade furnace oil
from 80 c.s. to 100 c.s. at 50 C. Some
trial production of furnace oil upto
this viscosity was also arranged at
Madras as it enabled the refinery to
produce a larger quantity of kero-
sene, diesel ofls ete.

(c) and (d). Action to increase the
viscosity of furnace oll was taken. at
that time in the overall nationsal in-
terest. There has been no reason to
doubt the bonafides of those who or-
dored production of higher viscosity

furnace oil or attribute any ill motives
to their action. The question of taking
action against any officer does not
therefore arise.

Enquiry into the Working of F.CIL,
New Delhi

2053. SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have since
inquired into the working of Fertilizer
Corporation of India Limited, New
Delhi, during the last three years;

(b) if so, the nature of irregularities
found by Government; and

(c) steps taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
{a) No, Sir.

(b) and (c). Do not arise.

Seats Vacant in Lok Sabha, Rajya
Sabha, Vidhan Sabhas and Vidhan
Parishads

NARAIN CHAND
PARASHAR: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

2054. PROF.

(a) the total number of seats lying
vacant in the Lok Sabha, Rajya Sabha,
Vidhan Sabhas and Vidhan Parishads
in the various States of India, State-
wise; and

(b) the likely dates on which the by-
elections to the vacant seats are likely
to be held in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISHI): (a) and (b). Three state-
ments containing the required infor-
mation are lald on:the Table of the
House. It will be difficult to indicate
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the likely dates of poll to be fixed in
respect of elections to all the vacant
seats as the dates are fixed having re-
gard to several factors like the need
for revision of electoral rolls, pendency
of appeals in Courts, the law and order
situation, etc. Wherever the date of
poll has been fixed, it is indicated
in the statements laig on the Table of
the House. Placed in Library. See
No. LT-8574/74].

Three seats are lying wvacant in
HRajya Sabha due to the expiry of the
term of office of the Members concern-
ed representing the State of Gujarat
in that House. Election to those vac-
ancies will be held after the formation
of a new Legislative Assembly in the
State of Gujarat.

Memorandum Regarding Fixation of
Seniority and Pay of Ex-grain Shop
Staff of Ex-5.I. Railway

2055. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any memorandum regarding the
refixation of seniority and pay of ex-
grain shop staff of ex-S.I. Railway and
payment of arrears; and

{b) the
ereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
BUTA SINGH): (a). Yes.

(b) The judgment delivered by the
Supreme Court on this issue is being
implemented.

Non-Availability of Increased Supplies
of Kerosene and Diesel Oll from
Soviet Union

2058. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) !;‘hathel'_thé. attention of Govern-
ment has been drawn towards the
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news it saying that the Soviet Union
has turned down India's request for
increased supply of Kerosene and
diesel oil;

(b) if so, the broad outlines of the
supplies which USSR has refused to
increase;

(c) its adverse effect on supply posi-
tion of kerosene and diesel oils in this
country; and

(d) the steps being taken by Gov-
ernment to meet the situation in case
Russia stops supply of these oils?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{a). A news item to this effect appear-
ed in the Times of India issue of 5rd
November, 1974 (Bombay edition). The
Indo-USSR Trade Plan for 1974 has not
been finalised yet. Soviet Union has
kept India's request for increased sup-
plies of kerosene and diesel oil open for
further discussions. Talks for finalisa-
tion of the Trade Plan are likely to be
held in December 1974, when this item
will come up again for discussions.

(b) to (d). Do not arise in view of
(a) above.

Stoppage of Production in Durgapur
Fertilizer Factory

2057. DR. RANEN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the production at Dur-
gapur Fertiliser Factory has been com-
pletely stopped since the 25th October,
1974;

(b) if so, the reasons therefor;
(c) how much loss has the fertiliser

factory suffered as a result thereof;
and
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(d) to what extent the production
-was affected?

THE MINISTER OF STATE IN THE
"MINISTRY OF PETROLEUM AND
“CHEMICALS (SHRI K. R. GANESH):
{(a) to (d). The Durgapur Fertilizer
Plant remained shut down from 2lst
October, 974 to 10th November, 1974
due to failure of power supply from the
Durgapur Projects Ltd. With the re-
-sumption of power supply from the
10th instant, the plant has been re-
started and production of Ammonia
ang Urea resumed. The plant is
designed to produce 3,30,000 tonnes of
Urea per annum. Since a chemical
plant of this type would normally take
about two to three years to optimise
production—the plant is presently
operating at about 50 per cent load—
-the loss of production on account of the
‘stoppage is estimated at about
10,000 tonnes of Urea.

ox  wToWw Eer ofaiE & wEedt
wt qm fa@ W

2058 st TwWAATT WREAY : H@T
@ W a7 T B g EG fE o

(%) ¥ar X@d & g #1 aweardl
q7 fAeTT T W& HATe4 W oHAA!
famifon wo@ & faq §5¢ a<wl 7
#1€ gfafa 7a =% adt ¥ 74 3T @Y

§

(@) ®ar s&7 swfr & &893
gral B W H A 3@ F fag @7
Fodwee feai Haw fad 7 §

(w) wmar ww fEEt o g
ginfa & weedl ® ag glawr A
& WX

(%) afz g, & e& =fafs &
wew ¥ g6 glaar & faq sy & sar
s g7

Yo swrera § Iy AR (s v fey):
(%) oft gf, 9=k, 1972 § =it poor
FFT GET GIET R FELAIT § R
ud e wffa 1972 F am & =
wiafa &1 o5« fegr wgrqr @ av &
ag wfrfg s F#OE

(@) g, 5w afafy # gfafafues
I G5 LS4V A g ¥ 5§ 1990
=xaq #1 ¢ far feasaiaar #7 ga@sar
F1 @A O I F@ILE HATd feaai
#am@r A gaar 58§70 S©€T )

(%) sfwor wen W4 F WaM
#Wsw ox FAw wfwfs § wfafiia
STA @R waEdT &1 ol FAEEE g0l
feeai # arar A A girar HTE R
agh a% T HAWT T HEH §, TE
w7q F1% I QEr awdiq ghafs ag
g fora 1% fads wrd afar 7ar g1

(a) fadw wEasTT NI &
faega IR %1 d@¥ gu SGFE av
whafedl & wad § arar(as &
fesat &7 gfaar & «f

Private Companieg working in Colla-
boration with Multinational Corpora-
tion

2059. SHRIMATI ROZA  DESH-
PANDE: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether any private companies
are working in collaboration with
multinational corporations;

(b) if so, their annual production;
and
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(c) what amount these companies
had remitted abroad during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c¢). The information is being
collected and will be laid on the Tabie
of the House.

Steps to ban carrying of Explosives in
Trains

2060. SHRI C. K. CHANDRAFPPAN:
SHRIMATI SAVITRI SHYAM:
SHRI CHANDRA SHEKHAR

SINGH:
SARDAR
SOKHI:

Will the Minister of RAILWAYS be
pleased to state:

SWARN SINGE

(a) whether the recent accident to
Upper India Express took place due to
the presence of explosives in the train;

(b) if so, whether it was also due to
the negligence of the officials; and

(c) whether Government have taken
steps to ban carrying of explosives in
trains?

THE DEPUTY MINISTER IN THE
MINISTERY OF RAILWAYS (SHRI
BUTA SINGH): (a) According to the
provisional finding of the Additional
Commissioner of Railway Salety,
Lucknow, the accident was caused as
a result of the ignition of some bags
containing a highly inflammable
material (suspected to be nitro cellulose
or similar material) by the spark of
either a 'Bidi’ or ‘Hukks' that was be-
ing smoked by some passengers who
perished in the fire.

(b) No negligence of any rallway
stafl hias -been: esteblished in-the preli-
minary report of the Additional
Commissioner of Railway Safety.
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(c) Carriage of explosiveg as luggage-
in train compartments is already pro-
hibited under law.

Modern Technique of Space Manage-
ment tg avoid shortage of Wagons

2061. SHRI ARJAN SETHI: Will the
Minister of RAILWAYS be pleased to
slate:

(a) whether Government propcse to
introduce modern technique of space
management to avoid the present
shortage of wagons as a result of de-
tention; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
BUTA SINGH): (a) Yes.

(b) The salient features are—

(i) work study is cooducled on
important goods sheds for
rational distribution of space-
available,

(ii) Separate space is. earmarked:
for outward goods, inward
goods, smalls, etc.

(iii) Unloading and loading of goods
in bulk Iike minerals and
coal are done from separate
sidings earmarked for this.
purpose wherever possible.

(iv) Plots are leased out near goods
shed area on rent to the party
wherever possible to enable
them to stack their goods out-
side the goods sheq and to
release the wagons quickly,

(v) Law amended reducing bailee’s
responsibility of the Railways
for goods under their custody
from 30 days to 7 days to en-
sure that the . parties remove
their goods early and do not
congest the goods sbed and
thereby detair wagons for
wnloading.
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(vi) Detailed instructions regarding
stacking consignments etc. have
been issued.

(vii) The adequacy of goods shed
accommodation is periodically
revieweqd and additional ac-
commodation is provided on a
programmed basis subject to
availability of funds.

Joint Stock Companies in West Bengal
and North Eastern States

2062. SHRI KUMAR MAJHI:

SHRI SAKTI KUMAR SAR-
KAR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the Joint Stock Companies
functioning in West Bengal and North
Eastern Region States during the last
three years, State-wise and year-wise;
and

(b) Joint Stock Companies set up in
these States, during the same period,
State-wise and year-wise with paid up
capital in each of the unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The number of
companies limited by shares, registered
under the Companies Act, 1956, and
at work in the State of West Bengal
and in the North Eastern Region States
during the last three years, ie. as
31-3-72, 31-3-73 and 31-3-74 are given as
under:—

No. of companies at work as on

States 31-3-72 31-3-73 31-3-74
West Bengal 9332 9710 10215
Assam & Magh-

alya 445 465 532
Nagaland 3 1 11
Manipur 7 7 7
Tripura 8 7 8

“Mizoram .e . .

(b) The information regarding
number of companies, limited by shares,
registered under the Companies Act,
1856, in the State of West Bengal and
North Eastern Region States during the
last three years, i.e, 1971-72, 1972-73
and 1973-T4, is given below:—

No. of companies newly registered
dur g

States 1971-72 1972-73 1953-74
West Bengal 337 445 582
Assam 32 26 66
Meghalaya 2 1 10
Nagaland 1 8
Manipur 1 1
Tripura 2
Mizoram
Arunachal Pradesh

The names and authorised capital of
each of these companies are given in
the Statement laid on the Table of the
House, [Placed in Library. See No. LT-
8575/74].

Proposal to re-introduce pair of Traing
in Rangapara North ang Silapathar
Section

2063. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether he is aware that with-
drawal of a pair of trains in Ranga-
para North and Silapathar section has
caused immense difficulties to the
people of Darrang and Lakhimpur
Districts in Assam;

(b) i so, whether the suspended
traing are proposed to be re-introduc-
ed at an early date;

(e) whether there i3 a great demangd’
for a through train to . and from
Gauhati to Silapathar-Murkongselek;.
and
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(d) if so, Government's decision on
the demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). 177/178
Rangiya-Murkongselek passenger, which
was cancelled due to coal shortage, has
-since been restored on Rangiya-North
Lakhimpur section from 1-8-1974. Res-
toration of this train on North Lakhim-
pur-Murkongselek section has not been
considered  justified due to poor
‘patronisation.

{c) and (d). The demand for intro-
duction of a direct train between
Gauhati and Murkongselek has not
been found justified on traffic con-
siderations.
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Birla Firms in Uttar Pradesh

2065. SHRI SARJOO PANDEY: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) how many Birla firms are there
in Uttar Pradesh in each sector:

(b) whether there is representative
of Government in each concern of
Birlas; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Out of the
companies shown under the Industrial
House of Birlas in the Report -of the
Industrial Licensing Policy Inquiry
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Committee, four companies have their
registered offices in Uttar Pradesh.

Name of the Company
(i) Mdon Corporation Litd.
(ii) Newspapers Litd.
(iii) Oudh Trading Co. Pvt. Ltd.

(iv) Renusagar Power Co. Ltd.

It may, however, be pointed out that
the Industrial Houses named by the
Industrial Licensing Policy Inquiry
Committee are no longer relevant for
determining large industrial houses,
in the context of the Revised Indus-
trial Licensing Policy announced by
Government in February 1973.

(b) and (c). No Government Direc-
tor has been appointed on the boards
of Management of the four companies
named above in part (a) and no such
action has been found necesary under
section 408 of the Companies Act, in
these cases.

Companies charged with violation of
Companies Act during 1973-74

2066. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of companies be-
longing to the large houses and also
foreign controlled companies charged
with violation of the provisions of the
Companies Act during 1973-74;

(b) the specific charges against each
Company; and

(c) the action, if any, taken against
the companies concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). Statis-
tics relating to prosecution of com-
panies for violation of the provisions
of the Companies Act are given in the
Annual Reports on the working and

g0

Their names and main lines of busi--
ness are as under:—

Main line of business
Investment in shares.
Printing and publishing of news papers.

Leasing on rent of a petrol pump and
other property.

Generation of electricity.

administration of the Companies Act,.
1956 which are placed on the table of
both Houses of Parliament every year.
Similar information in respect of the:
year 1973-74 will be furnished while-
placing next Annual Report before-
Parliament. These statistics furnish
the nature of defaults as well, although
specific charges against each company
are not given. Separate statistics are
not maintained in respect of prosecu-
tions of companies belonging to largei
Houses and foreign controlled com-
panies.

Finalisation of appeals of Permanent
Staff dismissed after May, 1974 Strike

2067. SHRI INDRAJIT GUPTA: Will
the Minister of RAILWAYS be pleased
to state:

(a) the number of permanent staff
who still remain dismisseq after the
May, 1974 strike on the various Rail-
ways, zone-wise;

(b) the number whose appeals for
reinstatement have been finally re-
jected; and

(¢) whether final authority for such
rejection has been conferred on the
General Manager|Divisional Superin-
tendents at their discretion or any
appeal will be considered at higher
level?

THE DEPUTY MINISTER IN THE
MINYSTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Under the
rules, an employee, whose appeal
against dismissal or removal has been
rejected by the Appellate Authority,



o1 Written Answers

may submit a representation or a
petition to the appropriate reviewing
authority for a review of the decision
of the Appellate Authority which may
also be revised by the reviewing
authority on the merits of the case.
This process is going on in the case
of staff who have been dismissed or
removed from service and whose ap-
peals have been rejected. As such,
the information as to the pumber of
staff who will Ainally remain dismissed
or removed from service cannot be
given at this stage.

Proposal to give a stoppage tc New

Delhl—Mangalore Jayanti Janta Ex-
press at Tirur

2068. SHRI N. SREEKANTAN NAIR:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether the New Delhi—
‘Mangalore Jayanti Janta Express do
‘not stop in the Malapuram District
.even though there are many important
stations in that District; and

(b) whether Government propose to
give a stoppage to the train at Tirur?

THE DEPUTY MINISTER IN THE
MIN'STRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) No.

Review of Price Control Order, 1970
for Drugs and Pharmaceuticals

2069. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
1o state:

(a) what are the main features of
the Price Control Order, 1970 for

Druge and Pharmaceuticals;

(b) what were the changes made
subeequently;

(¢) under what provisions of the
Act and rules the Guidelines for in-
creasing prices were issued and
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whether BICP or his Ministry issued
these guidelines and whether Law
Ministry was consulted and if so,
what are the finding of the Law Minis-
try;

(d) whether the Guidelines for
Price Control Order, 1974 were issued
at the instance of OPPI and that the
foreign firms were gainer in respect
of revision of prices in all their pro-
ducts; and

(e) if so, the broad outlines of in-
crease of price allowed to foreign
firms, product-wise and firm-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The main features of the Drugs
(Prices Control) Order, 1970, are:—

(i) It empowers the Government to
fix the maximum selling price
of essential bulk drugs and to
direct the manufacturers to sell
the bulk drugs to other formula-
tors.

(ii) It provides a formula following
which the retail prices of for-
mulations are to be calculated.

(iii) It provides two  schemes for
pricing-structure for adoption of
either by the industry.

{iv) Tt empowers the Central Gow-
ernment to flx the retail prices
of formulations and also to
revise the retail price of any
formulation suo moto,

It also specifies the minimum
margins for the whole-sale and
retail trade.

—

(v

(vi) It empowers the Government to
exempt a class of drug manufac-
turing units from the operation
of all or any of the provisions
of the Order, and to revoke or
modify such order.



<93 Written Answers AGRAHAYANA 5, 1896 (SAKA) Written Answers 94

The Drugs (Prices Control) Order,
1870 excludes:

(i) all bonafide Ayurvedic (includ-
ing Siddha) and Unani (Tibb)
systems of medicines;

(ii) any medicine included in the
Homoeopathic system of medi-
cine;

(iii) coal-tar disinfectant fluids;

(iv) the following insecticides, name-
l}':r—

(a) Benzene Hexachloride and its
preparations;

(b) Di-chloro Diphenol-Trichlore
Ethane and its preparations;

{c) Dieldrin angd its preparations;

(d) Pyrethrum and its prepara-
tions;

(v) such substancegs intended to
affect the structure or any
function of the human body as
may. from time to time. be
specified by the Central Gov-
ernment, by notification in the
Official Gazette.

(b) The Drugs (Prices Control)
* Order, 1970, was amended on 11-1-1971
and B8-8-1974. A copy each of the
amending order No. 26-A and 485-E
published in Part II, Section 3, sub-
section (ii) of the Gazette of India
Extraordinary was placed on the Table
of the Sabha on the 6th August, 1974
and 1ith August, 1974 respectively.

(cy Paragraphs 13 and 14 of the
Order also provide for revision in the
retail prices of formulations. The
guidelines were issued by this Ministry
in consultation with' the Ministry of
Law, who observed that the issuance
of such guidelines was in order. These
are intended merely to guide the in-
dustry as to the manner in which they
are to work out the cost structure in
“their applications for interim price
revision.

(d) No. Sir.
‘(e) Does not arise.

Plan of ONGC to Instal 3 Permanent
Drilling Platform in Bombay High

2070. SHRI S. A. MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Oil and Natural Gas
Commission has a plan to instal a
permanent Oil drilling-cum-produc-
tion platform at Bombay High; and

(b} if so, what steps have been
taken in this regard and when the
production is expected to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). When the commerciality
of the oil strike at the Bombay High
structure is established, the ONGC
proposes to instal a drilling-cum-pro-
duction platform to produce oil from
this structure in the quickest possible
time.

Fictitious Paper Companies

2071. SHRI BHOGENDRA JHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether any survey has been
made to find out the fictitious paper
companies, State-wise throughout the
country and District-wise in Bihar
during the last three years; and

(b) if so, salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI' BEDA-
BRATA PARUA): (a) The Depart-
ment of Company Affairs has not
carried out any such survey.

(b) Does not arise.
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Call to Speed up Delivery of Cooking
Gag to Consumers

2072. SHRI VIRBHADRA SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government propose to
set up an aid cell to speed up tbe de-
livery of cooking gas to domestic con-
sumers; and

(b) if so, what would be the main
object of setting up this cell and when
woulgd it start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) There is no such proposal under
the consideration of Government at
present.

(b) Does not arise in view of (a)
above.
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femm srinn gife sewifedi & go-
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Summer and Winter Uniforms for-
Commercial  Staff Working at.
Ghaziabad Station (Northern Railway)

2074. SHRI ONKAR LAL BERWA.
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the commercial staff:
working at Ghaziabad Station (Nor-
thern Railway) have not been supplied
summer and winter uniforms for the
year 1974;

(b) if so, whether such staff im.
Delhi area have since been supplied
with their uniforms;

(¢) if so, the reasons for the delay;
and :

(d) the steps taken to regularise the~
matter?

THE DEPUTY MINISTER IN THE:
MIN'STRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Commercial staff”
at Ghaziabad station have been sup--
plied with Summer, 1974 uniforms..
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Supply of Winter, 1974-75 uniforms
which are umder fabricaffon with
Ordnance * (lothing ¥actory, Shah-
jahanpur has also commenced.

(b) Supply position of uniforms to
staff in Delhi area also is the same as
stated in reply to part (a).

(c) Delay in supply of Winter,
1874-75 uniforms is due to labour
trouble and power shortage faced by
Ordnance Clothing Factory, Shah-
jahanpur who have been awarded
stitching contract by Northern Rail-

wagy.

(d) Ministry of Delence Production
have been requested fo advise the
Ordnance Clothing Factory, Shah-
jahanpur to complete fabrication of
winter, 1974-75 uniforms immediately.

Expenditure incurred on Maintenance
of Vigilance Organisation during
1973-74

2075. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the expenditure on the
maintenance of Vigilance Organisation
on Indian Railways is too heavy and
disproportionate to their performance;

(b) total expenditure incurred on
thig organisation during the year 1973-
74, including pay, allowances and all
other expenses;

(c) the number of cases handled by
them during this period and the out-
come thereof; and

(d) whether the Administration
propose any reduction in the present
establishment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Rs. 59.6 Lakhs.
(c) A statement is attached.

(d) No.
2668 L&—4

Statement

Gazetted Non-Gazetteq

(a) No. of complaints

received during
1973-74. 474 8,189
(b) Total No. of
9 laints g
carry for.
ward from the
Pervipus year. 949 10,323

(e) No. dmpouedOf
during the year. s07 7,984

(i) Dropped
without en
(i) Dropped
after enqurly. 273 2,743
(iii) Taken up for
departmental
d.l.sdplhury
}m' proeewtim

in a court of
law. N 64 I,IS1

(d) No. of staff
punished. 27 1,035
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Cases pending in various High Courts
and Supreme Court

2077. SHRI P. R. SHENOY: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the total number of cases pend-
ing in the Supreme Court of India and
in various High Courts as on 1st
November, 1074;

(b) the reasons for which so many
cases are pending; and

(c) steps, if any, taken by Govern-
ment to reduce the period for which
the cases could remain pending?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Information as
on 1st November, 1974 is not readlly
available. The total number of cases
pending in the Supreme Court of India
and in the various High Courts as on
30th June, 1974 was 12,895 and
4,59,974 respectively.

(b) In most of the High Courts the
arrears were due mainly to a general
increase in institutions and inade-
quacy of Judge strength.

(¢) (i) The State authorities have
been advised to review and refix the
Judge strength of the High Courts
from time to time taking into account
the institutions, disposals and the pen-
dency. They have also been advised
that action to fill vacancies should be
initiated well in advance so ag te
ensure that the wvacancies are filled
from the date of occurrence.

(il) The High Court Arrears Com-
mittee had made some recommenda-
tions which are purely of administra-
tive nature aimed at eliminating delay
in the disposal of cases. The State
Governments and the High Courts
have been advised that such recom-
mendations be implemented straight-

way.
(iii) The Law Commission had made

a number of recommendations for
amendment of procedural law In
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criminal matters. Based on those re-
commendations, 8 new Code of Crimi-
nal Procedure has been enacted re-

cently.

(iv) The Law Commission has also
suggested certain amendments to the
Code of Civi] Procedure, 1808, with a
view to eliminating and minimising
delays in civil litigation and thereby
reduce costs. A Bill for amending the
Code of Civil Procedure ig before the
Parliament.

Prosecutions launched under sections
146(4), 147(8), (4) and 148(1) of the
Companies Act

2078. SHRI HEMENDRA SINGH
BANERA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any prosecution has
been launched under sections 146(4),
147(3), 147(4), 148(1) of the Com-
panies Act relating to proper publica-
tion of name and location of register-
ed office during the last three ycars;

(b) whether Government have set
up any agency or have evolved any
procedure to detect offences committed
under above provisiong of the Com-
panies Act; and

(c) if not, how do Government
proposes to ensure that these provisions
are enforced and observed by Com-
panies and their officers?

-

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) A few prosecu-
tions under section 146(4) and 147(2)
were launched during the peried.

(b) Under the Companies Act, the
Registrar of Companies is the statu-
tory authority to detect such defaults
and he Is empowered to launch pro-
secution in accordance with section 621

of the Companies Act.
(c) Does not arise.

Expansion|conversion|construction  of
new railway lines in Gujarat during
Fifth Plan period

2079. SHRI D. P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state the number of projects for ex-
pansion and conversion of existing
railway lines and construction of new
railway lines in Gujarat that have
been included in the Fifth Five Year
Plan, giving salient features of each
one of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Projects for inclusion
in the Fifth Five Year Plan have not
yet been finalized. However, the fol-
lowing projects are at present in pro-
gress in Gujarat:

(i) Sabarmati-Gandhinagar B. G.
line—length 27.85 Kms.; cost
Rs. 2.85 crores.

(ii) Viramgam-Okha/Porbandar M.G.
to B.G. Conversion—length
556.97 Kms.; cost Rs. 42.95 crores

Surveys have been completed/are in
progress, for the following projects
falling partly or wholly in Gujarat.
The decision regarding taking up these
projects during 5th five year Plan
period will be taken after the survey
reports are examined and also subject
to the availability of funds.

(i) Delhi-Ahmedabad M.G. to B.G.
conversion-length 1110 Kms. cost
Rs. 131 crores. Survey com-
pleted, report under examina-
tion.

(ii) Bhavnagar—Tarapore B.G—
length 141 Kms.; cost Rs. 11.92
crores (as assessed in 1968-89).
Survey completed, reportg under
examination,

(iii) Gandhidham—Bhuj — Lakhpat
M.G./B.G. length 284 Kms.; cost
Rs. 22.0 crores.
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Survey completed, reports under
examination.

(iv) Nadiad—Kapadvanj — Modasa
N.G. to B.G. Conversion-cum-
extension length 109 kms./Sham-
laji. Road-Modasa Kapadvanj
M.G. new line—length B4 kms,
Surveys in progress.
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Recommendations of the Commities
on welfare of Scheduled Castes and
Scheduled Tribes

2081. SHRI P. M. SAYEED: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether any action has been
taken on the following recommenda-
tions made in their Sixth Report by
the Parliamentary Committee op the
Welfare of Scheduled Castes and Sche-
duled Tribes (Fifth Lok Sabha):—(i)
the Gauhati Oil Refinery, before de-
reserving any post reserved for Sche-
duled Castes/Tribes, should approach
the local Employment Exchange to get
suitable persons belonging to these
communities for reserved posts (il) the
Indian Oil Corporation should notify
all caseg of de-reservation to the Min-
istry of Petroleum and Chemicals and
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also to the Commissioner for Sche-
duled Castes and Scheduled Tribes;
and CT )

(b) it theBe recommendations have
not been accepted, what are the rea-
sons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The procedure regarding
dereservation of reserved vacancies 1o
be followed by the Public Sector
Undertakings, as laid down in the
directive issued by the Government,
provides that before dereserving the
reserved wvacancies in the direct rec-
ruitment quota, the reserved vacancies
should be brought to the notice of
Members of Scheduled Castes and
Scheduled Tribes by (i) advertisement
in newspapers and (il) notification to
Employment Exchange. A copy of the
advertisement is also required to be
sent to the regional employment ex-
change. The Indian OQil Corporation
are following tmls procedure.

The recommendation of the Com-
mittee that Indian Oil Corporation
should notify all cases of deserva-
tion to the Ministry of Petroleum and
Chemicals and also o the Commis-
sioner for Scheduled Castes and Sche-
duel Tribes hag been accepted. Indian
0il Corporation has been advised to
follow this procedure. However, there
has been no case of dereservation in
Gauhati Refinery since the acceptance
of this recommendation in April, 1973.

Plan to increase production of Drugs

2082. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have plan-
ned to increase the annual production
of formulations and drugs to worth
Rs. 800 crores in terms of 1972-73
price by the multinational companies
in the country;

(b) whether at present, 70 per cent
of the annual production iz being con-
trolled by the multinational companies
in the country;

* (e) if so, whether Government Liave
@ proposal under considerstion to get
up the new drug units only in the pub-
lic sector; and

(d) if o, the broag features of the
new units proposed to be set up and
other expansion programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) In the draft Fifth Five Year Plan,
it is envisaged to increase production
of drug formulations to Rs. 500 crores
by the end of 1978-79. Thig would
require a production of bulk drugs of
the value of Rs. 150 crores per annum.,

(b) At present 36 foreign firms i.e,,
firms having foreign investment ex-
ceeding 50 per cent are engaged wholly
or partly in the manufacture of drugs.
These firms account for about 45 per
cent of the total turnover of formula-
tions and about 33 per cent of the
turnover of bulk drugs.

(c) and (d). According to industrial
licensing policy announced in February
1973 the drugs and pharmaceutical
industry has been included in the list
of industries for which foreign majori-
Lty companies and companies belong-
ing to large houses are also eligible
for participation under certain condi-
tions. A provision of Rs. 70 crores
has been included in draft Fifth Five
Year Plan for expansion/diversifica-

tion of drug industry in the public
sector.

The Parliament's Committee which
is examining the programmes relating
to social services, Education, Man-
Power Planning and Population Policy
under the draft Fifth Five Year Plan
has made the following suggestion in
respect of drug industry:—

“The drug industry should be na-
tionalised to control the prices and
engure quality.”

Government has appointed a Com-
mittee on Drugs & Pharmaceuticals
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Industry under the Chairmanship of

Shri Jaisukhlal Hathi and its termg of
reference inter alia include:—

“To recommend measures neces-
sary for ensuring that the public

Inlian D-ugs & Pharmaceticals Led.
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sector attains a leadership role in
the manufacture development.”

Broad features of the diversification/
expansion programme of public sector
units during the Fifth Five Year Plan
period are as follows:—

Project Capacity proposed Estimated
Capital
Cost
Rs. lakhs
Cynthetic Drugs Plant Expansion . 38 drugs—Expansion from 1989
tonnes to 3307 tonnes p. a. 2190° 00
Niacidamide Plant 300 tonnes 838-00
Antibiotics Plant Expansion . Steptomycin from 85 T to 120
T : Tetracycline from 25 to
95 T : Ampicillin 10 T : Do-
xycyclin 5 T. 820°00
New formulation unit Tablets 1500 million vials &
Capsules 50 million syrup 1
lakh litres ointments 1 KL 55000
II. Hindustan Antibiotics Ltd.
Project Capacity proposed Capital
Cost
Rs. lakhs
Penicillin Expansion . . . . 84 mmu to 160 mmu 154°18
Penicillin Plant IT . . . . . . 160 mmu 579°84
Expansion in Semi Synthetic Penicillin . . §tonnes to 3§ tonnes 54741
Streptomycin Expansion . 85 Tto170 T 290°98
Vitamin C Expansion . . . 12§ Tto250T 119:97
Erythromycin . . . . . . 19T 40311
New Antibiotics . . . . 18T 179°16
Industrial Enzymes . . . 2T 11506
New formulation Unit . . . Capacityfor formulating 287 T
of bulk drugs. 600°23
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Holding of early election to Lok Sabha
and Legislative Assembly of Gujarat

2083. SHRI SAMAR GUHA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether any instruction has
been issueq to the Election Commis-
sion by Government for making ne-
cessary preparation for holding early
election of Lok Sabha ang election for
Gujarat Assembly; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) No, Sir.

(L) Does not arise.
Withdrawal of agitation by All India

Loco Running Staff Assoclation In
Ajmer Division (Western Railway)

2084, SHRI CHANDRIKA PRASAD:

SHRI DHARAMGAJ SINGH:

Will the Minister of RAILWAYS te
pleased to state:;

(a) whether at the end of agitation
by All India Loco Running Staff Asso-
ciation in December, 1973 there had
been agreement for withdrawal of all
victimisation, including condomation of
break in Service;

(b) if so, the salient features of
agreement arrived;

(¢) whether break in service of
Running staff in the Western Railway
still continues; and

(d) if so, the reasons for not con-
doning break ip service of these em-
ployees specially over Ajmer Division
and the steps Government are consi-
dering to condone the break in service
of these employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). It was
decided that there would be no penal
action and that the cases of loco run-
ning staff would be looked into and
that about arrests, released, with-
drawal of warrants and connected
cases. status-quo-ante would be res-
tored after the agitation was with-
drawn except involving violence and
sabotage.

(c) and (d). The question egarding
break in service suffered by some loco
running staff of Western Railway for
participation in the illegal strike of
December, 1973, is under considera-
tion.

Supply of defective equipment by an
Italian firm for Durgapur Fertilizer
Plant

2085. SHRI R. S. PANDEY:
SHRI PRABODH CHANDRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether supply of bad equip-
ment by an Italian firm has delayed
the commissioning of the Durgapur
fertilizer plant for commercial produc-
tion; and

(b) if go, the remedial action taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The failure/break-down of several
critical items of equipment, including
some of Italian origin, have presented
difficulties in the successful operation
of the plant and in stabilising producs
tion at a satisfactory level.

(b) Besides measures to identify and
overcome the wvarious defects, re-
placements have been obtained for
several items of equipment found de-
fective. A comprehensive survey from
“end-to-end” has also been made by
M/s. Technimont of Italy and appro-
priate action in the light of this sur-
vey is being taken tp ensure reliability
of plant operation at a satisfactory
level.
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Decision on Pay Scales of Shunters

2086. SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have takep
any decision in regard to the pay scales
of different categories of Shunters; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). On the
basis of the recommendations of th
Third Pay Commission, the following
scales of pay have been allotted to
Shunters:

Existing Revised
scale of pay scale of pay

Rs. Rs
Steam  Shunter AY/
Diesel  Shunter/
Electric Shunter. . 130—200 290—400

Steam Shunter <P/
Diesel Shunter/
Electric Shunter. 130—158 290—350

The question of further revision of
pay scales for Shunters as a result of
an Award of the Board of Arbitration
(under the J.C.M.) is receiving con-
sideration.

Legal aig to poor

2087. SHRI SOMNATH CHATTER-
JEE: Will the Minister of LAW. JUS-
TICE AND COMPANY AFFAIRS be
pleased to state.

(a) whether any scheme hag since
been drawn up or finaliseq for provid-
ing legal aid to the poor; and

(b) if so, the nature and extent of
relief proposed to be given and the
probable date of the implementation
of the scheme?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) No, Sir.

(b) Does not arise.

Railway line between Chamarnja-
nagar and Sathyamangalam (Southern
Railway)

2088. SHRI S. M. SIDDAYYA: Will
the Minister of RAILWAYS be pleased
1o state:

(a) whether the construction of
railway line between Chamarajanagar
and Sathvamangalam in Southern
Railway will be taken up during the
Fifth Five Year Plan; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MIN'STRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Proposals for the
Fifth Plan have not yet been finalised.
However, earlier survey reports for
this line have revealed ihat the level
of traffic on the line would not be
sufficient to justify its construction and
it would not he financially viable.
Due to paucity of funds, it will be
difficult to take up the proposal in the
near future.

(by Does not arise.

Rock Phosphate Deposits found in
Mussoorig
2089. SHRI SHRIKISHAN MODI:
SHRI D, D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state.

(a) whether huge reserves of rock
phosphate deposits have been found
by Pyrites, Phosphate and Chemicals
Limited in Mussoorie region recently;

(b) whether exploitation of these
reserves has been undertaken;

(¢) if so, the result thereof; and

(d) if not, reasons for the delay in
exploitation of these reserves?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) According to an assessment by the
Geological Survey of India, about 18
million tonnes of rock phosphate may
be availgble in the Mussoorie region.

(b) to (d). Exploitation of these
mines have been taken in hand by the
Pyrites, Phosphates & Chemicals Ltd.,
a public sector undertaking, wunder
this Ministry and about 10,000 tonnes
per arnum are being mined presently.
Proposals have been formulated for
increasing production to 60,000 tonnes
per annum, but no final decision has
been taken, -

Shortage of petrol, diesel and kerosene
in Rajasthan

2080. SHRI SHRIKISHAN MODI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there has been acute
shortage of petrol and diesel oil in
Rajasthan during the last quarter;

(b) if so, Government's reaction
thereto; and

(c) steps taken by the Central Gov-
ernment to supply the quota fixed for
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) There have been no reports of
any shortage of petrol or diesel oil In
Rajasthan during the last quarter.

(b) Does not arise in view of (a)
above.

(¢) No quotas of petrol or diesel oil
are being allocated State-wise. Sup-
plies of these products are at present
free according to demands.

Supply of furnace il .to indasirial
unity in Rajasthan

2091. SHRI SHRIKISHAN MODI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the procedure laid down for
giving furnace oil to established users
and industrial units in Rajasthan; and

(b) whether Indian Oil Corporation
is not releasing furnace oil to small
scale industrial units of Rajasthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Established consumers of furnace
oil are entitled to draw supplies from
their supplying companies. In making
supplies a 10 per cent cut is however
being applied over 1973 off takes in the
case of 33 priority industries and 20
per cent cut in the case of all other
industries. For any additional re-
quirements, the parties have to apply
to allocation sub-committee of the
Standing Committee on Furnace Oil
headed by Secretary and Director
General Technical Development. After
the approval of the Sub-Committee
necessary authorisation is given to the
oil companies for release of additional
guantities.

A bulk quota is also placed at the
disposal of State Governments with
effect from 1-7-1974 to meet the re-
quirements of small scale units and
State enterprises which are not regis-
tered with any Central sponsoring
authority. The State Governments are
to set up their own mechanism for
allocation of this quota. For Rajasthan,
an allocation of 10,403 Kls. has been
made for this purpose for the current
year.

(b) 1.0.C. is releasing furnace oil to
all customers as per their entitlement
based on 1973 offtake/allotment made
by Standing Committee on Furnace
Ofl, 1I0C is also releasing furnace oil
to customers to whom allocation has
been made by the State Committee.
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Workload and strength of Pharmacists
and Doctors In hospitals/health units
(Northern Rallway)

2092. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleased
to state:

(a) the (i) daily average O.P.D.
attendance for the month of July,
August and September, (ii) total num-
ber of Pharmacists ang Doctors posted
in each Hospital/Health Unit now and
from 1968 to 1971, (iii) average daily
workload in each case i.e. Pharmaci-
sts and Doctors, (iv) prescribed yard-
stick in each case, (v) date of last
job analysis done for the years 1972,
1973 and 1974 in respect of each Hos-
pital/Health Unit  separately on
Northern Railways; and

(b) the work load increased by
way of clerical work during these
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) (i) A statement is
laid on the Table of the House. [Placed
in Library. See No. LT-8576/74 .

(il) & (iii) A statement is laid on
the Ta%le of the House. [Placed in
Library. See No, LT-8576/74].

(iv) No yard-sticks have been pres-
cribed.

(v) No job analysis has been done
in the Hospitals/Health Units.

(b) No change.
Third Pay Commission’s scale for
Pharmacists

2093. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the pay scales recom-
mended by the Third Pay Commission
have been implemented in respect of
the category of Pharmacists; and
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(b) if so (i) the pay scale, (i) total
span of each pay scales in terms of
years, (iii) number of Pharmacists
stagnating at the maximum, (iv)
number of Pharmacists likely to be
stagnated at the maximum in the next
two years, (v) number of Phamacists
who have completed 10 to 20 years of
service, and (vi) number of Pharma-
cists who have completed 5 to 10
years of service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Revised scales of
pay in respect of the category of Phar-
macists as recommended by the Third
Pay Commission have been notified.

(b) (i):—

Existing  Revised
scale of pay scale of
pay

Rs. Rs.

Pharmacist Gr. ‘A’"F  205—280 425—640
r

Pharmacist Gr. ‘B 130—240 330—560%

#For fully qualified Pharmacists i.e.
those possessing qualificarions mentioned
in Sections 31 and 32 of pharmacy Act,
1048, but excluding thouse covered by Clause
(d) of Section 31 ibid- I

Pharmacist Gr. ‘B’

E
b

[ 130—240 330—480%

+For unqualified Pharmacists i.e. these
covered by  Clause (d) of Section 31 of
Pharmacy Act, or possessing registerable
qualifications under that clause.

b (ii):—Span of scale Rs. 425—640—
13 years.

Span of scale Rs.330—560—19 years.

Span of scale Rs. 330—480—16 years.

b) (iii) to (vi) Infcrmation is being
f-‘(o )eglte?d 2rus will be laild on the Table
ofthe Sabha.




117 Written Answers AGRAHAYANA 5, 1896 (SAKA) Written Answers 118

Janta Soap released by Hindustan
Lever and Taias

2094. SHRI SHASHI BHUSHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the total quantity of Janta
soap released in the market by M/s.
Hindustan Levers and Tatas during
the period from October to 15th
November, 1974, its selling price per
cake and its weight per cake; and

(b) the gteps taken to check the
quality of the soap marketed by
them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) During the period October to 15th
November, 1974 M/s. Hindustan Lever
Limited released 144 tonnes of Janata
soap priced at 1.05 per cake of 100
gms. inclusive of all local taxes and
M/s. Tata Oil Mills Company Limited,
released 50 tonnes of Janata soop prie-
ed at 95 paise per cake of 100 gms.
exclusive of local taxes.

(b) The need for taking steps to
check the quality of spap has not
arisen and there has been no com-
plaint about its quality.

Allocation of more diesel oil to Goa

2095. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state whether Goa Government
had approached the Centre for alloca-
tion of more diesel o0il?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
No Statewise allocation are being made
for Diesel Oil. Request was however
received from Goa Government to
provide for additionsl HSDO for dur-
ing the period from November 1874
to January 1975 in view of the exposi-
tion of Holy Relics of St. Franeis
Xavier. Arrangements have been made

to take into account these additional
requirements of diesel ofl in planning
for the product availability in Goa
region.

Shortage of petrol, diesel and Kero-
sene in Goa

2096. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state whether there has
been acute ghortage of petrol, diesel
and kerosene in Goa during the 1st
quarter of the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
Except for a short period from 15th
to 25th January 1974, there have been
no such reports of acute shortage in
Goa. During this period there was 2
lighting strike by IOC's transport con-
tractors working at its Vasco installa-
tion. Hence product could not be
moved out according to reguirements.
Quotas of kerosene oil for Goa were,
however, cut during this period in line
with the general cut applied to other
States. This may also have given rise
to shortages of kerosene oil in some
areas. Allocation of kerosene oll in
Goa has been increased from this
month taking into account the addi-
tional requirements in view of the
exposition of St. Xaviers body.

Prosecutions launched against com-
panies for violation of Companies Act

2097. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleas-
ed to state;

(a) how many prosecutions were
launched against companies during the
year ending 31st March, 1874 for
violating the provisions of the Com-
panies Act;

(b) the particularg of the companies
involved; and

(c) the action taken against them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). Statistics
relating to prosecution of companies
for violation of the provisions of the
Companies Act, 1956 are being given
in the Annual Report on the working
and administration of the Companies
required to be placed on the table of
both Houses of Parliament every year
under Section 638 of the Companies
Act, 1956. The 17th annual report for
ihe year ending 31st March, 1973 was
placed on the table of the House on
26th March, 1974. Similar informa-
tion in respect of the year 1973-74 will
be furnished in the next Annual
Report. 5661  prosecutions were
launched involving 2730 companies
during the year ending 31st March,
1974. The particulars of individual
cases are available only with the con-
cerned Registrar of Companies in the
respective States.

Foreign Companfes in India during
1973-74

2098. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) how many foreign companies
established their places of business in
Iﬂdia during 1973-74;

(b) how many foreign companies
were closed down during the said
period; and

(c) what were the reasons for their
closure?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (¢), Five
foreign companies as deflned under
Section 591 of the Companies Act, 1956
established their places of business in
India during 1973-74. 2 foreign com-
panieg closedq dowpn their places of
business in India during the same
period.
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The business of one of the companies
which closed down ifs place of business
was transferred to a branch of another
foreign company in India. The second
company hag not given the reason for
the closure of its place of business.

Issue of COB licences to M/s. Hoechst
after due date

2099. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of PET-
ROLEUM AND CHEMICALS be plea-
sed to state:

(a) whether M/s. Hoechst, a foreign
dominated drug manufacturing firm
has been recommendeq COB licences,
even after due date;

(b) if so, the broad outlines of the
same;

(c) whether Analgin quota issued
to M/s. Hoechst ig on the basis of
production of last three years, which
is much more than the licensed capa-
city; and

(d) if so, whether it is in accordance
with the Industries (Development and
Regulation) Act?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b), A statement indicating,
date of COB applications, names of
items and capacity asked for by M/s.
Hoechst Pharmaceuticals Ltd, is laid
on the Table of the House. [Placed
in Library. See No. LT-8577/747. The
party applied for the grant of COB
licence on 31st August, 1973 in accord-
ance with the Industrial licensing
policy announced by, the Government
on the 16th February, 1973. The last
date for submitting applications for
COB licence under the above policy
was 15th August, 1973,

(c)y and (d). All canalisedq raw ma-
terials, including Analgin, are released
to the DGTD units on the basis of the
best of past two years’ consumption or
the quantitv recommended by the
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State Drug Controller whichever is
less. Thig policy has been followed in
the case of allocation of Analgin to
M/s, Hoechst Pharmaceuticals Ltd.,
also. The question of excess produc-
tion over and above the licensed capa-
city by varioug units including Angalgin
formulations by M/s. Hoechst Pharma-
ceuticals Ltd., is being examined by
the Government separately.

Price Control Order on Drugs

2100. SHRI SATYENDRA NARAYAN
SINHA . Will the Minister of PET-
ROLEUM AND CHEMICALS be plea-
sed to state:

(a) whether the Price Control Order
on drugs is nearly a farce or a face-
saving measure of Government;

(b) whether the Price Control
Order, 1970 and the guidelines con-
cerning it jssued during 1974 were
issued at the instance of OPPI; and

(¢) whether Government propose to
revise the prices of products of
foreign-dominated companies?

THE MINISTER OF STATE IN THE
MINISTRY QF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) No, Sir,

(b) No. Sir, "

(c) The prices of Drugs, whether
manufactured by Indian or foreign
sector of the industry, are fixed/re-
vised in accordance with the provi-
sions contained in the Drugs (Prices
Control) Order, 1870,

Report of the Committee on over-
production by drug firms

2101, SHRI K. S. CHAVDA; Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether a Committee, with
Director (Drugs), recently visited
Bombay and Calcutta to study the

problem of production in excess of
the licensed capacity by drug firms;

(b) the broad outlines of the infor-
mation received from different drug
manufacturing concerns and the
findings of the Committee; and

(c) whethey Government propose to
place the report ags well as  other
information collected by this Com-
mittee on the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY QF PETROLEUM AND
CHEMICALS (SHRI K, R, GANESH):
(a) and (b). Only team of oflicers of
DGTD and this Ministry visited Bom-
bay only in Feb. 1973 to collect infor-
mation in connection with production
vis-a-vig capacity for formulation and
bulk drugs in DGTD units and import
requirements thereof. Information re-
ceived from various units is of a de-
tailed nature and is being utilised by
the Government.

(c) Does not arise,

Production of Certain foreign drug
firms during fourth plan

2102. SHRI K, S. CHAVDA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) what has beep the production of
M/s. Sandoz, Abbotts, SKF, May &
Baker, Glaxo ang Pfizers during the
Fourth Plap period, product-wise and
what is their licensed capacity;

(b) what are the items which they
are manufacturing without any indus-
trial licences or permission; and

(c) what actio, Government have
taken/or propose to take for their in-
dulging into production without valid
licences?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). Information is being collect-
ed and will be laid on the Table of
the House,
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Instructions issued under the essential
commodities act for supply of
petroleum products

2103. SHRI G. Y. KRISHNAN: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have is-
sued orders under the Eessential Com-
modities Act to make jt obligatory on
the part of oil marketing companies
in the country to supply petroleum
products to retaij dealers of other
companies, if necessary; and

(b) if so, the broad outlines regard-
ing the supplies of petroleum products
such as high speeq diesel, kerosene oil,
light speed diesel, lubricants and sol-
vents and wax to consumers through
retail outlets in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) An Ordera called the Petroleum
Products (Regulation of Supply to Re-
tail Outlets) Order, 1974 was issued by
the Government in September, 1974
under which the Central Government
has been invested with powers for
directing an oil company to deliver any
specified petroleum product or products
to a particular outlet which may be-
long to any other company.

(b) Supplies of various petroleum
products are made through a net-work
of agencies/distributorships all over
the country Motor Spirit, High Speed
Diesel 0Oil and some Lubricants are
supplied through the oil companies'
retail outlets (Petrol pumps). Kerosenc
0il/LDO is supplied t{hrough agents/
dealers, Somg barrel outlets are also
operated by the IOC for sale of Light
Diese] Qil in Rural Areas. Furnace
0Oi] is generally supplied directly to
consumers. The above order has been
made to enable the Government io en-
sure adequate supplieg of product at
any particular outlet if considered
necessary in the overall public interest
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Inordinate delay in unloading of
wagons by consignees at goods
terminal

2104. SHRI NAWAL KISHORE
SINHA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is inordinate de-
lay in unloading of wagons by the
consigneeg at various goods terminal
in the country; and

(b) if so, the steps takey or propos-
ed to be taken by Govermment to ex-
pedite unloading of wagons by the
consignees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) At times and in
certain terminals, goods are not promp-
tly unloaded from wagons by the con-
signees.

(b) The following steps are taken to
expedite unloading of wagons hy con-
signees:

(i) Wherever addresses of the con-
signess are known, they are
advised of the arrival of goods.
Instructions exist that a list
of consignments received on
the previous day but not taken
delivery of, should be exhibited
on the pgoods shed notice
board.

(ii) Railways undertake unloading
of wagons if the consignees fail
to do so in time and realise un-
loading charges from them.

(iii) Demurrage charges have been
made sufficiently  deterrent
with effect from December,
1872.

(iv) With a view to removing con-
gestion in the goods sheds and
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facilitating placement of
wagons awaiting unloading,

(a) section 77 of the Indian Rail-
ways Act has been amended
to reduce the Railways' lia-
bility as bailee from 30 days
to 7 days, after termination

of transit; and

(b) a proposal is under conside-
ration to amend the Indian
Railways Act so that at cer-

tain notified stations and dqur-
ing certain special periods
the Railways are empower-
ed to dispose of the consign-
ments not taken delivery of
within 7 days of termina-
tion of transit.

Golcha Properties Ltd.

2105. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
LAW, JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) the total present accumulation
of money with the receiver of the
Golcha Properties Private Limited;

(b) whether a compromise has been
reacheq between the receiver, Income
Tax authorities and the Creditors
Association for the disbursement of
the accumulated 'money;

(c) if so, the salient features of the
compromise formula; and

(d) when the accumulateg money
will be distributed to the creditors?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The total ac-
cumulation of money with the Official
Liquidator, of the Company as on 20th
November, 1974 was Rs, 49,19,172.14.

(b) A draft scheme of Compromise
has been flled in the Rajasthan High
Court for its sanction.

(¢) The Scheme provides for full pay-
ment to the Creditors as also the costs,

expenses and charges of the Official
Liquidator. It also contain adequate
provision for payment of income tax
dues to the satisfaction of Income-Tax
Authorities. The additional funds re-
quireq for the purpose will be provided
by the ex-directors of the company.

(d) The question of making payment
to the creditors will arise only after
the scheme is sanctioned by the Court
anqd requisite funds are made available
by the ex-directors.

Capital Raised in Public and Private
Sector

2106. SHRI S. R. DAMANI: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state .

(a) what is the new capital raised
in the public sector and the private
sector for industrial development in
the whole of the Fourth Plan period;

(b) how was it distributed major
industry-wise;

(¢) by how much it has exeeeded or
fallen short of expectations; and

(d) the constraintg that came in the
way of industrial growth and produc-
tion as envisaged in the Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The amount
of new capital raised in the form of
equity and preference capital during
Fourth Plan period from 1969-70 to
1973-74 was Rs. 2854.3 crores in the
public sector and Rs. 270.9 crores in the
private sector.

(b) Major industry-wise distribution
of the above capital raised in the
Statement annexed.

(c) and (d). The information is be-
ing collected from the planning Com-
mission and will be laid on the Table
of the House.
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Statement

(Rs. in crores)

Industry

Public Private
Sector Sector

I. Agriculture and Allied Activities .
. Mining And G eios

3. Processing and  Manufacture—Foodstuffs. Textiles, Leathers and

Products thereof , |,

14 59
2501 41
. .. 28'5 561

. . 9127 1061

4. Proczssing and Maufacture-Metal, and Chemicals an 1 Products
thereof. . . . . . . .

5+ Processing and Manufacture—Not elsewhere classified. . $1°9 357

6. Construction and Utilities
7. Commerce (Trade and Finance) .

8. Transport, Communication and Storage.

9. Community and Business Services
10. Personal and other services . .

ToTaL

65-2 37

131°2 43'9

22'9 3's

1392°3 30

. (=)n-9* 9'9

28543 270°9

*The decrease is due to the merger of Ashoka Hotel Ltd. (PUC 2.5 crores) and Jlm
Hotel Ltd. (PUC 0.3 crore) with India Tourism Development Corporation Ltd.

classified in otl.er indusirial group
W O guT ¥ for

2107. st wrew fag whgm: 747
i ras st Tare Ay ag Fary #
T w4 fF,

(%) wfa searg %Y SyewreT
wrafez ¥ W@ jq w7 di ot F arow
JATAT T Ieq@T FIH #7 {7 F 77
FHAEY ¥Y A€ §;

(") =1 FWT ¥} fren garch
¥ fore oo feet 3 sramrs £ o §;
wi

(7) TR T # 7€ widAE
&1 777 gfoam fagar & ?

qifmn ot wwEw  Wwem ®
T @t (st o W Tow) : (F)
1T (7). AARQATFT AqATE dF
ar F fama @ AT [&FEm
ama i # frosm ayfaEwm 4y
IqTai ¥ Are) Afei # s seneA
¥ fma oF @3 dow & suiaw #Y
sraffag fFar o @ ) agifeTs
HF aEanIaagarad 1971-72
¥ a9 1973-74 ¥ 19.39 &
HYo T4 ATEENAT) 14. 64 W Wlo 7
i 3¢ W9 39 FEAH & gratEaT §
aq 1978-79 a% v ©: fafems
HYo T4 AT §Y WIHY | AT TATRT
ad 1971-72 ¥ MY 9. 52 W@
#Yo = a1 (a4 1973-74 ¥ 10.6
wra ro 7 47) 24 197879 A Ay
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ATRGINT & 36 ¥ 40 WA Hio T ¥
%9 § g1 9T A FWEAT )

(@) swifed s F7 aFar
wfzaiaue (fraam) wigmr 1957 &
fratrza qnaar & wq®y 8113 Viw
& {7y Tnaar fqaan #1fz & ararn #
sfas wqasam a1d Amasl a1
faar s1ar g1

Examnation of Food Supplied by
Catering Depariment

2108. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether Government are aware
that tood supplied by the Catering
Deparument of Railways in the trains
is sub-standard; and

(b) if so, the concrete steps Gov-
ernment propose to take to check the
food before being s2rved to the
customers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYE (SHRI
BUTA SINGH): ({aj and (b) No.
However, the following measures are
taken to ensure quality:

‘(1) Action is taken to ensure tha#
gooa gualivy raw matellalg are
useq in preparation of food;

(ii) Frequent inspections are made
by officials to ensure service
of good quality food;

(iii) Samples of food are taken at
" 'periodical intervals and tasted
to prevent adulteration ang to
. -prevent service of sub-standard

. food; .

(iv) Samples of food served in rail-
way premises are tasted by
officialg periodically to ensure
quality;

(v) Frequent checks are exercised
over cleanfiness and hygiene in
preparation - and service of
food.

2666 LS—3

T.A. Personnel who worked in Dana-
pur Division during Railway Strike
(Eastern Rallway)

2109. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister uf RAIL-
WAYS be pleased to state:

(1) the nunber of territorial army
personnel  who worked during the
receni Ruilway strike on the Danapur
Division of tue Eastern Railway and
have been allotted land; and

(b) the number of such personnel
to whom land has not yet been allotted
and the reasong therefor?

THE DEPUTY MINISTER IN THE
MivisThY OUr mauLwhaxs (S
BUTA SINGH): (a). No allotment of
land has been made to any Territorial
Army personnel, who worked on Dana-
pur Division of the Eastern Railway
during the recent Railway strike, nor
was there any request for allotment of
lang from any such personnel,

(b) Doeg not arise,

Unauthorised Occupation of Seats in
Trains

2110, SHRI SUKHDEO PRASAD
VERMA: Wil the Minisier of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that most of the seats in the coaches
are occupied by unauthorieed persons
hefoge the coaches come to’the plat-
form and they are released to the
passengers after ‘cdllecting money
illegally; and '

(b) if so, the steps Government
propose to take te check such un-
authorised occupation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): : (aY It is mot a fact
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that most of the seats in the coaches
are occupied by unauthorised persons
before the coaches come to the plat-
lorm. Some cases of unauthorised oc-
cupation of seats in the traing by anti-
social elements and malpractices result-
ing therefrom have, however, come 1o
notice.

(b} Frequent checks and surprise
raids are conducteq by the Ticket
checking stafl in cooperation with RPF
staff to check unauthorised occupation
of accommodation in trains in the
vards/washing lines. Persons so de-
tecied during these checks are prose-
cuted under Section 120(C) of the Indian
Railways Act and dealt with according-
lv. Arrangements for locking the car-
riages in washing lines and bringing
the rakes to the platform under escort
have also heen introduced at certain
selected stations.

NOVEMEBER 26, 1974

Written Answers 132

Electrification ef l;.rnakulm-'rri\ran-
drum Railway Lipe in Fifth Plan

2111, SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
1o state:

(a) the total mileage of Railway
line the Government propose to elec-
trify in the Fifth Five Year Plan and
its Railway-wise break-up; and

(b) whether there is any suggestion
to include a study on the feasibility
of electrifying the Ernakulam-Tri-
vandrum railway line during this
plan and it sn, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS {SHRI
BUTA SINGH): (a) 1474 route kilo-
meters made un of the following sec-
tions are proposed to be energised in
the Fifth Five Year Plan:

Railway Section Route  kilometers
1. Western Virar—Bhestar . . 200
2. South Eastern . Panskura-Haldia 69
3. Dao. Waltair-Kirandul 471
4. Northern Tundla-Delhi 259
5. Southern Madras-Gudur 135
6. Do . Madras -Trivellore 42
7. South  Cenirgl Vijayewacda- Gudur . 295
T s

(b) Feasibility of electrifying the Er-
nakulass-Trvaindrum sectipns hax -
ready been examined. The study indi-
cates that electrification is not finan-
cially viable.

Bullding of Kappil Station (Southern
Rallway)

2112. SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are awarg
that the building of the Kappil St?-
tion of the Southern Rajlway 1n

Trivandrum District of Kersla has
become outmoded amnd inadequate to
meet the present requirements; and

(b) if =0, what steps Government
have taken to modify it and improve
the facilitiee in that Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The Sta-
tion building at Kappil is an old build-
ing constructeq in 1918.
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Construction of a new station build-
ing is proposed under the scheme of
<onversion of the section between
Ernakulma and Trivandrum Central
from Metre Gauge to Broad Gauge.

Export of Railway Equipments te
Different Countries

2113. SHRI VAYALAR RAVI:. Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Indian Railways
have received huge orders for the
expori of Railway equipments te
different countries; and

(b) if so, the salient features there-
-of and the total amount of foreign
exchange expected to be earned from
these exports and how far this step
will help to improve the Railway
equipments building industries in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Indian Railway
Production Units have secured the fol-
lowing export orders which would be
executed during 1875.

(i) Philippines: 30 Economy Class
Passenger coaches with spares.

(ii) Taiwan: 96 Coaching bogies
with Spares.
bogies

(iii) Burmmna: 2 Coaching

with Spares.

(b) The order of ceaches from Philip-
pineg is the first major break through
in that market while the remaining
orders are repeat orders. The total
foreign exchange earning from these
orders are likely to be approximately
Rs. 5.34 crores. Most of the compo-
nents and raw materials are to be ob-
tained from industry both in private
ang public sector in India and to that
extent they will be benefitted though
the exact amount cannot be gquantified.

Allocation of Mare Diesel Oil to
Orissa

2114. SHRI P. GANGADEB: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Orissa Government had
approached the Centre for allocation
of more diesel oil to the State;

(b) if so, reaction of the Central
Government thereto; and

"

(¢) quantity of diesel oil supplied

to Orissa State upto November, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI): (a).
to (¢). Yes, Sir. Supply of diesel oil is
however, at present free and no Stale-
wise quotas are being allocated. De-
mands of Orissa are being met in full
and supplies have been increased by
the oil companies to the extent requir-
ed. Figures of diesel supplies are not
maintained on a stalewisc basis,

Supply of Furnace 0il to Industrial
Units in Orissa

2115. SHRI P. GANGADEB: will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) the procedure laid dewn for
giving furnace oil to established users
and industrial units in Orissa;

(b) whether Indian Qil Corporatiom
is not releasing furnace oil to small
scale industrial unite of Orissa; and

(c) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD): (o)
Established consumers of furnace oil
are entitled to draw supplies from their
supplying companies. In making sup-
plies a 10 per cent cut is however being
applied over 1973 offtakes in the case
of 33 priority industries and 20 per
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cent cut in the case of all other indus-
tries. For any additional requirements
the parties have to apply to the ailoca-
tion sub-committee of the Standing
Committee on Furance Oil headed by
Secretary ang Director-General, Tech-
nical Development. After the appro-
val of the Sub-Committee necessary
authorisation is given to the oil com-
panies for release of additional quanti-
ties of furnace oil.

A bulk quota is also placed al the
disposal of State Governments with
effect from 1st July 1974 to meet the re-
quirements of smal!l scale units and
State enterprises which are not regis-
tered with any Central sponsoring
authority. The State Governments
are to set up their own mechanism for
allocation of this quota. For Orissa, an
allocation of 3502 KLs has been made
for this purpose for the current year.

(b) and (c). I0C is realising furnace
oil to all customers as per their entitle-
ment baseq on 1973 offtake/allotment
made by Standing Committee gn Fur-
nace Oil. 10C is also releasing furnace
oil to customers to whom aflocation
has been made by the State Committee.

0il Exploration on Eastern Coast of
Orissa

2116. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

{(a) what is the total requirement
pf crude in India; and -

(b) whether there is an,y move for
explotation of crude on the Orissa’s
Eastern coast?

~ THE DEPUTY MINISTER IN: THE
MINISTRY OF -PETROLEUM - AND
. CHEMICALIS (SHRI-C P. MAJHI):
* (a) Due to limited foreign exchange
availability, total crude oil, both indi-
genous and, imported that is likely to
be pmcessed in al the refineries during
1874-75 is estimated to be about 21 mil-
lion tonnes.
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(b) Geophysical expioration for oil
in the Coastal waters off Orissa is
planned to be taken up by ONGC with.
the help of a fully equipped survey
vessel now on order,

Introduction of Delux AC Train in:
Howrah-Madras Route

2117. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
RAILWAYS be pleased to state whe-
ther there is any move to introduce
Delux AC frain on Howrah-Madras
route or to attach one AC Chair Car
hogie in Madras Mail?

THE DEPUTY MINISTER IN THE
MIVISTPY  mF RAILWAYS (SHRI
BUTA BINGH): No.

Rupsa-Bangriposi Broad Gauge Line

2118. SHRI SHYAM SUNDER MO-
HAFPATRA : Will the Minister of
RAILWAYS be pleased o state whether
the Commitltee which went into the eco-
nomy of the Rupsa-Bangriposi broad
gauge ling has found it feasible to do
that?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Based on the recom-
mendations of the Uneconomic Branch
Lines Committee 1969 a traffic survey
for the conversion of Rupsa-Talband
N.G. section to B.G. had been carried
out. A decision reearding its ronver-
giom will be taken after the examination
of the survey report is corrlnpleted‘

Contrel om W. H. Brady & Co. by
Morarkas
b

2119 SHRI MADHU LIMAYE: Wil.l
the Minister.of LAW, JUSTICE AND-
COMPANY AFFAIRS be pleased to
state:

(a) whether any attempt was made
by the Morarkas to retain control of
W. H. Brady and Co.;

(b) whether the attempt was foiled:
by a nationalised bank which held 20
per cent of the equity;
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(¢) whether the Industry Depart-
ment will urge issuing of broad guide-
lines for banks, L.I.C,, U.T.I, and other
financial institutions in this regard by
the Government; and

(d) whether thiz will be applied te
~companies like National Rayon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICA AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a). ang (b). One of
the directors of the company belonging
to.the morarka lamily resigned betore
the ANNUAL GENERAL MEETING
and one director of the Morarka fami-

ly was removed at the said Annual
General Meeting. The shareholders of "

the company including the nationalised
institutions, elected two directors other
than Morarkas. ' N

(¢} and (d). Wherever banks or
financial institutions hold substantial
shares in any concern, they are requir-
ed to exercise their voting rights at any
general meeting of the shareholders
of the company in a manner that would
prevent either the Board of Directors
‘or any group of shareholders to act in
a manner detrimental to public inter-
-est to the extent possible.

‘Comparative Cests of Rail Limes Per
Kilometre in Plains and Hilly Areas

2120. SHRI B. V. NAIK: Wil the
Minister of RAILWAYS be pleased to

state:

(a) what is the comparative costs
of construction of railway lines per
kilometre in plains, coastal plains ard
hilly and mountainous areas; and

(b) what are the criteria fixed for
establishing railway station, in physi-
cal terms and population terms in case
of new railway lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Comparative cost

of construction of new lineg per Kilo~
metre is as under:—

In Plaias Rs. 8.00t2 14 oo (lakhs)

In Coastal Plains Rs. 10 oo to I3 oo (lakhs)

In Hilly &

: Rs. 30 0o to 72 oo (lakhs)
Mountaingus.

(b) Provision of stations on new rail-
way lines is made on commercial and
operational considerations keeping in
view: the traffic requirements of each
location in consultation with the Civil
Authorities and to meet the operational
needs of each line, )

AT &Y A

2121 st qERr T & ;T
¥ AdT 9 A1 I L7 = 9

(%) e dnai & ararT fra-
fem wra & WY WY o &,

(/) a8 1973-74 & aAXy 7
are A% 1A foady 4

() Taad & faad aqzfo & zrai
F1 wrarT fear; st

(7) /7T A/ UFT & forg
4T aear #7 & 7

IHATE FIqHA (s am fag) -
(%) waTw ST aTA, I F A¥ar, ST
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FAETHT AT FHAL WA O, FA W H;e
aeg qeqn wifz

(@) 1973-74 ¥ a8 # &t
WA YAt 9T aTd a7 wrw (faaw
AgT ag Wi (a4l & gt w@r wie
ot mifas &) +1 477 FTRT 183.13
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(T) 1973-74 F =T |
A Wi o< g Y s &
gl ¥ 617, 44 ATA ®IY Y WH
&1 wrara afagfe & amaf & a0 &
faar 13T |

(a) vadfrdt 1 azami
Tmam & fag fa=fafas szw ol
W —

(1) =Y wEeaqW arel, are Mramai,
grataon [faT & 4% w33 & w94l
mifg 9T @ geEr & gra
ARmia e fzrarst @

(1) arwifea e wrfedi, fawia
&7 § I I AT TGQ & A0
aTeT Mifedi § ata AT9F @i 9T
A GTAT A /T 9ZT @ATL |

(iii) AT Y wwefa ¥ aTai §
faeg fafia swfwara =y sma &
A X gerfa (arFmdra=an)
gfafqan, 1966 & ourT AFEw
T ST

(iv) =mafadi i afafafaar o2
s, fawrg vy & o a1y amei
¥ twa gTar aF ¥ Fawifvai £
Aata faar smar g

(v) TATGTHATDFTUF AW TR
BT oqT AT F Ay TeE A
aaf ®1 GLTAAT [T AZANT FOTT
™ g

(vi) Tat 9T @f%a sgmi 9T
fare @ & fog wew £ gfew
sifagfi & ama glaws T0F
warfie faat wmat &
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AN A AT, AEHT WK T
£ g wEreagT aw wat & Wy I
qEm™T

2122 WY wEwt T @AY AT
W W Gg T Ey gaT a3 fa
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Wl a d werd
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faa s@vr faar arar @, #T wrawmsam)
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(&) wratera wd arfofas o
g1 fawi & wiT wdwfasi was slwaar
& wrarT 9T figiwma g &1

(%) 5w odi ssam)

Propemal to proceed with work ni
Fertilizer Project at Paradeep

2126. SHRI D. K. PANDA:

SHRI SHYAM SUNDER
MOHAPATRA:

DR. H. P. SHARMA:

Will the Minigter of PETROLEUM
AND CHEMICALS be pleaseq to state:

(a) st what stage ‘is the fertilizer
project at Paradeep; and

(b) whether Government - will ' pro-
ceed with its work in view of the
shortage of fertilizer in India?

P

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
{a), and [b), The setting up of the fer-
tilizer project at Paradeep has been
approved by Government ip principle.

Production of Fertilizers during the
last three years

2127. SHRI D. K. PANDA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what has been the total produc-
tion of fertiliser in India during the
last three years; and

(b) what was the total requirement
of fertiliser during the lau three
years? .o
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Production in terms of nutrients.

(‘ooo tonnes)

Nitrogen Phosphate

1971-72 * gs2 278
1972-73 * 1060 326
1973-74 ° . : 1060 317

(b} Requirements in terms of nutri-
ents.

(‘ooo tonnes)

Nitrogen  Phosphate  Puotash

1971-72 1470 467 257
1972-73 1816 489 291
- e

1973-74 . 2309 756 407

Underground Railway for Delhi

2128. SHRI BANAMALI PATNAIK:

SHRI P. VENKATA-
SUBBAIAH:

Wil the Minister of RAILWAYS be
pleased 1o state:

(a) whether an underground railway
is proposed to be built in Delhi to
meet the traffic demands;

(b) if so, the salient features there-
of; and

(¢} when the work on the same is
likely to sia=w?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). Surveys/
studies regarding metropolitan rail
transport project in ang around Delhi
are in progress and these studies are
expected to be completed towards the

latter half of 1975 after which the sa-
lient features and the time-table to
commence work ete.,, would be known.
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Underdaking with capital investment
of Rs, 10 crores and above in
West Bengal and North
Eastern States

2130. SHRI M. S. PURTY:
SHRI KUMAR MAJHI:

SHRI SAKTI KUMAR
SARKAR:

Will the Minister of LAW, JUSTCE
AND COMPANY AFFAIRS be pleased
to state:

(a) the particulars of undertakings
in West Bengal and North Eastern
Region States, State-wise with a capi-
tal investment of Rs, 10 crores and
above; and

(b) number of shares held by each
of the companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS SHRI BEDA-
BRATA BARUA): (a) and (b), Tha
particulars of 36 companies in West
Bengal and one company in Assam with
a capital investment i.e. value of total
assets, of Rs. 10 croreg and above, ex-
cluding banking, finance and invest-
ment companies and also excluding for-
eign companies as defined under sec-
tion 591 of the Companies Act, 1956, in
the Private Sector as on 31st March
1973 are given in the Statement an-
nexed. Other states in the North Eas-
tern Region had no such company. The
number of shares issued by each of
the 36 companies of West Bengal and
ong company of Assam are given under
columns 3 and 4 of the Statement laid
on the Table of the House. [Placed in
Library. See No. LT-8578/74].

Enquiry against Amrita Ba~ar Patrika
Limited, Calcutta

2131. SHRI M, S. PURTY; Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether any enquiry has been
made into the affairs of Amrita Bazar
Patrika Limited, Calcutta;
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(db) if 0, the findings of the enquiry;
an

(c) the action taken thereon so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) It is presumed
that the Hon'ble Member is referring
to Amrita Bazar Patrika Private Li-
mited, Calcutta,

An inspection of the books of Ac-
count of the company was carried out
in the year 1971 under section 209(4)
of the Companies Act, 1956.

(b) The inspection revealej contra-
ventions pertaining to sections 292,
208(1)(c), 143, 193, 303, 297, 208, and
301, 314 and 211 read with Schedule
VI Part II of the Companies Act, 1956.

(c) These contraventions are being
pursued with the company by the Re-
gistrar of Companies, West Bengal Im-
formation of interest to the other de-
partments has been passed on {o them.

Remington Rand of India Limited
2132. SHRI M S, PURTY:

SHRI SAKTI KUMAR
SARKAR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to glate:

(a) the composition of Board of
Directorg of Remington Rand of India
Limited;

(b) the particulars of the share hol-
ders and value and number of shares
held by each of them;

(c) whether any enquiry has been
made into the affairs of the Company;

‘and

(d) if so, the findings thereof?



149

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRTA BARUA): (a) The composi-
tion of Board of Directors of Reming-
ton Rand of India Limited, as per its
latest available Balance Sheet as at 31st
March, 1973 is as under:

1. Shri Keshub Mahindra, Chair-
man,

2. 8. S. Kapur, Managing Director.
3. Shri R. S. Tripathi, Director.
4. Shri S K. Bose, Director.

(b) As per its Balance Sheet as at
31st March 1973, the paid-up capital of
M /s. Ramington Rand of India Limited
amounted to Rs. 143,20,500/- compris-
ing of 50,000 Preference shares of Rs.
100/~ each and 9,32,050 Equity Shares
of Rs. 10/- each fully called up all the
50.000 Preference shares ang 6,05.850
Equity shares are held by its holding
company Sperry Rang Corporation,
U.S.A. and its nominees. The details
about the equity shares held by other
bodies corporate which include com-
panies, banks, insurance companies and
financial institutions as per its Annual
Return made up to 22nd September
1972 are given in the Statement annex-
ed.

(¢} No, Sir.

(d) Does not arise.
Statement

Name of the share-hnlders
(hodies corporate irclu-
Sl. dmg comparics, barks, No. of
No. insuan-e cempnries and Equity
financial institutions) shares of
Rs. 10
each
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1 Sheskim Pvt. Lid. . 10

2. Bengal and Assam
Investors Ltd . 10

3, Amritlal and Cp. Pvt.
er. - . .

10

4. Indian Economlst Evt
Lud. _ 40
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sl

Name ( f the share-hclders
(brdies co’p-rate inclu-
ding ¢ mpanies banks,

financiel instituticns)

No of

No. insu'en~e ¢ mpanies and Equiry

shares « f
Rs. 1o
each.

5. Shaskim Pvt.
Bombay .
6. Sassoon J.

Co. Ltd. -

7. The Xavier K.elun i
Lud.

L.,

David and

100

Mandal Pvt. 100
8. Bank of India Cdcutta - 120
9. Indian Stocks and Shares
10. In@ian Shares Deglets
Lad. . . . 200~
11, St.  Helens Nominees
India Pvt, Ltd. . 290-
12, Guijarat Investment
Trust Lid. - . . 300~
13, Central Bnnk of Indll
Lid. 340
14. Hanover Insurance Co. 440
15. Bank of Bumdn, Cal-
cutta . . 900
16, New Bank of Indla
Ltd., Calcutta 1080
17. Sterling General In-
surance Co. Ltd. . 1680
18. Bank of India, Bombay - 26c0.
19. India Peinsurance Cor-
pcration Lwd. -+ -+ - {3540
20. Investment Corpora-
tion cf India Ltd. . [ 4000
21. Life Insurance Cor-
poration of India . 11.330
22. New Inda Assurar €
Co. Ltd. . 0 20,584
23. Indien Mational Diesel
Bngineering Co. Ltd. 26,445

24. Unit Trustof India,
Bombay . . .

34, 18.5




b Written Answers

Local Passenger Trains suspended
during strike

2133. SHRI R. N. BARMAN: Wil
the Minister of RAILWAYS be pleased
to state:

(a) the particulars of local passen-
ger trains suspended during the last
Railway strike;

(b) the area these suspended trains
were tp cover; and

(c) whether all these
since been restored?

traing have

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and b). On an
average 630 pairs of suburban trains
were cancelled daily in the metropolitan
cities of Bombay, Calcutta and Madras
.during the last Raifway strike in May,
‘74.

(c) All these suburban services have
since peen restored.

-Clearance obtaimed by foreign ownmed
companieg frem MRE.T P. Commission

2134, SHRI SHASHI BHUSHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether any of the foreign
owned companies operating in India
whose cases were referred to the
Monopolies and Restrictive Trade
Practices Commission have obtained
clearance under the Monopolies and
Restrictive Trade Practices Act;

(b) whethre the injunction against
reference to the Monopolies and Res-
trictive Trade Practices Commission
has been vacated in any case;

(c) if so, the particulars thereof;
and

(d) the further action Government
propose to take in respect of reference
of the cases of such foreign companies
to the Momopolies and Restrictive

- Trade Practices Commission?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR BEDA-
BRATA BARUA): (a) The cases of
three companies with foreign majority
shareholdings referred to the MRTP
Commission were cleared by the Cent-
ral Government under Sections 21 and
22 of the MRTP Act,

(b) and (c). There is no change in
the position with regard to the Stay
Orders given in reply to Unstarred
Question No. 3732 in the House on the
27th August. 1974 and referred to in
the reply to Unstarred Question No.
2178 answered in the House today.

(d) Since these writ petitions are
pending before the High Courts, the
question of taking any further action
does not arise at this stage.

Running of B. D, and G. D. Mughal
Sarai Train wihout Light, water
and Fams

2135. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that B.D. and G.D. Mugha] Sarai train
runs without light, water and fans;
and

(b) if so, the reasons therefor?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and ib). There
has been occasions when the train
lighting and other amenities in the GD
and BD passenger trains has not been
satisfactory mainly due to theft and
pilferage of equipments and miscreants
activities in the sectiong concerned.
Special steps that were taken to im-
prove the position by drives to con-
tain thefts ang pilferages and to main-
tain the coaches of these trains proper-
ly, free of deficiencies and defects,

will be continued.
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Public ang Private Companies in West
Bengal and North Easterm States

2136. SHRI SAKTI KUMAR
SARKAR:

SHRI S. N. SINGH DEO:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the names of the private and
public Limited Companies function-
ing in West Bengal and North Eastern
Region States, state-wise, together
with the amount invested in each of
them during the last three years,
year-wise; and

(b) the name of the Companies
which were closed down during the
same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The number
of private and public limited compa-
nies, limited by ghares, registered and
at work in the State of West Bengal
and in the States of North Eastern Re-
gion doring the last three years, ie., as
on 31st March 1972, 31st March 1873

154"

and 31st March 1974 with their paid-up
capital, are given in the Statement—I
laid on the Table of the House. [Plac-
ed in Libraﬂ;_/See No. LT-8579/747.

The compilation of the information:
regarding names of private and publie:
limited companies, registered and at
work in the State of West Bengal and
in the States of North Eastern Region,
as on 31st March 1972, 31st March 1973
and 31st March 1974, which number
10,773 and their individual paid-up
capital would involve considerable time
and labour. The Deoart:nent has
brought out a Directory of Joint Stock
Companieg in India as on 31st March
1970 monthly “Company News and2
monthly  “Company New: & Notesg”
are being published regularly, Coples
of these publications which contain
such information are available in Par-
liament House Library.

(bY The information regarding num-
ber of companies which ceased func-
tioning by either going into liquidation
or being struck off under Section 560(5)
of the Companies Act, 1956, in the State
of West Bengal and in the States of
North Eastern Region, during the years,
1971-72, 72-73 and 73-74 is given below:

1971-72  1972-73  1973-74
West Bengal 69 68 78
Assam & Meghalaya 16 9
i 4
~Tripura . 1 1
Manipur . I

Naﬁajs'm! CES
. “fm“ﬁ . .-Iv:_-&;r;-i :?:'I-
Arurachsl Pradesh L

The names of these companies are given in Statement-II laid on the-
Table of the House (Placed in Library See No. LT/74).



155 Written Answers

Enquiry Into the Non-Functioning ef
Alarm Chain and other Causes of
Accident of Upper India Express

2137. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether investigations have
since been completed to find cut the
causes leading to the death of nearly
44 persons in the Upper India Ex-
press near Allahabad on 31st October,
1974;

{b) whether the alarm chain of tl.e
train was not functioning and the
train was stopped only after a passen-
ger had travelled all the way to the
engine and asked the driver to stop
it;

(c) whether it has also hoen ascer-
tained as to why the train could not
be stopped immediately aftor the ex-
plosion; and

(d) if so. the findings of the en-
quiry on these two points?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ({SHRI
BUTA SINGH): (a) The accident has
been inquired into by the Additional
Commissioner of Railway Safety, Nor-
thern Circle, Lucknow. According to
his provisional finding, the accident was
caused as a result of the ignition of
some bags containing a highly inflam-
mable material (suspected to be nitrd
cellulose or similar material) by the
spark of either a ‘Bidi' or ‘Hukka' that
was being smoked by some passengers
who perished in the fire.

(b) to (d). Final report of the Addi-
tional Commissioner of Railway Safety
is awaited. According to the informa-
tion so far available, it is not correct
that a passenger had travelled all the
way to the engine to ask the driver to
stop. The train was brought to a stop
without loss of time.
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Investigation Report against Messrs
Bata India Limited, Calcutta

2138. SHRI N. E. HORO:
SHRI S. N. SINGH DEO.

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) what are the main findings of
the report submitted by Inspeclors
appointed to investigate ingg 1bhe
affairs of Messrs Bata India Limited,
Calcutta; and

(by what decision Government have
taken in the matter?

THE DEFUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). No
Inspectorg were appointed to investi-
gate into the afTairs of the Bata India
Limiteq either under the Companies
Act, 1956 or the MRTP Acl, 1969; but
an inspection of the books of accounts
of the Company under Section 209(4);
of the Companies Act has been under-
tuken and tie report thereof is awaitl-
ed.

The Registrar, Resirictive Trade
Agpreements has  filed an  application
against the company under section
10(a) (iii) of the Monopo!ies and Res-
trictive Trade Practices Act, 1969 with
the Monopolies and Restrictive Trade
Practices Commission on 23rd Febr-
uary 1974 for an inguiry under sec-
tion 37 of the Act into the restrictive
trade practices allegdly indulged in
by the company. The inquiry by the
Commision is in progress.

Withdrawal of Cases against Railway
Emloyees from Visakhapatnam Court

2139. SHRIMATI FARVATHI1
KRISHNAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the cases pending in
the Visakhapatnam Courts against
railway employees in connection with
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the May, 1974 strike, have been with-
drawn; and

. -(b) if not, the reagons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
BUTA SINGH): (a) No.

(b) In Court cases against Railway
employees taken up for prosecution by
the State Governmenis for violation
of the law of the land, the law has to
take ils own course.

Follow-up Action on Decision of
Gujrat High Court Regarding Re-
Instatement of Railway Embloyees

2140. SHRI DHAMANKAR:

PROF. MADHU DANDA-
VATE:

SHRI VASANT SATHE:

Will the Minister of RAILWAYS be
pleased to state:

ta) whether in view of the recent
decision of the Gujarat High Court to
re-instate Railway employees victi-
mised during May 1974 Railway
strike for want of regular enquiry,
Government have taken any decision
or follow-up action in the matter;

(b) if so, salient features thereof;
and

(¢) if mot, the reawons therefor?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Government
have not taken any decision or follow-
up action in regard to the reinstate-
ment of Railway employees as the
recent decision of the Gujarat High
Court is under appes] before a Divi-
slon Bench;

" (b) Dioes not srise;

(¢) The reason is the pendency of
the appeal before the Division Bench.

Rigs for Off-Shore Oil Exploration
in Bambay High

2141. SHRI DHAMANKAR:
SHRI VASANT SATHE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the present rigs used
in the off-shore exploration on the
Bombay High have proved tc te
effective; and

(b) if not, whether Government
propose to import better and effec-
tive rigs and if so, the main features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR' C. P. MAJHI):
(a) and (b). Only one rig namely
Sagar Samrat has been deployed in
the Bombay High Offshore exploration
Project and it has proved to be effec-
tive.

Retrenchment on Railways

2142, SHRI DHAMANKAR:
SHRI VASANT SATHE:
SHRI K. M. MADHUKAR:
SHR] VIRBHADRA SINGH:

Will the Minister of RAILWAYS Le
pleased to state:

(a) whether Indian Railways Work-
ers Pederation has in a letter address-
ed to him demanded an jmmediate
review and reversal of policy of re-
trenchment on Railways;

(b) if so, the reaction of the Gov-
ernment thereto; and

(¢) action taken or proposed to be
taker in the matter?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.
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(by and (c). Of only about 20.000
casual labour and substitutes discharg-
ed for participation in the illegal
gtrike out of about three lakhs so
employed by Indian Railways, about
12.000 have 2lready been re-engarced.
While the remaining cases will conti-
nue tn be reviewed. their re-engage-
ment is subject to works and resour-
ces position,

Investigation intn the Causes of Fire
in Upper India Express

2143. SHRT DHAMANKAR
SHRI CHANDULAL
CHANDRAKAR:

SHRI HARI SINGH:

SHRI S. M. BANERJEE:

SHRI NAWAL KISHORE
SHARMA:

SHRI Y. ESWARA REDDY:

SHRI VASANT SATHE:

SHRT RAM SHEKHAR:
PRASAD SINGH:

SHRI RAM SHEKHAR:

SHRI HUKAM CHAND
KACHWAL:

SARDAR SWARAN SINGH
SOKHI:

SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have in-
vestigated into the causes of the fire
that broke out in the Upper India
Express near Allahabad, if so, the
findingg thereof; and

'(b) the steps taken or proposed to
be taken to check the recurrence of
such accidents on the Railways?

THE DEPUTY MINISTER. IN THE
MINISTRY OF RAILWAYS (SHR)
BUTA SINGH): (a). The accident has
been inquired into by the Additional
Commissioner of Railway Safety, Nor-
thern Circle, Lucknow, According to
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his provisional finding, the accident
was caused as a result of the ignition
of some bags containing a highly in-
flammable material (suspected to be
nitrg cellulose or similar material) by
the spark of either a 'Bidi’ or ‘Hukka’
that was being smoked by some passen-
gers who perished in the fire.

(b). Carriage of explosives, dange-
rous apd inflammable articles as lug-
gage in train compartments is already
prohi'ited under iaw. In addition. pre-
ventive steps are continuously being
taken {o prevent all categerics of acei-
dents including fires in trains by means
of exhibition of posters, films, adver
tisements and announcements on public
address system. WNotices are also dis-
plaveg in the c-~aches warning the pas-
sengers not to throw lizhted matches
or cignrettes or licht stoves or sigris
or carry petrol, fllms or other indam-
mable material inside the compart-
ments.

Dispuie between Managemen! and
Employees of Fertilizer and
Chemicals Limited, Travancore

2144, SHRI VAYALAR RAVI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what are the outstanding dis-
putes pending settlement between
the management and employees of
the Fertilizers and Chemicals Limited,
Travancore; and

‘(b) whether the employees  have
threatened to resort to 2irect action
if the management fails to take neces-
sary steps to redress their griévances
and if so, the steps taken by Govern-
m-nt to settle the dispute between
tF~ management. and the employees?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). One of the outstanding
matters, which was pending, related to
the implementation of the Agreement
entered into between the management
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and the Labour Uniong of the Coachin
Division; the workers had threatened
to go on strike for non-implementation
of the agreement Government have
since approved the Agreement subjct
to certain conditions. Information
regarding the other outstanding dis-
putes is being collected and will be
lald on the Table of the House,
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Fall in Production of Nitrogenous
Fertilizer
2147. SHRI P. GANGADEB:
SHRI SHRIKISHAN
MODI:
SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether nitrogenous fertilizer
production is going to be less than
expected this year:;

(b) if so, factors responsible for
this;

(¢) how much shortfall in produc-
tion of nitrogenous fertilizer i3 ex-
pected; and

(d) steps taken by Government to
meet the shortfall?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) to (c). The produc-
tion during 1974-75 is expected to be
14.33 lakh tonnes of nitrogen, as
against the earlier estimate of 15 lakh
tonnes. The shortfall in production
is mainly due to mechanical failures,
inadequate power supply, slippage in
the commissioning of plants scheduled
to be completed during the year and
technological difficulties in' stabiliz-
ing production at Cochin and Durga-
pur. Voltage/frequency fluctuations
and inadequate availability of the re-
quisite raw materials of the right
quality have also contributed to the
shortfall in production.

(d) The shortfall is proposed to be
met to the extent possible by imports
and optimum utilisation of the avail-
able fertilizers.

Steps to Solve Oil Crisis

2148. SHRI P. GANGADEBRB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether his Ministry is optimis-
tic of mcraping through the oil crisis;

(b) if so, the factors on which the
optimism is based;

() whether foreign axchange con-
straints in import of crude .oil and
petroleum products will not stand in
the way of scraping through the crisis;
and )
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(d) if so, measures to be taken in
this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MANJHI):
(a) to (d). In the past consumption
of petroleum products in the country
increased at a compound rate of
about 9 per cent per annum. With
the severe straln on our foreign ex-
change resources caused by the steep
increase in prices of crude and petro-
leum products, steps have been taken
to curb the non-essential consumption
of petroleum products to the maxi-
mum extent and maintain' availability
during the current year at more or
lesg the same level as last year. While
nothing definite can be gaid about the
future, the endeavour is to meet all
the essential requirements necessary
for sustained economic development
of the country, To contain the outgo
of foreign exchange for import of
crude oil and petroleum products
the following steps have been
taken:—

(a). Efforts to maximise the pro-
duction of indigenous crude have
been intensified.

(b). Through various optimisation
exercises the yield pattern of crude
in the refineries has been adjusted in
a manner to get the most economical
yield pattern. Product specifications
have also been adjusted as far as
possible for this purpose.

(¢). Fiscal measures have been
taken to curb the consumption of
some products like motor Gasoline,
lubricating oils, bitumen, etc. Price
of furnace oil has also been increas-
ed to encourage switch over to coal
Steps have been taken to encourage
efficiency in the use of fuel, Availa-
bility of kerosene an item reduced
to the maximum extent possible,

(d) Petroleun products which are
surplus to our requirements are
being exported. Export of value
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added products hag also been maxi-

(e) Import of crude oil under
bilateral deferred payment has been
arranged from Iraq and Iran.

A number of proposals and pro-
grammes are under consideration in
international bodies to assist coun-
tries which have been severely
affected on account of steep increase
in oil prices amd the consequent
serious balance of payment position.
A majo; concrete step has been the
setting up by I.M.F. of the oil facility
from which we have drawn some
funds,

immct of Credit Squeeze on Produec-
tion of Drugs by Indian Sector
Industry

2149. SHRI K, S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the effects of credit
squeeze on the production of drugs by
Indian sector of the industry;

(b) whether foreign firms who have
got large reserve of capital are not
affected by the credit squeeze; and

(c) what steps Government have
taken or propose to take to help the
Indian Sector by relaxing credit
squeeze specially for the drugs indus-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a). It has been repre-
sented by the various associations of
drug manufacturers that recent credit
squeeze has adversely affected the
growth of the drug industry. The
possibility of credit squeeze affecting
the availability of drugs was discus-
sed in a meeting arranged on the 8th
Oct., 1974 and was attended by the
representatives of drugs industry. The
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representative of the Deptt. of Bank-
ing indicated that there was no abso-
lute credit squeeze and that if a com-
pany explained its credit utilisation
and the further requirements, its
Banker should be willing to give the
necessary further credit.

(b) As the effect of credit squeeze/
varies from unit to unit depending
upon its liquidity position, its turn-
over, reserves maintained by it and
other relevant factors, it is not pos-
sible to work out the effect of credit
sgueeze in general on any particular
sector of the industry.

(¢) In the meeting of 9th Orct,
1974 referred to in (a) above, the
industry has undertaken to submit a
memorandum to the Department of
Banking specifying exact nature of
their difficulties to enable Govern-
ment to take remedial action in the
matter.
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Irregular invoicing by certain foreign
drug firms with their principals

2152. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

SHRI M. V. KRISHNAPPA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
that foreign drug firms viz., Messrs.
Pfizers Limited, Hoechst Pharmaceuti-
cals Limited, Glaxg Laboratories
(India) Limited, John Wyeth limited
and some other drug firms have been
engaged ip under-invoicing and over-
invoicing in the transactions with their
principals; and
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(b) if so, what action Government
have taken or propose to tike in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) and (b). The infor-
mation iz being collected and will be
laid on the Table of the House.

Manufacture of Chiklets by M/s.
Warner Hindustan Ltd.

2153. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:.

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether M/s. Warner Hindus-
tan Limited are manufacturing chik-
lets under diversification:

(b) if so, the date on which his
Ministry referred their cases to DGTD
and the broad outlines of the reply of
DGTD, accepting the diversification
proposal for the manufacture of chik-
lets;

(¢} whether this firm is also invol-
ved in import of banned items and
rusted and depreciated machineries
for manufacturing of Picolines, if so,
what are the facts ip this regard; and

(d) what action Government have
taken or propose to take against the
firm?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir.

(b) Under the diversification policy
announced in October, 1966 licensed
industrial undertakings had the free-
dom to diversify their production upto
25 per cent by taking up the manufac-
ture of new articles without obtaining
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a fresh licence under Industries (Dev.
& Reg.) Act, 1951 subject to certain
conditions. The firm had undertaken
the manufacture of Chewing gum and
chiklets in terms of the facility allow-
ed under the abové diversification
policy announced by the Govern-
ment,

(c) and (d). Information is being
collectad and will be laid on the Table
of the House.
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Closing down of Haldia Refinery

2158. SHRI C. JANARDHANAN:
SHR] SHIV KUMAR
SHASTRI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Haldia Refinery has
shut down its operations; and

(b) if so, the reason therefor and
when the work is expected to be re-
started?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The crude distillation unit
of the fuel sector of the Haldia Refl-
nery went on trial runs in the last
week of August, 1974 After about
four weeks of trials, the unit was shut
down as pre-planned to take up the
next phase of trials which include the
trial runs of the Catalytic Reforming
unit. These trials are expected to start
in the next few days. After the opera-
tions of the Catalytic Reforming unit
are stabilized, the crude distillation
unit would also be started and
guarantee test runs of the crude dis-
tillation unit and reformer block units
are planned to be carrled out during
the month of December, 1974.

Accidents due to Sahotage or failure
of Railway staff

2159. SHRI P. M, MEHTA:
SHRI V. MAYAVAN:

Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether side collision between
338 Down Gaya passenger traip and
Tower Wagon No. 819 at Burdwan
gtation of the Eastern Railway on 12th
August, 1974 was due to the failure of
the Railway staff;

(b) whether some enquiry reports
of the Railway accidents which were
submitted to the Central Government
have alleged either sabotage or failure
of the Railway staff; and

(c) if so, how many enquiry reports
have revealeg this fact and the action
taken on each report?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a). Yes.

(b) and (c). Presumbly the refe-
rence is to those accidents in which
statutory inquiries were helg by the

officers of the Commission of Railway
Safety. In respect of such accidents,
which occurred during the period from
1st January, 1974 tp 31st October,
1974, reports of inquiries have been
received In 7 cases. While 5 of these
cases were due to failure of railway
staff, the other two were due to failure
of persons other than railway staff,

Preliminary reports have also been.
received in 9 cases in which provi-
sional findings have been given. The
provisiona]l findings indicates that five
of these cases were due to failure of
railway staff and 3 due to failure of
persons other than railway staff. The
remaining case was due to tampering
with the track by some unknown
persons. Apprehension of culprits in
such cases is the responsibility of the
State Government who have already
been addressed. Wherever responsibi-
lity has been fixed on railway staff,
suitable disciplinary action is under
progress.

Representation from Samyukta Sada-
char Samiti, Gnjarat

2160. SHR] P, M. MEHTA: Will
fhe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Samyukta Sadachar
Samiti Gujarat had forwarded to Gov-
ernment a representation, on the %5th
August, 1974 regarding compliance of
provisions of the Companies Act, 1956
by some of the Companies, particularly
those covered under the Miscellaneous-
Non-Banking Companies Reserve Bank
Direction 1973 in Gujarat issued by
the RB.I and the Ministry of Fin-
ance;

(b) whether his Ministry had exa-
mined the representation; and

(c) if so, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a). Yes, Sir.
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. (b).and (c). The report of the Regis-
trar- of Companies, Ahmedsbad has
been received and is under examina-

o

AHetment of Wagons to Gujarat Gov-
ernment

2161. SHRI P. M. MEHTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the number of wagons
allotted to the State Government of
Gujarst has beeri much less than asked
for by them;

(b) it so, the reasons for less num-
ber of wagons being provided to the
State Government;

(c) whether due to the less wagons
allotted during the months of Septem-
ber, October and November, 1974, to
the ‘State, the essential foodgrains coula
not 'be supplied to the drought and
famine affected areas in the State; and

(d) if so, what was the total demand
during these months and why full num-
ber of wagons was not provided to the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) to (d). Do not arise.

Reduction in Import of Crude Oil

2162. SHRI C. K. JAFFER SHARIEF:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the import of rude oii
into India has been reduced recently;
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALE (SHRI C. P. MAJHI):
(a) -and (b): Taking into account the
foreign exchange ‘avallability position

the foreign exchange: allocation for
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therimport:: of . crude oi} during the
current financigd, year: .wap-iRs: 858
crores. Howewer, due to:the increase
in. the price of crude oil made by the
foreign oil tompanies recently, import
of ‘crude oil would be reduced maigi-
nally, This is not likely tp have any
appreciable effect on the country’s
total requirements of the crude oil.
Efforts will be made to meet all the
essential requirements necessary ior
sustained economic development of the
country.

Representation regarding non-obser-
vance of Safety measures in Electrical
Loco Shed, Bhilai

2163. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS ope
pleased to state:

(a) whether his Ministry got any 1e-
presentation regarding the non-obser-
vance of safety measures in Electrical
Loco Shed, Bhilai, by the officers and
supervisory staff; and

(b) the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No such repre-
sentation has been received by the
Railway Ministry;

(b) Question does not arise.

Nationalisation of Mairtin Rallway-
Arrah Bhajpur (Bihar)

2164. SHRI SAMAR MUKHERJEE:
Will the Ministér of RAILWAYS be
pleased to state:

(a) whether his Ministry has receiv-
ed any representation demanding the
nationalisation of Martin Railway-
Arrah, Bhajpur (Bihar); and

(b) if so, reaction of Government

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Representations
have been received from time to time
regarding nationalisation of the Arrah-
Sasaram Light Railway.
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{b) The Central Govermment has no
plans at present to take over this rail-
way as it would not be financially jus-
tified. The Bihar Government, how-
ever, has been requested to protect this
railway from unhealthy road compe-
tition, and, to consider its request for
financial assistance, in order to im-
prove the efficiency of working of this
railway.

Cancellation of trains in Eastern
Region

2165. SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether aboul 900 trains of the
Eastern region have been cancelled
permanently;

(b) if so, the reasons therefor; and

{¢) whether Government are aware
that it has caused immense hardship
to the travelling public?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. Only 60 trains
have bheen cancelled on Northeast
Frontier. North Eastern, Eastern and
South Eastern Railways.

(by and (c) These trains have heen
cancelled due to poor patronisation.
The pattern of traffic is, however, bhe-
ing watched and if traffic builds up,
suitable augmentation of train services
would be considered later.

Pemand for abolition of dual system
of Advocacy

2166. SHRI SHANKERRAO SA-
VANT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

be pleased to state:
(a) the names of the High Courts

which permit dual system of advocacy,
(Solicitors and Advocates);

(b) whether there is a continuing
demand for the abolition of this sys-

tem; and
(e) if so, the reaction of Govern-

ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRSE (DR. SROJINI
MAHISHI): (a) High Courts of Bom-
bay and Calcutta.

(b) and (c) Divergent views have
been expressed on the subject by those
concerned with it and as yet Govern-
ment have not tsken any decision
thereon,

Visit of the Minister of state to Study
Problems of Haldia

2167. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Union Minister of
State in the Ministry of Petroleum
and Chemicals during hig three-day
stay in West Benga] visited the con-
struction site at Haldia to make an on-
the-spot study of the problems being
faced by the project; and

(b) what are ihe findings of his
study?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) No Sir,

(b): Does not arise.

Summer and Winter Uniforms to Staff
of Metre Gauge Section of Northern
Railway

2168. SHRIMATI SAVITRI SHY-
AM. Will the Minister of RAILWAYS
be pleased to state:—

(a) whether Railway staff pn metre
gauge of Northern Railway have not
been provided either the summer or
winter uniforms due to them;

(b) if so, the reasons thereof; and

(c) the steps being taken to supply

them winter uniforms at once keeping
in view the fact that winter seasons
already set in?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) About 85 per cent
staff on metre gauge section of Northe-
rn Railway has already been supplied
with Summer, 1974 uniforms. Supply
of Winter, 1974-75 uniforms has also
commenced, Efforts are being made
to supply remaining Summer and
Winter uniforms at the earliest.

(b) Delay in supply of Winter,
1974-75 uniforms is due to power cuts
and labour trouble faced by Ordnance
Clothing Factory, Shahjahanpur who
have been awarded the stitching con-
tract by Northern Railway.

(c) Ministry of Defence Production
have been requested to advise Ord-
nance Clothing Factory, Shahjahanpur
to fabricate immediately Winter,
1974-75 uniforms.

Re-organisation of Railway .Board

2169. SHRIMATI SAVITRI SHYAM:
Will the Miniister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to re-organise Railway Board;
‘and

(b) if so, the salient features there-
of and when it is going to be re-
organised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

Manufacture of Railway Bogles at
different centres

2170, SHRIMATI SAVITRI SHYAM:
Will the Minister of RAILWAYS he
pleased to state:

(a) total number of railway bogles
including First and Second Class, ma-
nufactured at various manufacturing
Centres during last one year;
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(b) the number of newly construc-
ted bogies which have all the ameni-
ties requireq for second class compart-
ments; and !

(¢) their numbers for broad and
metre gauges. pespectively?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH); (a) During 1973-74,
1308 bogie coaches were manufactur-
ed.

(b) All the III class coaches manu-
factured during 1973-74 which bhave
now been reclassified as II class have
all the specified amenities. Numbars
given at (c) below.

(c) Coaches
withIIT
class W Other Total
compart- Coaches
ments
(now II
class)

B.G. - 941 198 1139
MG - 127 29 156
N.G. . 6 7 13

Negotiations for Take-over of Burmah-
Shell

2171. SHRI S. R. DAMANI:
PROF. MADHU DANDAVATE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the stage at which negotiations
stand for Government take over of
Burmah-Shell oil interests in the

country;

(b) the broad outlines of the terms
offered by Government and how do
they differ from the terms concluded
with ESSO; and

(c) when a final decigion will be
taken in the matter?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MAL-
AVIYA): (a) Negotiations are in
progress. No decision has been taken
on the modality of acquiring the as-
#ets of Burmah-Shell. The Govern-
ment are considering the terms, con-
ditions and all other questions in this
regard.

(b) and (c). Do not arise.

Negotiations for Take-over of Caltex
2172. SHRI S. R. DAMANI: Will the

Minister of PETROLEUM AND CHE-

MICALS be pleased to state:

(a) whether Caltex has made an
offer to let Government take-over its
operations in India;

(b) if so,
thereto; and

Government’s reaction

(¢) the main features of the negotia-
tions held so far?

THE MINISTER OF PETROLEUM
AND CIIEMICALS (SHRI K. D.
MALAVIYA): (a) Yes, Sir,

{b) and (c). The matter is under
consideration of the Government.

Loss due to Subversive Activities and
Violent Agitations

2173, SHRI M. V. KRISHNAPPA:
Will the Minister of RAILWAYS be
pleased to state: T

(a) the amount of loss suffered by
the Railways due to subversive activi-
ties and violent agitations during the
period from lst January, 1974 to 31st
October, 1974; and

(b) the steps Government have taken
to prevent recurrence of such activi-
ties in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Rupees 2.38 crores
approximately inclusive of the loss In
traffic due to disruption of traffic.

(b) (1) The Railway administra-
‘tion keeps close liaison with the Exe-

cutive and, Intelligence branches of
the State Police and they exrhange
information regarding matters effect-
ing the running of the Rauwdytnd
Profection of important installations.

(2) Guarding of vulnerable points
and patrolling of the track in vulner-
able sections is taken up by the State
Police and the Railway Protection
Force when trouble is apprehended.

(3) In addition to strengthening
the security arrangements at Railway
Stations, in areas where trouble is
likely to occur, action is taken by the
Government Railway Police and the
Railway Protection Force to escort
trains on effected sections.

(4) The local Police arrange patrol-
ling near Railway Stations and the
Rajlway track adjoining areas where
trouble may be apprehended.

(5) Steps are also taken to project
before the public the baneful effects
of national assets like Railway pro-
perty.

(6) Press communiques/specia] artl-
cles/brochures are being issued by
the Railway Board and the Zonal
Railwavs as a preventive measure for
such damage/desiruction of Railway
property. Radio talks are also given
by officers and others. The help of
the National Railway Users' Consulta-
tive Council has been sought in this
respect.

(7) The Indian Railways Act, 1890
has been amended in order to make
the punishment for destruction of
Railway property more deterrent.

Non-Government Companies Registered
daring 1973-74

2174. SHRI VEKARIA:
SHRI ARVIND M. PATEL.:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS bhe pleased
to state:

non-Government
registered during

(a) how many
companies ‘Wwere
1973-74 State-wise;
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(b) -what is the authorised capital
of those companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) (a) and (b), 3713
non-Government companies limit-
ed by shares, with an authorised capi-
tal of Rs. 509.83 crores, were register-
ed under the Companies Act, 1956 in
the country during 1973-74.

State-wise distribution of these
companies and their authorised capi-
tal is given in the Statement annexed.

Statement

Statement showing the number and
authorised capital of non-Government
companies limited by shares register-
ed in all the States and Union Terri-
tories in India during 1973-74,

5.  States Number Authorised
No. of - Capital
Cnmpanies (Rs. in
lakhs)
1. Andhra Pradesh 109 13,54
2. Assam . 65 6,71
3. Bihar . 116 5,01
4. Gujarat 245 71,56
5. Haryana 33 6,10
6. Himachal
Pradesh . 13 1,04
7. Jammu and
Kashmir . 11 1.44
8. Karnataka 199 33,02
9. Kerala 9% B.42
10. Madhya Prade:h g2 11,44
11. Maharashtra - 865 96.58
12. Meghalava - 9 49
13. Orissa . 21 2,08
14. Punjab . 135 10,66
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Number Authoris ed

5. States of Capital
No. Companies (Rs. in
lakhs)
15. Raiasthan . 79 6,12
16. Tamilnadu - 238 37,68
17. Tripura . 1 1
18. Utter Pradesh 171 23,01
19. West Bengal - 577 1,09,08
20. Chandigarh - 21 1,16
21, *Delhi . 595 61,98
22. Gea, Daman &
Diu . 24 2,60
23. DPondicherry - 4 10
24. Andaman and
Nicobar . 1
ToraL 3713 509,83

Dismissal of certaip Officers of ..
Hindusstan Antibiotics

2175. PROF. MADHU DADAVATE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether some Senior Officers
of the Hindustan Antibiotics were
“sacked” recently,

(b) if so, the reasons for their dis-
missal;

(c¢) whether the All India Coordina-
tion Committee of Officers Organisa-
tion has made a request for the with-
drawal of dismissal notices; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The services of two Officers df
Hindustan Antibiotics Ltd., have been
terminated recently.

*Includes one private company
capital of Rs. 15 lakhs only.

with unlimited

ligbility having an authorised
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(L) The information is being collect-
ed and wil be laid on the Table of
the House,

(¢) Yes, Sir.

(d) On receipt of information refer-
red to in part (b) of the question, the
matter would be looked inte.

Extension of Operation of clearing and
forwarding Agents of Hindustan
Lever Ltd.

2176. SHRI S. M. BANERJEE: Will
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:
(a) whether Messrs. Hindustan

Lever Limited has extended the opera-
tion of its exclusive contractors called
us Clearing and Forwarding Agents
in Delhi and elsewhere; and

(i) if so, what steps have Govern-
ment taken to  refer the matter to
M.R.T.P. Commission as a Restrictive
Irade Practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) The agreements
of the Company registered under sec-
tivn 35 of the MRTP Act, 1869 does
nol indicate thalt any agreement with
~exclusive contractors called as
clearing and forwarding agents” has
hesn entered into by the company.
The recent inspection conducted under
section 204(4) of the companies Act
has also not brought-out any such infor-

mation.

/h) The Registrar of Restrictive
Trade Agreements who has scrutinised
the agreements filed by the company
does not see any justification for any
action under the MRTP Act.
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Inferior .quality of Food -supplied to-
Passengers in Tralas

2177. SHRI S. M. BANERJEE: Wwill
the Minister of RAILWAYS be pleas-
ed to state: T

(2) whether quality of food suppli-
ed lo passengers in trains has deter-
iorated;

(b} If so. the reasons therefor; and

(c) steps taken to improve the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.-

{c) The following are some of the
measures taken to ensure further im-
provement in the standard of service:—

(i) Gradual replacement of the
convenlional dining car ser-
vice on important long dis-
tance traing by picking up
‘Ready to Serve' food prepar-
ed in modernised kitchens set
up at different points enroute
enabling better gquality of
food  preparedq under more
hygienic conditions to be serv-
ed to passengers.

(ii) "ntroduction of low-priced
packed meals to cater to re-
quirements of bulk of passen-
gers.

(iii) Adoption of modern culinary
techniques and appliances at
various  departmental units,
such as provision of hot cases,
insulated trolleys, iddli grind-
ing equipment, refrigera-
tors, sterilizers, washing ma-
chines etc.

(iv) More emphusis on training of
staff emploved in departmen-
tal catering establishments.

{v) Thorough investigation into
all complaints followed by
adequate  preventive and
punitive action against erring
staff as well as contractors.
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Tactics adopted by Companies to
avoid reference to MRTP Commission

2178. SHRI MADHU LIMAYA: Will
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) whether Government are aware
that different devices and tactics
are being adopted by different foreign
Companies and their branches and
subsidiaries to avoid or stall refer-
ence to Monopolies and Restrictive
Trade Practice Commission;

(b) whether it has also been brought
to the notice of the Government that
certain elements in the concerned de-
partments are conniving at these
tactics; and

(c) if so, the action which Govern-
ment proposed to take to counteract
the evasion and stalling those tactics
of foreign Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The details of
some of the foreign companies or their
subsidiaries who had filed writ-peti-
tions under Articles 226 and 227 of the
Constitution of India against refe-
rences made to the Commission for
inquiry and report were given in re-
ply to Unstarred Question No. 3732
given in the House on 27th August,
1974. Apart from the legal remedy
of filing writ-petitions against such
references, the method resorted to by
some companies in general is to with-
draw the applications referred to the
Commission for inquiry and report.

(b} No. Sir.

() The remedy/practice resorted
to by the companies as indicated in
(a) above do not cal]l for any action.

Representations receiveg against all
India reporter Ltd., Nagpur

2179. SHRI MADHU LIMAYE: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:
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(a) whether his Ministry have re-
ceived representations against the All
India Reporter Limited, Nagpur;

(b) if so, the main allegations con-
tained in these representations; and /

{c) the action taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b} The main allegations are:

Alleged fraudulent capital structure
of the company designed to benefit the
Chitaleys holding the equity shares to
the detriment of the preference share-
holders; increases in price of the All
India Reporter; heavy benevolent pay-
ment to Shri P. P. Deo, the Chairman
of the company in the garb of getting
professional services:; sale of printing
machinery to Sri G. W. Bhide at a
nominal price; non-maintenance of
stock accounts for paper and journals;
appointment of relatives of the Manag-
ing Director on high salaries; purchase
or construction of residential accom-
modation for the benefit of Chitaleys,
creation of bogus firm namely M/s.
Mela Ram and Sons, Bombay for di-
version of funds: contravention of
provisions of Payment of Bonus Act;
sale of property/building to the near
relatives of Shri Chitaley at nominal
prices: large scale concealment of in-
come; unfair labour practices in re-
gard to pay, deduction of overtime
wages non willingness of management
to pay or increase any D.A. etc.

(¢) The books of account of the
company have been inspected under
section 209(4) of the Companies Act,
1956 but the inspection report does
not bring out any material contraven-
tion of the Companjes Act requiring
action. The points contained in the
complaints which are of interest to
the other Departments have been com-
municated to them.
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Amount paid to American Express
engaged i, Ofl Drilling in Sagar
Samrat

2180. SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what amount, till now, Govern-
ment have paid to the American
experts engaged in Sagar Samrat
working in Bombay High;

(by whether Government have
made any assessment as to which
country is least expensive in oil ex-
ploration amongst the socialist coun-
tries and sterling countries; and

(¢) if so, the broad outlines of Gov-
ernment’s findings?

THE DEPUTY MINISTER IN THE
MINISTRY OF 'PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (¢} The information igz being
collected and will be laid on the Table
of the Sabha.

Railway Accidents during the Last
One Year

2181. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of RAIL-
WAYS be pleased to state:

Railway acci-
the last one

(a) the number of
dents occurred during
year,

{b) the loss sulfered by Government
as a result of these accidents;

{e) total numher of persons killed
and injured; and

(d) compensation given as a result
therenf?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA S'NGH): (a) During the period
1st November, 1873 to 31st October,
1074, there were B50 train accidents
on the Indian Government Railways
in the categories of collislons, derail-
ments, level crossing accidents and
fires in trains.

2666 LS—T7

(b) The cost of damage to railway
property involved in thése aceidents
was estimated at  approximately
Rs. 2,21,33,978/-.

(c) In these accidents 2869 persons
were killed and 843 injured.

(d) No compensation has so far been
paid to the aefendenis of the Hecreas-
ed and injured persons involved in
these accidents under Indian Reilways
Act. The amount of compensation so
far paid or sanctioned under the
Workmen’s Compensation Act to the
railway employees involved in the
accidents i Rs. 1,33,805.00

Difficulties Faced by Small -Scale
Plastic Manufacturers in Punjab

2182. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether w®mall scale plastie
manufacturers in Punjab are facing
difficulties due to non-availability of
raw materials;

(b) if so, salient features thereof;
and st

(c) steps taken by Government in
this regard? .

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). The plastic processing in-
dustry which is largaly in the small
scale sector is facing difflculties in
procurement of plastic resing, through-
out the country. This is due to the
fact that the indigenous production has
not kept pace with the demand. There
is no price and distribution control on
thermoplastic raw materials.

Efforts are being made to increase
indigenous production and make im-
ports to the extent possible,
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Inquiry into the Working of Oll and
Natural Gas Commission

2183. SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government have since
inquired into the working of OQil and
Natural Gas Commission, Dehradun
during the last three years;

(b) i so, the nature of irregulari-
ties unearthed by Government; and

(c) steps taken by Government to
improve the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLFUM AND
CHEMICALS (SHRI C. P. MAJHI).
(a) to (c). Government appointed a
“Committee for the Review of the
ONGC” in August 1971 ard the Report
of the Committee as well as statement
of the action taken by the Government
thereon were placed on the Table of
the House on 12th December, 1972 and
22nq August, 1973 respoctively,

Capital Contribution to Mandi-Kulu
Corporation by Railways

2184. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether capital contribution to
the Mandi-Kulu Corporation has been
stopped by the Railways;

(b) if so, the date with effect from
which the contribution has been stop-
ped and the reasons for stopping the
contribution;

(c) the total capital contribution
made to the Mandi-Kulu Corpora-
tion; and

(d) the » mes and the addresses of
the representatives of the Railways
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who have been nominateq to the Cor-
poration?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The contribution to the Corpo-
ralion has been discontinued from
1966-67. The Mandi-Kulu Road Trans-
port Corporation failed to pay interest
on the capital invested by the Central
Government (Railways) and the Cor-
poration has been incurring recurring
heavy losses. This Corporaticn has
since been merged with the newly
constituted Himachal State Transport
Corporation from 1st October 1974 and
Central Government (Railways) have
laken a decision in princigle to partici-
pate in it.

(¢) The total capital invested by the
Central Government (Railway), in the
Mandi-Kulu Road Transport Corpora-
tiun amounts te Rs. 12.70 lakhs,

(d) The Chief Commercial Superin-
tendent, Northern ilailwav, Baroda
House, New Delhi. These ofiicers are
liable to transfer and names change
from time to time.

Ticketless Travelling during the Fivst
Nine Months of 1974 and 1973

2185. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state hLow
does the number of ticketless travellers
caught in the various Zonal Railways
during the first nine months of the
calendar year 1974 compare with the
figures for the corresponding period
during 1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): A stateraent is attach-
ed,
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Srarement

Number of Pessengers detected travelling

Railway without tickets or with im tickets
during the First Nine Months of

1974 1973

Central 1,54,530 1,83,594
Eastern 2,21,918 2,44,143
Northern 1,33,000 1,36,441
North Eastern 78,798 97,586
Northeast  Frontier 51,861 55,618
Southern 1,16,203 , 1,209,536
South Central 94,421 1,05,227
South  Eastern 1,12,789 1,12,339
Western 2,04,298 1,93,242
ToTAL 11,67,917 12,57,726

Final Report of Committee on Regerva-
tions for Travelling on Railways

2186, PROF, NARAIN CHAND
PARASHAR: Will the Minister «f
RAILWAYS be pleased to state:

(a) whether the Committee on “re-
servations for travelling on the Rail-
ways" has since submitted its final
report;

(b) if so, the main findings of the
report; and

(c) if not, the likely date for the
submission of the final report and the
reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Doeg not arise.

(¢) The Committee have been mak-
ing studies of the various problems
connected with the booking and reser-
vation of seats on Tndian Railways.
The Committee is being requested to
submit the report by 21-12-1974.

New Division for North-East
Frontier Rallway

2187. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government had an-
nounced its decision to sanction a
new Division for the North-East
Frontier Railway in the 4th Lok
Sabha;

(b) if so, the name of the place at
which the Division was sanctioned to
be located and the date on which the
announcement was made;

(¢) whether the Division has since
been located at the place mentioned
in the announcement and if so, the
date of its opening; and

(d) if not, the reasons therefor and
the likely date of the opening of the
Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH): (a) and (b). No. Al
that the then Minister of Rallways had
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indicated in reply to the debates on
Railway Budget in Lok Sabha
on 5-3-1969 was that if trafic growth
warrants, the question of locating a
new division on Northeast Frontier
Railway could be considered.

(e) No.

(d). The question is still under consl-
deration in consultation with the Gov-
ernment of Assam. In any case in the
absence of traffic growth and the cur
rent shortage of resources the creation
of another division hag necessarily to
be postponed,
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Retrenchment of Old Workers of
Dornakal to Absorb Sons/Wards of
Strike Breakers

2189. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased th state:

(a) whether a large number of old
workers (CMR Khalasis) of Dornakal
are being retrenched to accommodate
the sons and wards of the strike
breakers;

(b) whether his Ministry has re-
ceived any representation against
this policy of victimisation; and

(c¢) reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR]
BUTA SINGH): (a) No.

(b) Yes.

(c) On enquiry it is found that only
4 daily rated staff and one substitute,
all engaged against purely short term
vacancies, were displaced when regu-
larly selected candidates were appoint-
ed from the sons of loyai workers.
This action of the Railway Adminis-
tration is correct.

India“’s participation in an Inter-
national Qil Conference proposed
by French President

2190, SHRI NAWAL KISHORE
SHARMA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether India is among the
three developing countries invited to
take part in preparatory talks in con-
nection Wwith an International Oil
Conference proposed by the French
President;

(b) if so, the other oil producing
and consuming countries participating
in the meeting; and

(c) the broad outlines of the pro-
vosal prepared by the Government of
India for the meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). India has been invited by
the French President to an internation-
al oil conference. Government is not
aware of the countries who have ac-
cepted the invitation. A decision on
whether India would take part in this
conference would be taken after con-
sidering all aspects of the matter.

Proposa] from Shah of Iran for
reducing Oil Prices

2191. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn towards the
news item saying that Shah of Iran
would urge oil producing countries
to lower their prices by 14 per cent;

(b) if so, the expected oil scarcity
position in India that would be avoid-
ed as a result thereof;

(c) whether there is any proposal
under the consideration of Govern-
ment to enter into fresh agreements
with Iran for purchase of oil; and

(d) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Government have seen
press reports to the effect that the
Shah of Irap would try to persuade the
oil producing nations to reduce the
prices of oil by about 14 per cent. 1t
is not possible to indicate at this stage
what will be the reaction of oil produc-
ing countries to this suggestion, al-
though at a recent meeting of the Gulf
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oil producing countries Saudi Arabia,
UAE and Qatar have decided to lower
the crude oil posted prices and raise
the royalty and income tax rates appli-
cable to the companies with effect from
1st November, 1974.

(c) and (d). No frm decision has
been takep go far regarding additional
purchase of crude oil from Iran during
1975.

New petrol pumps to be opened by
10C

2192, SHRI NAWAL KISHORE
SHARMA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the number of mew petrol
pumps/petrol pumps-cum-service sta-
tions proposed to be opened by the
Indian Oil Corporation in the Capital
during the current year;

(b) their locations ang when they
are proposed to be set up;

(c) the justification of opening these
petrol pumps when quite a large num-
ber of petrol pumps are already lunc-
tioning here; and

(d) whether before opening a pet-
rol pump at a particular site, it would
be ensured that there is no objertion
to the opening of the petrol pump
there by the residents nearby or by
the schools located near the site?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Three new retail outlets
are proposed to be opened during the
remaining period of 1974-75 at (i)
Shahadara-4/7 ‘G. T. Road (Delhi); (ii)
New Delhi-1800 ft, away from the
National By-Pass; and (iii) Vinobapuri,
New Delhi. All these retail outlels
ave expected to be commissioned by
March 1875.
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(c) Potential of the areng where the
outlets are proposed to be located jus-
tify their development based on vehi-
cular trafic and the requiremenis ol
the residents/Industries locetied near-
by.

(d) Necessary ‘np objection’ from
the district authorities is obtained be-
fore developing a retail outlet. No
clearance from the residents or schools
is required since the sites are carved
out by the Delhi Admiristration tnking
all relevant faclors info acenunt,

Air-conditioning of offices of senior
officers

2193. SHRI RAMAVATAR SHASTRI"
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a few posts of Senior
Scale Officers in Railway have been
upgraded and the word ‘Senior’ have
been added before their designation
like Sr. DOs(T), Sr. DCs., Sr. DAO.
Sr. DEN and their existing offices have
been air-conditioned; and

(b) the offices on Railways where
the rooms of such Senior Scale Offi-
cers mentioned in part (a) above have
been air-conditioned, Division/zone-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY. OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, some posts
have been upgraded and redesignated
as Senior Divisional Officers, The Gov-
ernment have decided to impose, &s an
economy measure, temporary restric-
tions on the provision of Air Condition-
ers to the recently upgraded divisional
officers and no further offices of the
Senior Officers in the Divisional Offices
of the Railway will he air-conditioned
till the above restrictions continue.

(b) The information is being collect-
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Delay in settling pension cases for
Retired Employees

2194. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased fo state:

(a) whether it takes considerable
time in obtaining A.G.'s sanctiop to
the grant of Pension for Retiring
Railway Staff;

(b) whether pensions are not grant-
ed to retiring staff op the very date
he ceases to be in Service: and

(¢} if so, whethey Government pro-
pose to sanction provisional pension
on the very date of retirement based
on the last pay drawp and also to pay
them their P.F., Gratuity and other
dues immediately on retirement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) and (b). Sanction
of the A. (3. is not required for the
grant of pensions for Railway einplo-
yees as they are sanctioned by the
competent authorities on the Railways
In he majority of cases, the payment
of pensionary benefits are arranged
within a period of three rnonths or less
from the date of retirement. However,
in a few abnormal type of cases, like
staff not vacating quarters, non-produc-
tion of legal documents "y heirs of the
deceased employees etc., there is some
delay in the payment of settlement
dues. Instructions have, however, been
issued from time to time stressing on
the Railway Administrations, the need
for epeditious disposal of settlement
dues.

(c) Extant instructions already pro-
vide for the payment of anticipatory
pensionary beneflits where it is appre-
hended that the pensioaary benefits
cannot be finally assessed and settled
by the date of retirement of 2 Railway
Servant. The Payment of anticipatory
pensionary benefits is required to be
so arranged that it is not delayed be-
yond the date from/on which it be-
comes due. Extant rules also provide
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for payment of P. F. ard other dues,
whep a subscriber quits service,

Wasteful expenditure on grant of
increment to loya] workers

2195. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the staff who stuck to
work during the last May, 1974 Strike
have been or are being granted addi-
tional (not advance) increments in-
volving recurring expenditure of cro-
res of rupees annually; and

(b) if so, whether Government pro-
pose to stop such avoidable expendi-
ture?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
BUTA SINGH): (a) Dedicated staff
who continued to work in the face of
intimidation, violance and threat to
their liveg have been granted cne ad-
vance increment with effect from 1-6-
1974, The subsequent increment in
the scale of pay would be allowed, ¢n
the normal date i.e. on the date on
which the normal increment would fall
due but for the grant of advance in-
crement and not on the anniversary of
the grant of advance increment.

(b) Considering the hardships and
threats to personal safety faced by
such staff as stuck to their posts and
performed arduous duties during the
strike period, they certainly deserved
the concession so granted,

Job analysis in personnel branch of
D. S, Office, Danapur (Eastern
Rallway)

2196. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 2285 on the
27th November, 1973 regarding crea-
tion of additional posts (Ministerial)
in D, 8. Office, Danapur for implement-
ing Third Pay Commission’s recom-
mendations ant state:
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(a) whether the administrative ap-
proval for creation of 151 clerical posts
has been communicated; and

(b) if not, the teasons for such
abnormal delay and whep the sanction
will be communicated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
BUTA SINGH): (a) No,

(b) In the context of the present
financial conditions in the country and
the Railways, a complete bay has been
imposed on creation of such posts.
The proposal for creation of additional
posts in the Personnel Branch of Dana-
pur Divisional office has to wait for
better times.

Multinational Corporations in India

2197. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have got
any contro] over the multinational
corporations having shares in  the
companies in India;

(b) if so, the salient features there-
of;

(c) how much investment these
multinational corporations have made
in industrial sector, pharmaceutical
sector, fertiliser sector, separately;

(d) what amount these multinational
corporations have remitteq abroad in
these sectors during the last three
years;

(e) whether Department of Comrany
Affairs have any representative in
Indian subsidiaries of these multina-
tional corporations boards: and

(f) if so, particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Gov-
ernment’s policy regarding control over
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investments of Multinational corpora-
tions in the companies in India has
been spelt out in the zuidelines for th2
administration of Section 29 of the
Foreign Exchange Regulations Act,
1973 issued by the Department of Eco-
nomic Affairs, Ministry of Finance.

(c) Investment of multinationa! cor-
porations in the share capital of their
subsidiary companies in India in the
Industrial sector, pharmaceutica] sec-
tor, fertiliser sector as in 1972-73 was
as under:—

(Rs. in crores)

(i) Industrial Sector 149.70

(ii) Pharmaceutical Sector 19.90

(iii) Fertiliser Sector 0.15

(d) According to the information
maintained by the Department of Eco-
nomic Affairs, Ministry of Finance, the
total amount remitted abroad by Indian
subsidiaries of multinaticnals in these
sectors during the last three years viz.,
1969-70, 1970-71 and 1971-72 is given
below:—

(Rs. in crores)

Sector Year Remittances

(i) Pharmaceutical 1969-70 3.30
1970-71  3.79
1971-72 3.13

1969-70 22.07

1970-71 27.20
1971-72 18.78

(ii) Industrial

(iii) Fertilizers 1969-70 NIL
1970-71 NIL
1971-72 NIL

(e) and (f). Government has not
appointed any Directors In any of the
Indian Subsidiaries of multinational
corporations under Sectlon 408(1) of
the Companies Act, 1956.
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Medica) facilities at Balasore, Talcher
and Berhampur

2198. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether at Bhadrak Railway
Station there is a dispensary for the
employees at South Eastern Railway:

(b) whether there is less staff con-
centration at Balasore, Talcher and
Berhampur where health unit facili-
ties are provided to the employees;
and

(c) if so, the reasons therefory

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS {SHR1
BUTA SINGH): (a) Yes. there is a
Health Unit at Bhadrak.

(b) and (¢). There is less concen-
tration of staff at Balasore, Talcher
and Berhampur and the Health Unit
facilities provided are commensurate
with the average daily attendance of
patients,

Presentation of documents pertaining
to legislation in Parliament both in
English and Hindi languages

2199. SHRI S, C. SAMANTA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether arrangements have been
completed to present in Parliament
various documents and other papers
pertaining to legislatio, both in the
link language as well as in the offi-
cial language at the introduction
stage;

(b) if not, by what time the practice
is likely to take effect; and

(c) what are the difficulties coming
in the way in getting this done at pre-
introduction stage?

TH MINISTER OF STATE IN THE
MINISTRY OF LAW, ,USTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) to (e). Under article
348 of the Constitution, until Parlia-
ment by ‘law otherwise provides, the
authoritative texts of all Bills to be
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introduced in Parliament or amend-
ments thereto be movad in either Houge
of Parliament shall be in the  English
language. No such law has been enact-
ed by Parliament so far.

2. Section 5(2) of the Official Langu-
ages Act, 1963 provides that the autho-
ritative text in the English language of
all Bills to be introduced or amend-
ments thereto to be moved in either
House of Parliament shall be accom-
panied by a translation of the same in
Hindi authorised in such manner as
may be prescribed by rules made
under the Act, Although the provi-
sions of this section have not been for-
mally brought into force so far, due
to certain practical difficulties like
lack of adequate printing capacity for
Hindi in the Government Press, ag a
matter. of fact, Hindi translations of
all Bills (substantive and amending)
introduced in Parliament are inade
available to Members of Parliament
even at the stage of introduction of the
Bills since 1970. This course has been
followed to achleve the objact of pre-
senting legislation in Parliament both
in English and Hindi by sfages.

Violation of section 147 of Companies

Act by Gujarat Saving Unit Pvt. Ltd.

and Navjeevan Trading Finance Pvt,
Ltd. .

2200. SHRI P, M. MEHTA: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be nleased to state:

(a) whether M/s. Gujarat Saving
Unit Pvt, Ltd. and M/s. Navjeevan
Trading Finance Pvt: Ltd. have been
found to have violated the provisions
of section- 147 of the Companies Act,
1956; and

(b) it so, what action hag been
taken or is proposed to be taken aga-
inst these Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Yes,
Sir.

Action for the default iz being pur-
sued by the Registrar of Companies in
accordance with the relavant provislons
of the Companjes Act, 1956,
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12 hrs.
RE. REPORTED SETTING ON FIRE
OF JHUGGIS OF LABOURERS IN
DELHI

SHRI S. M. BANERJEE (Kanpur):
‘Sir, there has ben ae ghastly incident
in Delhi, where the jhuggis of labour-
ers were set fire to because they
refused to work for low wages, Two
valuable lives have been lost....
(Interruptions).

SHR] JYOTIRMOY BOSU (Dia-
mond Herbour): Such a brutal thing
has happeneéd in the capital. So, &
mere calling attention notice will not
do. ... (Interruptions).

ot gew W wEAW : (RAT)
3T IR FC woGd Y Ao
¥ gy A

ot giwe wmw few:  (YaT@)
ATHAT 27 TAHIT &, T 9T AT FY
w1 gdwA  efFT FE= T0fgy )

St geR WX YAY ;. AT
aOF § wigd ¥ wrr [0 F Y T
w9 Y ATT AT R

oW wENE : et A w qerrgr
A, w9 w17 59 &/ g q |
SHRI KRISHNA CHANDRA HAL-

DER (Ausgram): Sir, I have tabled
a calling attention motion....

SHRI JYOTIRMOY BOSU: Sir, I
have given notice of a privilege motion
against Prof. Chattopadhyaya....

weet wgyew : wrn g g ¥ s
T ¥ 36 ¥ AR F FI4 FT f G
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eI WERY ;A8 A wRIT A
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12.01 hrs,
QUESTION OF PRIVILEGE—Contd.

ImpPorT LicENcE Case—Contd,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, there is my
privilege motion against Prof. Chatto-
padhyaya.

MR. SPEAKER: Until I give my
ruling on the earlier motion, you
cannot take up another one,

SHRI JYOTIRMOY BOSU: To
save the energy as well as the time
of the House, if you give half a
minute. . ..

MR. SPEAKER: 1 gave a ruling
yesterday that we will not take any-
thing new unless the earlier one is
disposed of. In spite of that ruling,
again you are raising it.

SHRI IYOTIRMOY BOSU: 1t is
my right under the rules to raise one
motion a day,

MR. SPEAKER: Not until this is
disposed of. *

SHRI JYOTIRMOY BOSU: Profes-
sor Chattopadhyaya hag categorically
stated that no licence has been given
improperly.....

MR, SPEAKER: Order, order, I
have not called him. Prof. Chatto-
padhyaya.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Mr. Speaker, Sir, this has reference to
the privilege motion against me which,
to my mind, deals with the following
points. Firstly, if the licences were
issued according to the rules, why
they have been impounded &since?
During the course of the CBI investi-
gation, traficking in licence was
suspected. The Chief Controller ©of
Imports and Exports issued a show
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cause notice on the licenses, asking
them to explain why their licences
could not be cancelled and, during
the pendency, the licences have been
rendered inoperative, The act of
rendering the licence inoperative is
on the ground of suspected traffick-
ing and not on the eligibility or other-
wise of the licence.

The second question is whether the
firms in question have been indulging
in trafficking in licences. I said in
the Lok Sabha on the 9th September,
which has been referred to by hon.
Members, and I quote:

“Nothing to our knowledge has
been brought raising or warranting
any doubt that these licences have
been trafficked” into"”,

I also seid then and I would like
to reiterate now ;

“If it is brought to our know-
ledge, we will look into it.”

This is precisely what is being done.

Third. Whether these firms are
benami, non-existent, black-listed and
their Income-tax verificationg have
not been ascertained?

Available records show that these
firms are established quota holders,
do not figure in the list of firms
debarred or kept in abeyance by the
Chief Controller of Imports end
Exports, and their Income-tax verifi-
cations, either in respect of payment
or exemption, were duly ascertained
before the grant of licences,

Fourth. The names of certain offi-
vers of the Ministry have been men-
tioned.

Ag this point has already been cla-
rifled by the Home Minister on behalf
of the Government, I do not like to
sy anything more except that unless
something to the contrary comes to
the eye of law, the presumption of
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their innocence should not be ques-
tioned simply because their names
have been mentioned in a sensitive
context, ' T 7

Finally, as regards the point of
“Reports” of CBI, I would submit that
besides an interim CBI Repoft on the
verification of the authorship ef the
letter dated 17th November, 1972, and
another Report of verification into an
application purporting to bear the
signature of several M.Ps., I wag re-
ferring to a letter from the CBI to
the Chief Controller of Imports and
Exports with regard to the alleged
trafficking in licences by the impor-
ters in question. ~~

Mr. Speaker, Sir, fr6m what I have
said, it will be clear that there iz no
inconsistency between my earlier
submissions before the House and the
subsequent course of events.

I would like to humbly afirm that
I never had the slightest intention to
mislead this august House,

SHRI JYOTIRMOY BOSU: 1 rise
on a point of order, Sir, I have al-
ready written to you, giving detailed
analysis. ...

MR. SPEAKER: A point of order
on what? =

SHR] JYOTIRMOY BOSU: On
what he has stated.

Prof, D. P. Chattopadhyaya, on the
floor of Parliament, on 27th August,
categorically, stated:

“The licence has been issued
strictly on merits and it is main-
tained that the licences are issued
in accordance with the rules and

regulations, There is nothing illegal
or irregular and that allegation of
bribery is absolutely incorrect. The
reference made by some hon. Mem-
bers about some bribery or money
considerations in issuing licences is
extremely unfortunate....”
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[Shri Jyotirmoy Bosu]

He firmly said that it was absolutely
unfortunate and he further said that
the licences were issued purely on
merits. ...

MR. SPEAKER: What is your point
of order?

SHRI SHYAMNANDAN MISHRA
(Begusarai): This is the point.

MR. SPEAKER: It is not u point

of order.

SHRI SHYAMNANDAN MISHRA:
Why not? (Interruptions).

MR, SPEAKER: Why are You
interrupting, Mr. Mishra? (Interrup-
tions).

DR. KAILAS (Bombay South):
He cannot address the Speaker like
this. (Interruptions).

SHRI C. M. STEPHEN ,Muvattu-
puzha): I rise on,a point of order.
(Interruptions).

MR, SPEAKER: All of you may
please sit down.

I am sorry, Mr, Shyamanandan
Mishra started it. There was nothing,
I have a right to ask the Member to
pe relevant.

SHRI SHYAMNANDAN MISHRA:
What was he doing then? We must
be allowed to perform our duty.

DR, KAILAS: We cannot tolerate
this sort of behaviour with the
Speaker by Mr, Shyamnandan Mishra
...... (Interruptions).

MR, SPEAKER: Let me listen to
the point of order. I had asked him
tg raise only his point of order and
in between there was an intervention
for nothing.

SHRI JYOTIRMOY BOSU: Sir, on
the 9th September.... (Interruptions),
Whepn the Leader of the House, the
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Leader of the Party, is present here,
how are they behaving....(Interrup-
tions).

MR. SPEAKER: Why do you make
unnecessary observations which have
nothing to do with the point of
order?

SHRI VASANT SATHE (Akola):
Have you allowed him to raise the
point of order?

MR, SPEAKER: He said that he
wanted to raise a point of order, and
when he was making a regular speech,
I interrupted him to be relevant to
the point of order and then  Mr.
Shyamnandan Mishra, in between,
made an intervention.
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FAME FTTILATE | WILTHAGE
W9 AN &FTEE G316, TeAT H4F
ar #1€ Frw ar grm & g W ad
s qom | & A0 wrEgs § owdiw
Fzar g o wifa & s &)
SHRI JYOTIRMOY BOSU: 1 gave
a notice under the Rules this morn-
ing.... g

MR. SPEAKER: The Prime Minis-
ter wants to say something,

SHRI JYOTIRMOY BOSU: Leave
it to me. I know what courtesy
should be shown to the lady. Whe-
ther a person deserves it or not, I wil'
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certainly consider. Bearing the fact
in mind that she is a lady Member,
I sit down,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): I am not getting up as a
lady. It does not concern me at all
whether Shri Jyotirmoy Bosu consi-
ders me a lady or a gentleman. That
is his business. It makes no differ-
ence to me what others may think of
me,

.

SHRI PILOO MODY (Godhra):
Don't be so ungallant,

SHRIMATI INDIRA GANDHI: I
am sorry, I was a little late and,
therefore, I did not hear the remarks
made by the hon. friend opposite,
Shri Shyamnandan Mishra. But it is
obvious from what I hear from the
other side.... (Interruptions), Why
I lend credence to what is being said
on this side is that day after day I
hear the hon. MemYers “trom the
other side attempting to cast asper-
sions on your impartiality here, not
outside, and on what we consider the
dignity of the Speaker. Obviously, it
some such things ig stated or done
by the opposite side, members on this
side feel agitated, Nobody wants
shouting—but we cannot have it that
one side, the smaller side of the
House is always shouting and is hold-
ing the House to ransom....(Inter-
ruptions). If Shri Shyamnandan
Mishra has not said anything against
you, Sir, then I have absolutely no-
thing to say.

I wish to appeal to the hon. House
‘to realise that we have got very little
work done in this session, We have
e heavy agenda and there are many
jimportant issues. The situation in
the country and the world deserves
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serious consideration. I appeal to all
sides. Unless hon, Members of the
Opposition co-operate in this, what is
the point in merely asking this side to
keep quiet.

SEVERAL HON. MEMBERS rose,

SHRI SAMAR GUHA (Contai):
Place all the CBI reports on the
Table of the House.... (Interrup-
tions).

SHRI JYOTIRMOY BOSU: It is
no Government worth the name. You
want to run away? You want to
shield the criminals and that is why
you went to the court in deflance of
the assurance given to the House,

SHRI K. LAKKAPPA (Tumkur):
How far are you going to allow him
to speak all sorts of things? Unless
you regulate the House according to
the Rules, it will be very difficult for
us to function. It is not their mono-
poly. We know the procedure.

SHR] SHYAMNANDAN MISHRA:
Personal reference is made to me, by
the hon. Prime Minister who did not
happen to be present in the House
at that time and on the basis of the
information from her friends here
she has come to certain unwarranted
conclusions.

SHRI K. LAKKAPPA: Why do
you allow him? Under what rule do
you allow him?

SHRI PILOO MODY:*
SHRI K. LAKKAPPA:*

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Let him not talk like
that. This should not be allowed.

SHRI K. LAKKAPPA:  Unchari-
table remark is made against us,

*Not recorded,
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MR, SPEAKER: Mr. Lakkappa,
why did you use that word?

SHRI K, LAKKAPPA: Sir, 1
would Jike to submit to this House,
I have great respect for the House
and for hon, Members. Mr. Piloo
Mody said....* (Interruption). What
does it mean?

MR, SPEAKER: [ am sorry; no
sucn word should be used; in spite of
the interruptiong and noise, nobody
should use such word. They will not
form part of the proceedings, They
will not be put in the proceedings of
the House. Order, please. May I
request you, whatever be the diffe-
rence, whatever be your views, please
express them in a better way, in a
calm manner?

SHRI SHYAMNANDAN MISHRA:
What has happened just now is &
clear indication of who observes de-
corum and who does not. We have
been observing that there is organised
systematic attempt on the part of the
ruling party te scuttle opposition
from performing its duty, What hap-
pened this morning when the hon.
Member Mr, Jyotirmoy Bosu, about
whom I must say,..that with all the
respect he commandg in the House,
he is being prevented from getting
his due in making a contribution in
this House. His views and my views
are diametrically opposite on many
matters but 1 do feel the hon, Mem-
ber, Mr. Bosu, who happens to be the
Chief Whip and Secretary of the Party
and has got a place in the House, is
being prevented from performing his

duty. o

Secondly, when he began his speech
only after two or three words the
Chair was pleased to say that he
should not proceed in the matter and
there were organised and systemstic
interruptions on the part of the ruling
party. Some times, with due defe-
rence to the Chair, if I may say so,
there are interruptions from the Chalr
and this is a matter which is bound
to irritate us,
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MR. SPEAKER: Let me make my
position clear. In the very beginning
without my permission he started
reading the privilege motion on which
I said the ruling was given yesterday
that so long as one privilege motion
is under consideration the other can-
not be taken up. He sat down and
the other item came, You can gee
the record. He started making a regu-
lar speech and I just said he should
speak only on the point of order
raised. In the meanwhile, what Mr.
Mishra, said followed, Even when I
call the attention of the Member to
relevancy and you say why do I
obstruct then I cannot help it.
(Interruption) o T

SHRI JYOTIRMOY BOSU: He has
made a statement and arising out of
that this is the point of order that !
want to make,

Sir, my point of order is; Prof D.
P. Chattopadhyaya on the Floor of
Parliament categorically stated that
the licences have been strictly issued
on merits and it is maintained that the
licences ‘are in accordance with the
rules and regulations.

Now, Sir, also on 9th September,
he said: -l

“I, therefore, decided in Septem-
ber, 1973, that some relief may be
accorded to such of the importers
of Yanam and Mahe, who fulfilled
the rules of eligibility.”

My submission is that the issue of
special additiona] licences was dis-
continued from Octobér, 1050. That is
number One. My second point Is that
the concern’s application was ré&jected
earlier because it did not fulfil the
conditions laid down in the relevant
public notice for the grant of such
licences. e -

In that context, I want to ask the
hon, Minister ag to how these special
additional lcences were grented even
though it was totally banned from
October, 1954. .

—

*Not recarded.
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My third point is this; How can
they suddenly make up the lapses
that were there in the origina] appli-
cation which débarred them from
receiving the licences.

My contention therefore is fHaf the
statement made on the floor 5¢ the
Parliament is totally false. He Mas
misled the House and it is wholly
unture, - :

MR. SPEAKER: Mr. Bosu thig is
not a point of arder,

SHRI SHYAMNANDAN MISHRA:
Sir, I rise on a point of order,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS '(SHRI K. RAGHU RAMA-
IAH): Today, the hon. Minister has
made the statement and the matter
should now rest there. You should
now go to the next business, Every-
body goes on speaking endlessly.
This matter cannot go on endlessly.
He has already made a statement. It
cannot go on endlessly,

MR. SPEAKER: [ would listen to
the point of order for a minute each.
You have made a speech in other
matters. And then the Minister gave
a reply,

Don't make a speech like Mr. Bosu.
I now find that—he himself says that
—he is asking questions. You can
raise a point of order, Now, all of
you will please sit down.

SHRIMATI MAYA RAY (Raiganj}):
Sir, may I rise dn a point of ord®r.
My point of order is this. I do not
object to what the hon, Members say
here. But, what I do object fo, is fhe
manner in which the Chair is addres-
sed. I would like vour ruling as to
what degrees of couftesy are required
of the hon. Members in this Houses
in addressing the Chair?

SHR] JYOTIRMOY BOSU: (*)

MR, SPEAKER: What all is said
by the hon. Member just now will not
form part of the record.

st wy forwd (wiwr) 7 q@ sz
oTH AT I 57w 2

ot wew fagrd aroddy ;- wewer
wEEd, W e T N |

st et e fag: @z s
HET 9T w9 7 g fa o F wEew
1 /13T faar wa w19 9T F v FY
"t difaw

WS WEAW W A1 WY AT
FfwT W w1 @I A g ARY )

ot siw Tarw fag - # w9 § gow
FTAT ATEA § 5 oo T & a3
g | |9 U AT TH W AYE 39, U4
ST TU 3G | QU AT I F1 gy AT
forwan &, &% %1 A1 Ag) fawar | wft
o F sAfaag ayg wy wAar faar & v
et 7T T &1 /Yar fifeg )

st wrw fagrdt ool : ogr aw
g@d aTHaTI g " AT & EC
gfsq war T & ifag

ot wwt e Tag : w7 7 9T
ey Wi 7 zox 3faw, o amR
aw ot & frard gm

weae wgay ;¥ HIY Ry 6 A€
g K wry wfva e | ag A TH
& Faar S« & 1 w4t o e samer
&, Faxwe § gufog wme ol s
<& &Y a1 HeeT gv | Fonfaaet WY Tw
a< ¥ Ao s grarfeas § |

*Not recorded.
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Wt wew fagr® arwdet:  weme
gy, faaw 222 & weatg gw Wt
7 3o wiagl & faems fadarfasr &
JeaHA & qEATAl A gEAr QA ~ 7y
¥ g% 4 AT 9o FY T &Y | W
fraw 222 & s ¢

“The Spemker, if he gives con-
sent under rule 222 and holds that
the matter proposed to be discussed
is in order, shall, after the questions
and before the list of business is
entered upon, call the member
concerned, who shall rise in his
place and while asking for leave to
raise the question of privilege,
make a short sfatement relevant
thereto: "

oI wE AT & 1 wrw A frgIw
ar=gY faar, g gomrwa Y, safeg § et
FII9Z WIE |

- “Provided further that the Spea-
ker may, if he is satisfied about the
urgency of the matter, allow a
question of privilege to be raised
at any time...."”

g gEd ST A

- “If objecting fo leave being grant.
ed is taken, the Speaker shal] re-
quest those members who are In
favour of leave being granted to
rise in their places, and if not less
than twenty-five members rise ac-
cordingly, the Speaker shall de-
clare that leave is granted. If less
than twenty-five members rise, the
Speaker shall inform the member
that he has not the leave of the
House.”

- o et § Fr s Wt Y3
fac g =gt § i Forarsf & g™ g A
T @t wF 7Y fAagt a1 are AT 1.

qaeA) . ag T 6 F fawmr
&, o fegwt AT are Y /T &)
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R WEWd : sfeal ¥ e ¥
fear | s ww #) fofa w1 S
ferotr e & ag wifaat ¥ Ty ¥ wai
wifeat §, Fgt w4t &, fre acg & IR
AT AT AR aY@ WA q TR

weaw 2 : ag Farey s o wei
fira & Fie wiferdt & arz oft ag w3 ?

off wew fagrdt wodwd: o #ré
FHAT X IH T TEA WIT L G G
AT A AT FIRERATFAE 72T ALY
fariefr 1

W WENE : 1< o w9 F Y &Y
b GOUREAN

it wy fomdr : 7 @ T fr
sYetore T =rfee, wiw q@ gfag )

it wew fagrdt woddt  sere
wERT, T WIT FT HE FAT RS § |

ww R : A wRE & weet
FTRE w9 I Hoe meg & g
T TEW TEN

st wew fagrd sl ;s
7EIea, WY WY Tg HEAT FT & fF W
wferat & &T3 sTeETET fore & qr ¥ qrar
TR A Rt s
st & qfor & aa Y giva w<faar,
FTATH AT T? garasFen & fw
F wTvETER a9 7% YR A€ §I 9 q% #Y
| & o & feid | geer X A
<@ &V AT | 57 HTT FYEATFAT
Ty #Y gAT WfEwTy FY W FE )

o W ;oY qrofre s
Tar €t
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Tt wew fagrt et e F aar
A Nqgaar A fedifeat dtva s ar
# ) few sz *Y fau 1o weATER )
gt ar =gf, ¥ [ &Y T a1 7EY, T AT
fadis ®Ys &1 ? ag faorg agwa wE
FTLHFAT | AZHT AT F GT9E | AHTA
e E i) IITQo %7 foie ITFﬂ' !‘rfgq ]
4 ¥ fawit &3w 1 fagarg #§ foar a1 78
5EY |IST TTONT | 5 EATT FgAT § A
ag wal #gleg ArQ-ard ¥@WHL @
§ Ffaw § o o wrfo #Y Fatd ad
& frq farTHET &1

st wy fomd G cargE wrE wET
£ 1 7 g™ & @ 97, A AT Ffwq)

st TieT o fag . g0 gaEar
FT 97 TFA A FTAG |

H 53T AT A% fRaa HEqr 349,
350, 351, 352 %< 353 ¥ HAHTTR |
9T T & 61 O HAQT G oY 4T
g fF 349 T HAT 353 a4 ¥ fagal
1 W9 OF HAT Y AIEHFALIH U FHT
Heqql 71 WA 3 o & waEw T FTEARET

C=wY # giwar g amo
349—: Rules to be observed by
members while present in the House.

350—Member to speak when called
by Speaker;

351—Mode of addressing the House.

352—Rules to be observed while
speaking;

353—Procedure regarding allegation
against a person.

% ¢ faal ®1 @17 ® FEA @
STEA § WY W Y sraeqT € § wrgarg
ol AT Gaed ff aAdd off ¥ wgr
fe & wx7 o wrf oy =@ TF T
o T WY Fo wrfo w71 Fraré =&Y wrdT
2666 LS—59

1 5 T A AT qee F agw o wgr o
I § 1 F e ¥ arAr wgen g fe o
/LR &0 M [ANT § qLE A9,
WOE QRAT F 6T AT AT T 8§
TAX gHETY § T2 798 7 Y FrwwrT
®T arq @ fe #1 qr g@ag AT A
TTATE | STHT T A HTTAT FT AT
Rl ¥ WY A At F WAy
% ag vl awr agar § e gy o
& R T I FTHT W FRT AT AT
fiwfe & are &ag g10g FAr
Argar (g srawra) A oF o sl v
® 41 71 frar , rafr g @ &
FT WAT FT TAZTT FTHT A § |

weaw wgrww & fagg §0 349
350, 351, 352 WX 353 % &gd
|19 T SFaeqT AEArg | o & g0
2, Fo avgan g wlafew o1d dares &
for maw ¥ awA oF o g Hefma
wia e g s =
qAT FTF T4 g & 9IATC a7 A
FIAATEY 717 | & wrgan § {5 wT €=
9T w1 &fam afad

weaw wET : w7 @ 7€ a T
4T §-IEE A A ¥ Aafaw
AT AL, CF FEL o1 A gAdy
=gy, worz <Y Tt Trfgg, mfe
& dzw1 wifgy, 9« oF a9aT g A
FaL ® afl amar gy, W Ty
AT Aifgy, oF gwt 9x O Agf
ATHAT TG TS TN #T GAATH AGY
T 9Tfgd W EH 194 F7 qTHT,
fefadt s Savow 1 w@wT =[UfEd
T ard & IgATH Y TH g AT AT
;T T |

=it wev aaw fag - S &, ww .

™ faadl  # grewlEnEs & T
HEET FY forar €
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< ey WYY ¢ NTT WM WY T
CwR WY ot ey | |

- ot W o ot Y, ® g
- WT% WTET T FAT §-——q X & wret

A w1 77 § e w1 ol Sreffad
o g Ga w1 & A O @
g

sit wwre g (w=rl) : ww fgea
fead oY o1 gwa §—1. <1 77, FY
gt Fea¥e wgi dw s0d @Y S wwd )
fea¥e dwr w1 § A wIg FY BYEA, gIIw
®Y WY&, yrgw fafaeec & oY w1 &
I\ #Y wiad -Afew og9 @ e
Zfas T wrT Trfgdy e wr do grar
2 & 5o & 57, arfaand §=2-
TqWw ¥ §W & ol ot § | "
qTE 2w A famg gwTA qReMTHE O¥
2 wrew fafee # @ vowEEr
Tifeg ... .. (vorwar)

R el g (weige) @ fao
e, foe aa &1 & FT 98 @wrer
I W@, TGRS ATGI AL E,
Fg et @ o€ R FaR A
4% |ET &1 47 T97 g1, ¥g qa<t I -
affa g aa.9 el s omiy
& o€ oY, 39 & HeR 5w Fod =1
BI9W § @A .. (wEw) L

% gg BAT W qT—w1 g & f
g wfet 7Y 2 gad &, a= fs W &
qgar ®faw faar i, fog w1 @00 3
QHTT & TwHT, dfaw a8 ¥ qar a«rfa
Iu ®FST w1 Aawa 18 € qr F¥ AT
¥Hd ¥ | fETwTT & #g7 fn K gm v
# wfe 7Y M | GWR BT AATE,
FANgRE o fmwas; af
& . wrk. Fond qesfam adi qr
el ag Arrer wi g gy .. ..
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MR. SPEAKER:-: - Why' do you
distort my words?

* S8HRI INDRAJIT GUPTA: This 18
what you said: I am not. going to
give a.ruling; I leave it to the Gov-
ernment,

MR. SPEAKER: Yesterday when
Home Minister asked my guidance as
to what part of that was prejudicial
to the judicial proceedings and- what
part was not. I said that it was not
my function to sit as a court and tell
the court that this was prejudicial
and this was net prejudicial. It is
not the Speaker’s job. I am not

concerned with it, 1 have oonsidered

it after a detailed study of everything.
I know my limitations.

SHRI INDRAJIT GUPTA: No-
body wants to interfere with the pro-
cess of law in courts. Even. it we
want to, we cannot interfere. But
there is the question of the rights of
this House as a sovereign Parliament
to judge the conduct or miseonduct of
one of its Members.

MR. SPEAKER: That is the basic
thing,

SHRI INDRAJIT GUPTA: Mow
can the House give its judgement
unless facts are known?

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East): We are interest-
ed in having a full stop put to this
mutter in so far as Wwe can, but
certain of your observations a little
while ago have complicated the situa-
tion.

MR. SPEAKER: In:what manner?
. SHRI H, N. .MUKERJEE: 1 will

explain. With all respect and humi-
lity, in relation to what you have

- been- pleaged to observe a little while
- ago as .well as in pursuance of the

‘implications of what you had observed

 yesterday, 1 would like to submit that

the point in regard to the CBI report
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having to be laid on the Tablg of the
House has been before ug and us far
as we can understand it, you gave the
ruling that the document should
normally be put on the Table of the
House, .but if Government had some
objection or other, you would give
them a sort of the benefit -of the
doubt. ...

MR, SPEAKER: No. Please do
not misquote me,

SHRI H. N. MUKERJEE: We have
not got the CBI report or any fext
purporting to be so. But we have
heard from you yesterday that certain
documents -‘docketed in a different
way-—Appendix A, Appendix B etc.—
have been placed before you by the
Home Minister. I am not concerned
if the Home Minister or any member
or any citizen has any private con-
fabulation with you and submitg .to
yvou certain documents for ydur pri-
vate, personal consideration and ad-
vice. But on this occasion, the Home
Minister has submitted fo you certain
documents in a public capacity, ap-
pertaining to a matter of which the
Parhiament -had taken notice in a
very serious manner lagt session and
we had gone away with the impres-
sion, and the whole country had the
impression, that the matter would be
examined by Parliament before even
judicial proceedings were instituted.
But ini the absance of any paramount
legal arguments about the hands of
the Government being tied we have
been'-told that the Government would
not 'do anything in the matter. In the
meantime, they have submitted before
you some documents. You told us
yesterday that you are not going to
bother about them. But I say and I
am ;sure my - friends would . suppart
me in fhe contention, that since these
documents relate to something. of
which Parliament has already taken
cognizance and since they waré sent
to -you in an official capacily by the
Home Minister, you are under a boun-
den obligation. consistently with your

prerogative as the spokesmam of the
House to have them examined and
the only. methodology to ‘get .-them:
examined .is. through a parliamentary
methodology. - You have.neither eyes
to see nor ears to hear -except through
the eyes and ears of Parliament,
Therefore. following Mr. Lenthall's
observations in the 17th -eentury,
which have become part of parlia-
mentary history, no matter FoWwsoever
the Prime - Minister might leugh it
away, you are under an obligation to:
examine it only by a parliamentary
mechanism. Therefore, it is in order,
and nothing else is in order, after
having intimated to the House that
you are kept in possession of certain
documents sent to you by the Home
Minister that you have to have them
examined by a8 commitieg of the
House, confidentially or otherwise,
under your directions. We have.ta
clear ourselves before the -country.
Parliament’s reputation has to be
preserved, not the reputation of the
Prime Minister or the Tongress
Government . in this country. We
must do all we can to see that our
members are exonerated from the
blame that attaches to them:even by
suspicion,. -which might not be war-
ranted, Therefore,.I am not interested
in smearing Shri L, N, Mishra or
XYZ; I .am not interested in.it I am
sick to death hearing the names of
Ministers, who.are suppoged to be cul-
prits mccording to the .allegatipng of
some of us. I am not interested of
some of us. I am not interested in it
at all. But we are all interested in the
honaur and integrity of Parliament.
And if after the last™session we did
not do anything, what will- the coun-

try say?

Shri Uma Shankar Dikshit seems to
imagine ‘that he cen do a vanishirg
trick. - He made .a statement as Home
Minister which, his successor in office,
to his commiseration is holding as a
baby, but the other gentleman never
even turns up. ' Ts this the manner in
which- we can carry on in an- orderly
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fashion? The Prime Minister does not
seem to bother about it. But we are
bothered because the honour of Par-
liament is at ‘stake.

You, Sir, have said in this House
that you are in possession of docu-
ments supplied to you by the Home
Minister. You have tp examine
them, and you can only examine them,
through the method of a parliamen-
tary committee, but under your direc-
tion, Do it in whichever way you like,
give them whichever rational ins-
tructions you think it necessary to
give them, but have it examimed,

When those documents are examin-
ed, those documents might justify the
government’s conduct, those docu-
ments might justify you in coming to
the conclusion that the government
need not do anything more on it. and
we shall he satisfied with it. But
there must be a parliamentary exa-
mination, the examination by you
would have to be a parliamentary
examination because, I repeat, you
have neither eyes to see nor ears to
hear, except what the Parliament
glves to you. Sir, you have a bounden
obligation to examine this matter to
save the honour of the House. You
have fo do it, and if you chose not
to dd it, it is your business.

ot wp fAwa (Tr#r) © weaa AT
% gFZ3 QAT AT FEA IR ATCES
oTE AT ¥ a # wwfd A * R
Ay ) e aAg § NErICF  Ta
a2 g e e gt o wrd | A frdw
F Nfce AW AT R AT gy
stifermrerdy ard g 1 3 ¥ A w at
Y vy AT 1 g F AT WA IT
ow & @ wrk. # Foid & At ¥k
g afrdt ¥ d swfarsed et *
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WY % 9T W7 KT A[2A, 2 AT
*mﬁmmmﬁr&amﬂ’rg I

F "1 ¥ Fg s Fafed s mwa ¥
& wo #1§ 7 7@ 20 Tgar | afww
& v ¥ oot <A garn g e o ao
ard, &Y feate &) @eq & avey Taw &
ST R #Y T @ Ag SUF TR FY WA
gl T M e s a s et Ay
Ma@F g aT N F 72 Ik IR
g7 dgm 5 maqfew & w@w
f fadrer & wrwrer % faeger 7Y v ey
&1 wene wgea fafedst &1 aewr s
g wfefear 105(3) F mg@ AR AT &
A ET EIg F faaw 118 F qg7 1 W@
FietganT & faar w1 78 =0T

wifefss 105(3) g& 9F17 § :
“In other respects, the powers,
privileges and immunities of each
House of Parliament, and ~of the
members and the committees of
each House, shall be such as may
from time to time be defined by
Parliament by law”,

QOT HIE FFEF AT AT & |

“and’ until so deflned, shall be
those of the House of Commons of
the Parliament of the United King-
dom, and of its members and com-
mittees, at the commencement of
this Constitution.”

FaT I MIFaA grevee sy fw
26 WA, 1950 FY ETIT WTH FTH
® Fw-Afew ¥ a1 & sy wliww §,
WX wg wEaEes § W ¥ ol ww
3q @ wan Aff 21 AFY FH0F FAR AT

‘aqy ¥ wiAF oA K
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wwaT #Y frea & ag forar o §

The following observations have been
made on the sub judice rule in regara
to privilege questions,

ag ®leva i § | g AAAT ageR
W AT aw w1 weww JE@ 8§

“So far az privilege mattérs are
concerned, a Legislature iy the sole
judge of its privileges and the rules
of sub judice does not apply.”

3§ ¢F THE § AIHAT WIT W F o5
) Afsrfw T g, ST v am, 5
1T ¥ FC AN Afae ww gfaa ¥
AT g Frawt & T § 95 arfae w
g gy & fw 7 fard A gama &
n’rtwtmt%maaamwza
g o

MR. SPEAKER: No, not at all.

M aq fa9a ) of wEr, W oA
FLEHTL 9T BYeT fear 1 & Fga1 SEAT
g fF wig &1 o9¥ Frfacs w1 framar &)
WETH AERA, ¥ FE AT ¢

“The Committee of Presiding

o9 AT A(LIE  FY FATAT AT &
aY sfef®s 105 % feay mar & -
“The Committee of Presiding
Officers has considered the scope of

the rule of sub judice and recom-
mended the following guide-lines:

(1) Freedom vof speech is a pri-

mery right whereas the rule

of sub judice is a self-im-
posed restriction.”

AT TEe wrEfw ¥ fAwear §)
s gfrat & oy g9 0 WO ST AT
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TET T QF A §ITH A WAy
T 39 %7 RAqr A F oF faae At
et wrfed

“(2) The rule of sub judice has
no application in privilege
matters.”

uq AW WICAT F FAT AT Y,
AAATT qgA WY gw ¥ gar &
FIEWT F 9T FT 7T TG AT A1ga
afer zgia Tmfpas am s 58
#. & ord. Fr g ow T & 1 agar
AANT TZTEAY & 0 ¥ g v ST
interim reports mainly from the CBI
f& @&l dro mrfe & g
foe aff § ok da=lw =
fe ot 3@ It ¥ ar amfew
FT T aF fear m fF wT ag awq
F A9 9T W@ FrEAr AY waErad ®y
e swqfew g aman | A AR
as fzar 18 arhv@ #1, WX adr a®
14Tl wrge AT ww § fear)
39 FT ®@ld UF @Y & | /T "
agrR 1edY, |1 g9 WIgT TR 61T
FaT RTAAT O qTT0 NEH, g qa-
afew o1 FTAC & W § 1 AT & FT
zayy & angw fafaeec & av 51 go-
AT TR Fr Ay @Y §  fawem
AT R @ arg X foiw ¥}
oF A wa-qfew area ¥ grEW WS
Frag Fargao A farw g ...

MR. SPEAKER: I am very clear
about it.

ot wy forrd : ¥ g g AT &7
£
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WEAH- QT T AT REH A
ofgg 1 Y w1 Afeg srvw Fraward
LER IR

st wy fewrd » s g AT A
@ e @10 geE FTESE

gramarg

Every Member of this House remark-
ed on Friday last. -

MR. SPEAKER: If you refuse to
understand, what can I do?

st wq ol ©qA $g fag
weaw wEnq : ag oF feara g

The .Law of Parliamentary Privileges .

in UK. and in India

' # ga # qfeq & &7 w7 ggOINIS-
WA FITAT TATE | ‘

SHR] C. M. STEPHEN: There is
no controversy ‘on this;, - All that is
not necessary. The rule of sub judice
ig not applicable to privilege question,
That is a clear proposition. But that
is not the question here,

13 hrs.

st vy fomd cwe O
faadrfarer & wred ¥ AYF g1 Hwfawax
fedY vt mera & gfaw €%X ¥ oy
qe TN § 1 qrReAT gx F §fenr
1 aeyfen rwfatsmmmaa Ty
under consideration: of the &ourt. -
7z sefd sz o) faalriow & a7
RN

The matter is pending in the House
which means under consideration of
Parliament. -

W FTILHID 226ACRRIA TR
“Comments outside the House on
matters which are pending the deci-
gion of the Speaker 'or a Committee

of the House or even in the House
may also amount to a contempt of
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the House. on the grounds of an
affront to the dignit of the House
in attempting te influence its deci-
sion: or pre-jud@ing an issue” .

9% waeq @ e fom g #1E & st
I QT § I suat i w0 Ay
¥ T

It is an affront to our dignity: This

is an attemptto prejudge -and preju-
dice the pending case,

SHY A T 1

Parlisment s seized ef the :privi-
lege matter.

g argd #t w1 or qEifdy SR
gfaeic &Y % @ F1§ gaww @
fafgae Ao F1€ &1 4T 7
ok @ sdRgE ¥ @ufar a)Y
2 106 wiféswr ¥ amy fafeewr
sWfsr ®Y® ¥ @Y groq @
famsrgimame Farg aa ® AF
1 Ffyre AR FTE F1E Al Y
oa ATRET qifeamieE faaroda g,
wa-9few ai @ wd arwvar A AR
& oTqET & FY A A F wA_ &
ST ¥ eyse faRw wrgar g 1 fomg
% fao ot ouré o Ay Ty @ faal
Fr o FIE waa s gy @O e g
2 wve faser T&) &% § |

Wo FFTEAT &F TUTT X AT H
e FTHATET FT A ufow qar- &)
LRI 7Oy W & AT F FY w9
A AT AW § —¢

ot wiwe warer-fey s foedt 2
FrlYa W FT W & o
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SHRI N. K. P. SALVE -(Betul):
In fact we have never disputed that
the right of the . House is supreme
where the question of privilege is
invelved_and yau, in . your.wisdom,

~allowed so much of debates on .them.

What. their objective .to-dey is. that
under the garb of raising..points of

. order what is virtually . being dis-

cussed .is a ruling .. which you have
given yesterday. Even faor the pur-

.poses of privilege, if  the rights of

this House are utterly supreme, then,
it only means that this House can
debate and discuss the privilege.

-But ‘whether or not in such a debate
' a document has to be tabled is a mat-

ter for which various considerations
will come. You, in your wisdom,
have yesterday stated that you are
not going to decide that issue, whe-
ther it has to be tabled or not. When
that decision has been taken and
communicated that is not to be laid
on the Table of the House at your
command, they are virtually asking
again and again every day that it
has to be laid on the Table of the
House and that you should give such
a-direction. Whether under the garb
of raising a point of order or a point

-of disorder, whatever it may be, it Is
- virtually nothing but re-agitating the

issue on which you have given your
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ruling. Therefore, I seek your pro-
tection that if the ruling has been
given yesterday, it was a ruling that
you are not going to determine and
decide whether the document is to be
tabled or not in connection with the
privilege. That is the ruling that
has been given and it is final and
binding on everybody and I submit
nobody should be allowed to agitate
that issue. -

SHRI JYOTIRMOY BOSU: 1T want
to elicit one information—whether
yesterday in the meeting of the Con-
gress Party executive it was decided
that the CBI report will not be
tabled in the House, We want to
know that.

SHRI C. M. STEPHEN (Muvattu-
puzha): I just want to reiterate
what I submitted the other day,
just to put the matter in the proper
perspective. What exactly the point
of order I am raising is just this. You
must now proceed and determine the
question as to whether the privilege
motion which has been given notice
of is admissible or not. That is the
only matter we are now discussing
and all the others are ancillary
matters.

The proposition my friend, Shri
Madhu Limaye, has propounded that
during the deliberations of a question
of privilege, the question of sub-
judice does not come, is unexcep-
tionable. I do not challenge that
proposition. The question now 1s
whether this privilege motion should
be admitted for consideration or whe.
ther he must be permitted to ask for
the leave of the House. That is
where we are now. As an excep-
tional case, my friends who gave

notice of the motion, were given |

freedom to speak. The incriminated
Ministers were permitted to reply to
that. You should now proceed to the
question of ruling. Then, Sir, I
would submit, having heard every-
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thing, that there are two considera-
tions from which there cannot be any
escape,

Sir, Rule 224 says about conditions
of admissibility. Please see Rule 224,
sub-rule (iii)—It says where ‘the
matter requires the intervention of
the House’ The right to ralse a
question of privilege shall be govern-
ed by the following conditions, and
then, these conditions are given, and
under sub-clause (iii) you have this
‘the matter requires the intervention
of the House’. What is the allegation
here? The allegation is in respect
of certain assurance which was given
and they say this assurance has not
been carried out and therefore there
is contempt of the House and so on.
That was the main allegation, As to
whether the assurance was given, as
to whether it was deliberately not
carried out, what are the contents of
that assurance, whether the assu-
rance is in the same form as it 1s
propounded, these are all questions
on which there are very serious
doubts. Mr. Gokhale held out the
proposition yesterday that the assu-
rance was not what friends from the
opposition said it was. And here one
question arises. Who is to deter-
mine? How it is to be determined?
My submission is that the rules pro-
vide a machinery which decides
these things. The machinery is given
under Rule 323. It says:

“There shall be a Committee on
Government Assurances to scru-
tinize the assurances, promises,
‘undertakings, etec. given by Min-
isters, from time to time, on the
floor of the House and to report
on—

‘(a) the extent to which such
_assurances, promises, undertakings
etc. have been implemented..

My submission is this. There is 2
Committee already which is consti-
tuted by you. That Committee has
got the jurisdiction te determine
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what assurances have been given and
how they have been carried out, etc.
Please let me conclude....

MR, SPEAKER: Just a minute,
please, Now everything is before us.
I have given the ruling and after all
that, this is going on, points of order,
this and that. May I tell you one
thing? My ruling yesterday arose
out of a letter which the Home Min-
ister wrote to me during lunch time,
which reached me at about 3-30 or
s0. I think that was on the 22nd, In
that letter he had sought my gui-
dance about which matter in the
C.B.I1. Report will prejudice the judi-
cial proceedings and which will not.
And, in the meanwhile, he sent me
that report also.

I made it clear ysterday that it is
not the Speaker's job to mark out
that these lines or these observations
will prejudice the Court’s decision or
these will not prejudice, etc. I am in
no position to express such opinion,
nor is it my duty or function. This
was the sense of my observation
yesterday.

Ag far as the laying of the CB.L
Report is concerned, well, it is not
for the Speaker to lay on the Table
on behalf of the Government. It is
their business to do it or not to do it.
This was what I said yesterday and
1 still hold it. As for the privilege
motion and the position explained by
my hon. friends, Sarvashri Bosu,
Limaye, Mishra and Vajpayee and
others that the rule of subjudice
does not apply to the proceedings re-
garding privileges motion, I have no

- difference of opinion over that. I am
going to see the proceedings and the
observations which have been made
because so much has gone on record.
After that I want to give my ruling.
It is because so many things have
been said, T thought, I must see them
again before I give my observation
so that you may not be in a position
to say later that something has been
left out.

2666 LS—10

assurance will not

Case (Q O P) 242

I am very clear that I cannot de-
cide on judicial proceedings. Mr.
Home Minister's letter put me in
great difficulty. I am sending it
back today. It is their business to
lay or not to lay.

AN HON, MEMBER: Please fix a
date for your ruling.

SHRI C, M. STEPHEN: Sir, if it
is your position that you are giving
a ruling then I will not proceed fur-
ther but if they are going to speak
then I may be allowed to continue.

MR. SPEAKER: I thought you
have finished. Before you, Mr.
Mishra, was standing. I told him I
will give him one minute for his
point of order, After that I am not
going to listen. You, please, finish in
one minute. I have to conduct the
proceedings of the House. I have to
listen to the points of order. Let me
know how can I refuse a point of
order. Mr, Sezhiyan says that he
has not made his observation even
once, v

(Interruptions)

SHRI C. M. STEPHEN: What I
was submitting to you was that un-
der the rules, mere violation of an
constitute a
breach of privilege.

MR, SPEAKER: I want to study
the rules. What is the use of forcing
s0 many things on me again?

If all of you speak simultaneously
I cannot listen to you. What is all
this? Please sit down. You are all
addressing the Chair, After all,
there should be some procedure or
method. You cannot force me like
this, These are privileges which can-
not be discussed here.

SHRI S. M. BANERJEE (Kan-
pur): Why don't you &llow me to
make my submission?
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MR. SPEAKER: I am not listen-
ing to you. I am calling the other
hon. Member, Mr, hy,shra.

SHRI SHYAMNANDAN MISHRA:
Mr. Banerjee, if you want, I can
yield to you.

Sir, the Chair has given guidance
to the House in the situation in which
the House finds itself at the moment.
(Interruptions).

MR, SPEAKER: May I request
you all kindly to sit down?

SHRI SHYAMANANDAN MISHRA:
Earlier, we had complained of a
breach of privilege against the Min-
fisters. They have come out with a
statement that they have not com-
mitted any breach of privilege. We
made our complaints on the basis of
certain concrete grounds. We had
quoted from the proceedings of the
House. Now it is only interpreting
the statement of the hon. Minister as
against the factual statement made
by the hon. Ministers on that side
of the House that they have not com-
mitted a breach of privilege, How
do you solve this problem now?
These are the questions. Today the
hon. Minister of Commerce said that
he had not committed a breach of
privilege although we have made it
categorically clear that he said ear-
lier that no injustice had been done
and that every case had been con-
sidered on merits and all the licen-
ces were granted in consideration of
justice and equity.

It now transpires that the charge-
sheet itself contains that these licen-
ces had been cancelled. Now they
say they were given on the basis of
justice and equity. What was the
reason for this?

SHRI C. M. STEPHEN: Sir, we
are also entitled to know what is
happening here, There must be an
end to this matber. Instead, there
is ¥ regular discussion that is going
on.
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SHRI SHYAMNANDAN MISHRA:
In fact, it was backed by quotation
that the licences were granted in a
very shady manner. And now that
is being proved by the charge-sheet
which has been submifted. That can
be solved only by the production of
the C.B.I. Report before us. Other-
wise, it cannot be solved.
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SHRI SHYAMNANDAN MISHRA:
You have fo consider whether we can
proceed with the discussion of the
privilege motion without the produc-
tion of the document. We have been
landed in a blind alley. We cannot
proceed a step further in this matter,

SHRI C. M. STEPHEN: We are
not proceeding with the privilege
motion at all because it has not been
admitted. We proceed with the pri-
vilege motion only when it is ad-
mitted. The question is whether the
privilege ‘motion is in conformity
with the rules. It is not...

MR. SPEAKER: Do not interrupt
now,

SHRI SHYAMNANDAN MISHRA:
It had been pointed out to you in the
last two or three days that we act ag
the highest court of justice in the
matter of privilege. We are guided
by our own laws in this matter,
There is no appeal from us in the
matter of privilege, This has been
pointed out to you during the course
of the discussion. But may I add to
it a further argument? Even when
criminal proceedings are going on,
commissions of inquiry have been
apgpoirted. What happenied in the
case of the murder of Din Dayal
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Upadhyaya? A Commission of In-
quiry called the Chandrachud Inguiry
Commission was appbinted. Simi-
flarly in other cases, commissions
have been appointed. In a case in
which offences have been committed
in Parliament, we do not require any
commission to go into them; we can
examine the matter ourselves,

Therefore, this rule would not
apply even when criminal proceed-
ings have been going on in certain
courts, May I also say this that the
Chair will have to bear-in mind that
this inquiry was conducted in lieu of
an inquiry by the House at that
stage, and it was never the conten-
tion of the other side of the House
that after the investigation had been
conducted by the CB] it would not
be open for the House to appoint
a committee? So it is incumbent on
them to produce the document even
for the purpose, the limited purpose,
of the consideration of the motions of
privilege in this mafter. We cannot
pruceed an inch further without that.

MR. SPEAKER: Shri Piloo Mody.

SHRI P, G. MAVALANKAR
(Ahmedabad): I must have risen
umpteen times. I had written to you
yesterday and today. Please tell us
what is the rule under which I can-
not get an opportunity to speak?

MR. SPEAKER: If you take shel-
ter under points of order, it will only
mean endless prolongation of the
matter.

SHRI P. G, MAVALANKAR: I
have not expressed myself. How do
you know that I am going to take
shelter under a point of order? I
have writteri t0 y® yesterday and
today. I am not shouting, You are
not giving me an opportunity to
speak.

SHRI S. A, SHAMIM (Srinagar):
It shouting is necessary to catch your
eye, let me shout,
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SHRI P, G, MAVALANKAR: This
is not the way to conduct the House,

MR. SPEAKER: That is very
bad—if everybody advises me like
that. o

SHRI P. G. MAVALANKAR: You
are calling only those who are shout-
ing, You do not allow those who go
by the law, those who write to you,

MR, SPEAKER: This is very un-
fortunate. :

SHRI N. K. P. SALVE: Mr.
Mavalankar is a very responsible
person.

SHR] PILOO MODY: The Prime
Minister just now was concerned
that there is very important business
connected with her great program-
mes, particularly the programmes
that they have crashed through at
Narora. ’

SHRI C. M. STEPHEN: What is
the point? We are not going to allow
this. Let nothing happen here,
What is the point of order? We will
not allow this, The matter is a point
of order. Let it come,

SHRI H N. MUKERJEE: Are you
ashmed of Narora? [ thought they
should be proud about it.

SHRI C. M. STEPHEN: We are
ashamed of Narora being talked
about by the B.L.D. That is a grand
alliance, They may mind their
business.

SHRI PILOO MODY: I mentioned
this in view of what the Prime Minis-
ter has said. It is true that Jegislation
in this House has been very largely
upset as a result of this particular
thing on the licence scandal. You will
recall and I will ask the Prime Minis-
ter also to check from her Minister
of Parliamentary Affairs, that we 2all
in the Opposition had given him a
guarantee of a certain amount of offi-
cial hours in which the Government
business can go on provided that the
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House is not steam-rollered in this
fashion,

The issue in point is very simpie.
On the first day of this session, 1lth
November at 12 Oclock the Home
Minister should have placed the report
on the Table of the House and asked
the House for its opinion on how to
proceed with this business, This was
not done, You jn your wisdom did not
choose to pull up the Minister for not
having performed his duty and there-
after privilege motions had to be in-
troduced because it meant that certain
assurances given by more than one
Minister were not carrieq out. There-
fore a series of privilege motions
against all manner of Ministers were
introduced in the House. Each one
of these will be proceeded with, one
by one, till the 20th December or later
if you choose to extend the session or
earlier if the Prime Minister wishes to
dissolve Parliament. It will continue
because after all the assurances given
by representatives of 44 per cent of the
people to representatives of 56 per
cent of the people clearly stated that
this report and what should have hap-
pened as a result of jt should be a
matter for the House and the House
alone to discuss. A ruling like this
was supposed to come out of you.
You did not give that ruling. You
gave a ruling full of ifs and buts
and gave the Government any num-
ber of loopholes to escape,

MR, SPEAKER: It is a very clear
ruling, There is also a rule on that
subject. So, it s not only a ruling but
quoting a rule also. Why do you
mention it every day and say it is not
clear? It is a definite ruling.

SHRI PILOO MODY: If you think
that my understanding is wrong can
you not have the patience till I have
finished and then correct me?

MR. SPEAKER: What ‘ifs and buts’
were there? Kindly read it out. Let
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me know where is the ‘if’ and where
is the ‘but’, Please quote my ruling,
1t is a clear ruling.

(Interruptions)

SHRI PILOO MODY: I wish you
were not so sensitive on that parti-
cular ruling because not only did I
not understand it; none of my collea-
gues also did not understand it;
Stephen did not understand it; Sathe
did not understand it. Salve did not
understand it, Bhagwat Jha Azad did
not understand it, the Home Minister
too did not understand it. What is the
point of defending that ruling?

MR. SPEAKER: If it was not clear
to you, let me know where it was
not clear.

SHRI PILOO MODY: I may tell you
that you quoted the rules, but you did
not give a ruling, There is a differ-
ence, Please let me finish.

MR, SPEAKER: Why do you lose
your temper? Please do not do it.

SHRI PILOO MODY: As a result of
that ruling, Government did not know
what to do and the Home Minister has
written you a letter.

MR. SPEAKER: The Home Minister
has never mentioned the ruling in his
letter. He asked my opinion as to
what part will affect the judicial pro-
ceedings and what part not. I am pre-
pared to show you the letter in my
chamber, You are a very respected
member and it does not look nice that
we should quarrel over it.

SHRI PILOO MODY: My quarrel is
not with you. My qurrel is with the
Government. Why do you unneces-
sarily come into this? The Home
Minister read out a letter, which
ended by saying, “I seek your guid-
ance.” But -your reply was not read
out.

SHRI ATAL BIHARI VAJPAYEE:
We are aware of the reply.



249 Import Licence

SHRI PILOO MODY: Now when
the Home Minister is asking for your
guidance, why is it that you do not
give him clear guidance by saying,
“In my opinion, I think you should
place the report on the Table”? The
bone of contention is very simple, All
of us in the opposition are firmly con-
vinced that there is some hanky-panky
going on, the report has something re-
vealing to say and that we are being
deprived of that because they think
that as a result of this, the scandal is
going to go up further,

The Home Minister the other day
said, and we have all now accepted,
that the sub judice situation does not
apply in this position. Yet, the Home
Minister read the Cr, P. C, How does
the CBI report in any way come under
the Cr.P.C.? I do not want to get con-
fused by lawyers, but I want to know
what has an investigating agency to
do with the Cr P.C. You go and con-
sult any good judjcial expert, not
these quacks who could not do well at
the legal profession and have come to
politics.

SHRI VASANT SATHE: It has the
same relation which the profession of
architect has to the construction of a
building, (Interruptions)

SHRI PILOO MODY: Therefore, all
the trouble that has arisen in the last
week and more arises from this simple
fact that the report has not been
placed on the Table. I have said it
once, I have said it many times. My
colleagues here in the opposition have
also said it that in Parliament we will
be continuing this till that report has
been placed on the Table, The Gov-
ernment because it can subvert pro-
cedures more freely than the opposi-
tion, will not be allowed to shield any-
one as a result of not placing that re-
port on the Table of the House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER
OF ELECTRONICS AND MINISTER
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OF SPACE (SHRIMATI INDIRA
GANDHI): We dg not want to shield
anyone.

MR. SPEAKER: The Minister of
Parliamentary Affairs is giving lunch
to the visting Parliamentary Delega-
tion and the time has been fixed at
1.30. So, we will take it up again to-
morrow. Then I will hear only Shri
S. M. Banerjee, Shri Sezhiyan and
Shri P, G. Mavalankar and that also
only purely on points of orders, for
not more than half an hour.

We will now adjourn to meet

again at 2.45 p.m,

13.42 hrs.

The Lok Sabha adjourned for Lunch
till forty-five minutes past Fourteen of
the Clock

The Lok Sabha re-assembled after
Lunch at forty-eight minutes past
Fourteen of the Clock.

[Mr, DEPUTY-SPEAKER In the Chair]

MR. DEPUTY-SPEAKER: Papers to
be laid.

SHRI JYOTIRMOY BOSU (Diamand
Harbour): Sir, I am told, a visitor has
been found with an explosive in the
Gallery. It will be desirable if the
details are given to the House.... In-
terruptions) 1 would like the correct
facts to be given to the House before
we take up any other work,
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MNAIAR): What he says is baseless,
has no foundation. (Interruprions),

MR. DEPUTY-SPEAKER: Order,
please. Will all of you sit down?

=l TWTEAR et (gEAr) "
fray fear & 7 ag afema a@i
Fifeqtdt 81

MR. 'EIUTY-SPEAKER: Mr. Ra-
mavatar Shastri, will you kindly sit
down?

Now, a certain thing has been men-
ticned in the House. I am not aware
of it myself....

SHRI MADHU LIMAYE: Are you
ever informed about anything? You
are al'vays kept in the dark.

MR. CEPUTY-SPEAKER: In these
days of trouble, if people keep me out
of everything, I think, it is a blessing. .

it g forwir: s e sfarm 2 1
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MR, LEFUTY-SPEAKER: I have
my own light and nobody need give
me any light.
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A certain thing has been brought
to the potice of the House by gome
hon. members. As far as I can un-
derstand, they say that somebody has
been found with an explosive in the
Visitors’ Gallery, But, beyond that,
we do not know what the facts are,
I do not think, it is proper at this
stage to throw accusations against
anybody that he is responsible or that
they are responsiblee We do not
know. But I think that, since the
matter has been mentioned, if there
is any information, I can pass on the
information to the House; if there is
no infurmation, then information may
be given, (Interruptions) I am now
in-charge of the House. This thing
has happened in the House, The
Minister for Parliamentary Affairs
has no business as far as the precincts
of the House are concerned. It 1s
the responsibility of the Speaker, Let
this be very clear.’

SHRI JYOTIRMOY BOSU: Why
have you been kept in the dark?
This is a very serious matter.

MR, DEPUTY-SPEAKER: Order,
please.

SHRI VIKRAM MAHAJAN (Kang-
ra): Nokbody mentioned the name of
the Minister of Parliamentary Af-
fairs,

MR. DEFUTY-SPEAKER: Some-
body said that the Minister of Par-
linmentary Affairs must come for-
ward with a statement. That is why
I pointed out that it was not the
business of the Minister of Parlia-
mentary Affairs at all. It is the
Speaker who must pass on this infor-
mation and whatever information is
to ke given to the Speaker, we have
got our own security staff here, they
are at it and they will collect the in-
formation and that information will
be passed on to the House. I am only
saying that'it is not right to attribute
motives, If that is darkness, I am
quite happy to live in that darkness.
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SHRI VAYALAR RAVI (Chiray-
wkil): Something has gone on re-
cord—what Shri Madhu Limaye has
suid. ...

MR. DEPUTY-SPEAKER: 1 have
also said that it is unfortunate.

SHRI VAYALAR RAVI: This is the
second incident. Last time one man
came with a knife. He was caught,
reprimanded and punished by this
House.

Hon, Member, Shri Jyotirmoy Bosu
was on his legs and he accused that
he was a member of the Youth Con-
gress and a Congressman.

It is very clear that all accusations
made by Shri Madhu Limaye and
Shri Bosu are baseless. He was ar-
rested while attacking a Congress
rally recently held. I can prove that
he belongs to the group of JP. Even
to-day the other person raised the
slogan of JP Zindabad. They want
to escape the responsibility. That is
why they have planted him,

SHRI SAMAR GUHA (Contai): 1
hdve nothing to say about what my
friend, Shri Madhu Limaye has said
or what Shri Vayalar Ravi has said.
It is upto you what portion you want
to keep and what portion you want to
expunge.

MR. DEPUTY-SPEAKER: I am not
expunging anything.

SHRI SAMAR GUHA: My young
friend, Shri Ravi has mentioned the
name of JP. It is an insinuation. I
want to draw your attention that Mr,
Bansilal has made a public state-
ment. ... (Interruptions)**

MR. DEPUTY-SPEAKER: No,
please. T am not allowing anything
to go on record. You are going far
beyond. We have a knack of enlarg-
ing on things.

Now, papers to be laid.
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PAPERS LAID ON THE TABLE
STATEMENT RE. CENTRAL (GOVERNMENT
MARKET BORROWING IN NOVEMEER,
1974,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table a statement
(Hindi and English Versions) fndi-
cating the result of the Central Gov-
ernment Market Borrowing in Nov-
ember, 1974. [Placed in Library, See
No. LT-8570/74]

REpORTS RE. THE METTUR CHEMICALS
AND INDUSTRIAL CORPORATION LTD., THE
SysTRONICS LTD., AHMEDABAD AND M/s.
TeLerap (P) Ltp., Bompeay anp CeEn-
TRAL GOVERNMENT ORDERS THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a copy each of the following
Reports (Hindi version) of the Mono-
polies and Restrictive Trade Practi-
ces Commission under sectlon 62 of
the Monopolies and Restrictive Trade
Practicrs Act, 1969:—

(i) Report under section 21(3)
(b) of the saig Act in the
case of Mettur Chemicals
and Industrial Corporation
Limited and the Order dated
the 27th September, 1971 of
the Central Government
thereon.

(ii) Report under section 21(3)
(b) of the said Act in tha
case of Systronics (a division
of Sarabhai Sons Private Li-
mited) Ahmedabad and the
Order dated the 20th July,
1973 of the Central Govern-
ment thereon.

(iii) Report under section 21(3)
(b) of the said Act in the
case of M/s. Telerad Private
Limited, Bombay and the
Order dated the 21st Febru-
ary, 1974 of the Central
Government thereon, [Placed
in Library. See No, LT-8571/
74].
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14.58 hrs.

RE: PRICE OF RAW JUTE

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The jute-growers in
West Bengal Assam, Orissa and
Bihar are being completely ruined by
keeping the raw jute prices at much
below the economic level or cost of
production. The areas include As-
sam, Meghalaya, West Bengal, Bihar,
UP, Andhra Pradesh and Tripura.
The Government of India's Jute Cor-
poration are helping the jute mill-
owners and big jute traders and, as
a result, the rural economy in these
regions, particularly that of the jute
peasantry, is being completely ruin-
ed. On the one hand, there is the
phenomenon of abnormally high pri-
ces for food and other items of daily
use and, on the other hand, the jute
producers’ products are being sold at
below the cost of production day
after day and year after year,

In Calcutta, some days ago, even
the West Bengal Ministers openly
condemnied the Commerce Minister
Prof. Chattopadhyaya’s present policy
and revealed that this was being done
in order to further the interest of the
jute mill owners and the jute tycoons.
The Government must see that the
jute growers get at least Rs. 250 per
quintal and the Jute Corporation
must make sufficient purchases so
that the jute is sold by the growers
at sellers’ market.

Only last year the growers had an
extremely hard time as their crop fetch-
ed only Rs. 40-42 per maund. This

year if they get even Rs, 80 or Rs.

85, no harm will be done to the in-
dustry which has a very wide mar-
gin of profit due to overseas orders at
very high prices in hessian and sack-
ing. Now the jute growers in West
Bengal are facing an artificial de-
mand squeeze manipulated by the jute
millowners and jute tycoons in col-
laboration with the Central Govern-
ment and the Commerce Ministry and
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the Jute Corporation which is aimed
at forcing a steep fall in the prices
of raw jute. Raw jute prices have
fallen in gome districts abnormally
causing serious distress to the jute
growers, Now the West Bengal Co-
operative Jute Organisation have
bought things worth a crore of rupees
and that is rotting in the godowns
but the Jute Corporation have not
come forward to purchase.

15 hrs.

MR. DEPUTY-SPEAKER: All this
came up yesterday.

SHRI JYOTIRMOY BOSU: I am
just concluding in one minute, Sir, 1
had earlier requested that the Com-
merce Minister must give a reply be-
cause it concerns lakhs and lakhs of
jute growing peasantry in the eastern
region of the country. You know the
jute growing peasantry have been
fleeced for the last s0 many decades
angd they are in a miserable condition.
Every year they have to give a pound
of flesh because they produce jute. If
this thing continues I would only earn
the Government of India that jute
flelds will be converted into paddy
fields and wheat fields and jute mills
will go out of existence. If they do
not come forward with giving eco-
nomic and profitable prices to the
jute peasantry and providing food in
sufficient quantity through a national
food budget-because, by sale of jute,
we earn a lot of foreign exchange,—
if they do not come to the rescue of
the jute growers ,areas under jute
will be discouraged and the jute mills
will be facing a crisis. ‘I would re-
quest you to make the necessary ob-
servation now. Yesterday you Have
made observation....

MR, DEPUTY-SPEAKER: I did not
make any observation.

Commerce Minister must come for-
ward with a statement, but 24 hours
have passed and your observation has
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been treated with utmost discourtesy
by them. I would like you to make
an observation as to how in.such a
vital problem the Government is sit-
ting tight, because their god-fathers,
the millowners and tycoons will be
required to pay crores of rupees
through Professor D. P. Chatto-
padhayaya.

MR DEPUTY-SPEAKER: Order
please, There has to be a limit. I
am not allowing you. Shri Raghu
Ramaiah.

1502 hrs,
EUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Government
Business in this House during the re-
maining part of the current week will
consist of:—

(1) Consideration of any item of
Government Business carried

over from today's Order
Paper.
(2) Discussion on the Resolution

seeking disapproval of the
Maintenance of Internal Secu-
rity (Amdt) Ordinance, 1974
and consideration and passing
of the Conservation of Foreign
Exchange and Prevention of
Smuggling Activities Bill, 1974.

¢3) Consideration and passing of
the Parliament (Prevention of
Disqualification) Amendment
Bill, 1973.

MR. DEPUTY-SPEAKER: Shri
Muruganantham, absent. Shri Ram-
avtar Shastri.

SHRI JYOTIRMOY BOSU (Piamond
Harbour): The statemeng should come,
Sir, How do you expect us to follow
the Chair when the Government flouts

2666 LS—I11

AGRAHAYANA 5, 1896 (SAKA)

B, 0. H. 258

every opinion of the Chair? You must
be categorical,

'SHRI VIKRAM MAHAJAN (Kang-
ra): Don't try to play that subtle game
whith you are playing....

SHRI JYOTIRMOY BOSU: Why
don't you say one word for the jute-
growers?

DEPUTY-SPRAKER: Shri Ramavtar
Shastri.

o TrarwaTe Tret (9EAT): 99T-
= wgred, & w9 ¥ AR g et ¥
frag wom s g fa fage & S
faamr § a7 O I wErAl
#1 G &7 BewT @ 3TE | Y wTH
gt & fa 40 il Y gt arade
g TFY & X 65 WA AT BeAT TW
& aATT I aTeT § | T ITH FIA ATH
o =T Ao fawm W €9 1970
™ AT W@ & | IW 59 & g 6
qT% & | I+ qETH AW HT BiEN X7 A
BHAT AT I & | AT a1 7L F I
FrgeAt wagrad 1 wfvg =g
fadram g feai gamat @E ST
F1 et = w1 o | & fove ol fawfed
¥ arg fewrm srgar § ..

MR. DEPUTY-SPEAKER: You want
it to be discussed.

ot crATwaTe arest: +@, reee
&Y wmgar | gfvg A &Er | et w1
TaHe & o7 dweT faAT @ R 1974
% fewware, @@ 94 %) ag @ @ & WY
gt Ny A fE 1975
& AR W@ TG FE R L
A WY ST fear § . (swET) L
afas tag1T 3 s7@IT A Al & BTl
T T 91 hawr frar d Ag "I
w ¥ a3 qas wg AT § | @whad
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[« TwraATT mrest] "
# w1 f g Wl g F ITQE W@
THR gRw 3gi faqam 1 & ga4
GEAT 7 g1, fgI @R -7 « &1
SHRI K. RAGHU RAMAIAH: Sir,
I torgot to mention a slight charge. In
the order of business for today Sick
Textile Undertakings (Nationalisution)
Bill has been pul down for discussion.
After this we propose, in view of the
urgenty, to take up discussion on the
Resolution seeking disappoval of the
Maintcnance of Intermal  Security
(Amdt.) Ordinunce, 1974 and consi-
deration and passing of the Conserva-
tion of Foreign Exchange and Preven-
tion of Smuggling Activitics Bill, 1974,
After this the Supplementary Demands
and other items will come,

SHRI S. M. BANERJEE (Kanpur):
Sir, I had been raising the question
about non-payment ol dearness
allowance to Central Government
employees every now and then. The
Central Govermment employees are
entitled to four instalments of dearness
allowance, namely, on 1st June, 1974,
1st July, 1974, 1st September, 1974 and
1st October, 1974. Government have
accepted the recommendation of the
Pay Commission. They have promised
to implement their recommendation
that whenever there is a ten-point raise
in price index the employees will be
entitled to one instalment of the dear-
ness allowance. Sir, the winter is ap-
proaching and if the Central Govern-
ment employees had been paid these
‘instalments of dearness allowance they
could have purchased woollen clothing
for their children, But Sir, I am told,
when a mass deputation of 10,000 em-
ployees went to the residence of Shri
C. Subramaniam, he promised that he
will refer the matter to the Cabinet.
Now, Sir, this recommendation had
been accepted by the Cabinet, Sir,
there are 28 lakh Central Government
émployees. They should be paid all
the four fnstalments of the dearness
allowance immediately. I am prepared
10 table a Calling Aitention motion. 1
am prepared to move an adjournment
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motion about it. Why should thege
Central Government employees wait?

should
make a statement. If he does not
make a statement, I shall move an
adjournment motion and shal] see
that this House concedes to this
demand, Twenty-eight lakhs emplo-
yees have been agitating for this. The
Government have accepted the Third
Pay Commission's recommendations.
My demand is that a decision should be
taken by Government, If they change
the formula then there would be ano-
ther strike by the Ceniral Government
employees. In spite of these provoca-
tive actions being tuken by Government
using the MISA and D. I. R. the Cen-
iri] Government emplovees are not
going 1o take it lying down.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, Sir,
I wish {o raise an issue for ithe infor-
mation of the Minister of Parlia-
mentary Affairs and also the Finance
Minister which is of a very serious
nature and has arisen in the Bank of
Baroda.

Sir, the Chairman of the Bank of
Baroda, Shri V. D. Thakker has mis-
used his powers. You will be surpris-
ed and shocked to know that he has
advanced a sum of Rs. 44 lakhs to
five companies in Bombay with which
his daughter and son-in-law are
associated as partners or directors.
This is the complaint that has been
lodged with the Finance Minister by
Members of Parliament on both sides
of the House.

MR. DEPUTY-SPEAKER: You forget
the old adage that ‘charity begins at
home.’

PROF. MADHU DANDAVATE:
You are right. In this particular case
I want to draw the attention of the
House to one thing. Actually they
had advanced the amounts to the
companies whose work is extremely
small. You will be surprised to lmow
that Messrs. Relic and Company has
the net worth of Rs. 18,000/ but the
amount that has been advanced 1o
them is Rs. 18,50,000. The second
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company is Messrs. Rel Apparel Mfg.’

Co. (P) Ltd., whose net worth is Rs.
73,000/- but the advance paid to
them is Rs. 15,75,000/-; the third
company is M/s. Alpine FElectrical
Mtg. Co. (P) Ltd. whose net worth is
RE. 41,000/- but the amount advenced
to them is Rs. 7,64,000/-; the fourth
companies is M/s. Alpine Insulations
(P) Ltd. whose net worth is ‘nil' but
the amount advanced to them is Rs.
50.000/- the fourth company is M/s.
Alpine Plastics Pvt. Ltd., whose net
worth iz Rs. 50,000/- but the amount
advance to them is Rs. 1,75.000/-.

Therefore, the total, amount advan-
ced by the Chairman is Rs, 44.14,000/-
I would like to seek a statement from
hon. Minister for Finance on the floor
of the House as to whether the previ-
ous approval of the Board of Directors
has already been {aken. Sensing that
probably the trade unionist will raise
the issue both inside and outside the
House and sensing this fear, the Chair-
man of Bank of Baroda suspended the
General Secretary of the All-India Bank
of Baroda Employees’ Federation. See-
ing that the General Secretary of All-
India Bank of Baroda Employees’
Federation, Shri Rajagopalan is llkely
to raise the issue and create a public
furore over this, he has bheen summa-
rily suspended from the head office of
the Bank of Baroda. This action is
calculated to purchase peace.

I am now happy to note that many
Memberg on both sides of the House
approached the Finance Minister. And
be has agreed that he would look
into the matier. Shri Limaye was
also assured by him that he would
look into the matter.

Therefore, in the light of this assu-
rance, I demand a statement from the
Finance Minister on the floor of the
House on hoth the fraudulant prac-
tices by the Chairman of the Bank
of Reroda and also the vindictive
am tapen by him by the suspep-

trade upionist General
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Secretary of the Federation. Could
we not demand from the Minister on
the floor of the House that he must
not be continued as the Chairman of
the Bank of Baroda?

0t T TR () ¢ 9
ey wgies, 39 709 oF qEmT g
W 720 f--wq7 fFEal uRedw T
TEIFETY 4l avh o1 Wrodl, WAy
T W TR T4 H AT AN g | qgH
T "r wgal ¢ fr 100 @7 9@ &
77w, mhw wrEr arrgr e i e
59 AT ES g- | FTE ZATRTT THTT T,
AY ¥ T I o TR 2 W, i
wre oy wTEY A fad o og WS
i mir ¢ A ) T Wl T faarigT
I @, agi 38 fac & @Y § f 9w
FT % 9T T fm wqee AE W
9T Yo wAT EiwE 34 @ qgt AW
Fto 15e dte Tww 9T A TW fay
w5 WA & o ow =t femm =Y e,
T T gt @ gt TR
fninmifr s et FA Ay
Wﬁmmtltﬁ&mﬂm
W H AgiaE ¥ 9§ & 4 I

e F A §, R A IR
R & 36 Aamwd ¥ wiq A A
a<T gy wE & 1 & wiv we fow
g H oA & e §—a W
gieeT g€ —am 9T g Al g
sTfET w17 | Al ) WS W
»@ ¥ faq ezl W W g
WY =TTET 4

FF8 T s #
e T g §—3 fex T war & e
witie vt w1 & ffre QA gE Y
I # 15mwmﬁm§
gigwy. .. (Y)W
AT ST WY | ‘
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ot siwT wumw feg (JaW) ¢ 7
TR, Fgi 70T |

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Shri Mishra has said
that for the Coungress party meeting
at Narora Rs. 15 lakhs were spent
from government funds. Are you
going to retain it on the record?

SHRI MADHU LIMAYE (Banka):
Why not?

SHRI B. K. DASCHOWDHURY:
It is a total lie and falsehood.

SHRI VAYALAR RAVI (Chirajin-
kil): Ip ig lie land.

MR. DEPUTY-SPEAKER: 1 again
say this is unfortunate. What a
particular party does is its business
and it should not be brought into the
proceedings of the House. But there
are certain rules regarding expunc-
tion once it is there on record. Again
I say it is uncalled for; it is unfortu-
nate.

SHRI S. M. BANERJEE: He was
expunged from the Opposition only for
that.

SHRI SAMAR GUHA (Contai); 1
want to draw your attention to ome
point.  Perhaps at that time you
were also in the House. When the
Netaji Inquiry Commission Report
was submitted, I raised the point
that this report should be discussed
in the House. The hon. Speaker
indicated that he had no objection to
it and I had given notice of a motion
which had, also been admitted by the
Speaker. But since it ig under rule
184 and requires the concurrence of
the concerned Minister, I was inform-
ed by the Minister of Parliamentary
Affairs that he would let me know
whether Government had any objec-
~tion or not. I have not yet been in-
formed of it. I very mildly put it to
you that nobody in this world can
. restrain me from forcing Government
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'o "aave the subject discussed in the
Jouse. I hope Government will
‘Spare me the predicament of creating
such a situation and will agree to a
discussion of the Report and
announce as soon as possible that when
the Netaji Inquiry Committee report.
will be taken up for discussion in the
House, -

Another point. Today I find that
the Election Commissioner hag made
a statement at Madras that there is
ne possibility of having a Lok Sabha
snap election till July 1975. I do not
know whether Government has al-
lowed or permitted the Election Com-
missioner to make this statement.
You know  this matter is agitating the
minds of MP3s and different political
parties. I am not concerned with
whether the Lok Sabha is dissolved or
not; in fact, I moved a resolution for
its dissolution. That is not the point.
But when this matter is agitating the
minds of MPs and. political parties,
why shoulg the Commissioner, of his
own, make such a staternenl? Because
there is a Proclamation of Emergency
and anything may happen at any time
despite certain  constitutional provi-
sions or legal enactments, the delimita-
tion process might be obviated through.
Ordinances. Ther2fore the Govern-
ment should come out with a clear
statement whether the statement made
by the Election Commissioner is correct
ang valld and whether they will not
apply any extraordinary provision to
obviate constitutional or legal require-
ments. They should categorically say
that there will mot be or there will be
elections before the completion of the
delimitation work.

SARDAR SWARAN SINGH SOKHI:
(Jamshedpur): I wish to raise a very
serious matter, Bangla Desh has award-
ed 21 years’ contract to six western
firms—two of them are American:
namely,—Atlantic Richfield of the
United States and the Superier
0il Company of Canada—in the
Indian territory for oil explora-
tion in sbout 30,000 sq. miles of the
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offshore areas from south of Sunder-
bang in the west 1o somewhere near-
Chittagong in the East. According to
the contract singned, oil expleration
wrok has to begin by the middle of
December this year. This matter is
wery serious and should not be treated
sordinarily by fhe Government of India
‘they should immediately stop this oil
-exploration ip Indian Waters of the
‘Bay of Bengal and immediately call
the Bangla Desh ambassador in Delhi
1o .explain the position and settle the
matter and start our own oil explora-
‘tion work to avoid encroachment and
. any conflict, .

st 7y famu (Fiw1) : IITEAW.
wglRad gt am—-fred o #
g &9 qur g6t o ¥ e I
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I !‘m:l The House further directs that the

- & ¥R e 9T T@Y. wear § |

§ f5 gw e &0 SfeT faar

T T @Y | Tg AT TH AR

g——qg ey fifrex A H &

g g dfaaw fafrec & a ¥
“That this House resolves that a
parliamentary committee be set up
to enquire into the following charges
against the Petroleum and Chemi-

calg Ministry:

{a) the reduction ic the price
of naptha for petro-chemical
industry within 26 days of
the order of Rs. 1320 per ton
as a result of whicn the Mafat-
lals, the Union Carbide and
the Sahu-Jain group have
greatly profited; _

(b) a deliberate prices gap of
nearly Rs. 18,000 per ton in
the price of DMT—imported
and indigenous—allowed by
the Government in the in-
terests of the monopoly users
of DMT.

(c) the increase in the price of
essential drugs sanctipneg by
the Government;

(d) higher prices paid for Saudi-
Arabia as compared to the
Iraqi crude involving a quid
proquo—

€% 7 Qe ¥ 1T 97w wr o
% s faar @i agifras fafres
Fqm w9 Y A wvfaar &
Fa fargr fomd samer g S
o 3 siEe fear 2 Fr el /= ot
s famy € 7

(e) Oceana deal

ag WY OF TG 37 WEwF § o
ot aF serfa g fwar g

(f) The Government's secret agree-
mené with ESSO

cemmittee look .nto .the - question-of
guatification, if any, involved .in these
trangaction.”
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SHRI K, RAGHU KAMAIAH How
can the hon. member make insinuations
like this?
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SHRI P. G, MAVALANKAR
(Ahmedabad) : Sir, as the House knows
Gujarat iz under President’s Rule for
the lagt eight months and mpre. If
you kindly recall my submission to
you in the last session of our Parlia-
ment, I had said that whenever anY
State of the Indian Union is under
President’s Rule, some way should be
found to enable members, particularly
belonging to that State, to raise mat-
ters which are of great concern to the
pecple cf that State, opn the floor of the
House. I find for several weeks and
months that a number of important
issues, which are concerning the peo-
ple of my State, are not being brought
to the notice of the country through
the parliamentary discussion forum.
There is a Parliamentary Committee
on Gujarat which met only three times
during the last eight months and more,
on 24th June, 26th August and 18th
October. Sir, you will be sorry to
note that on al] these three occasions
when we met, although it was given
to me to raise at each meeting nearly
hundred issues affecting the lives and
problems of my people, practically
none of them were djscussed! ‘At each
of these three meeﬁngs the discusalon
endpd in, a few hours and each time
we were, go‘ll;l tbqt these isspes wouid
be taken up in the next meeting, @&
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in Parliament through questions, etc.
But, whenever we ask questions in
Parliament, answers are given either
in an evesive manner or a promise is
made that a statement will be laid on
the Table, When it was done last
week, I invited the attention of the
Chair and of the Minister of Parlia-
mentary  Affairs, who I now see is
leaving the Chamber, to the fact that
these assurances are not properly im-
plemented. Assurances are given that
irformation is being collected. When
the information is collected and
brought before the House through the
answer given to the Member, my ob-
jection is that those assurances are not
fulfilled because the answers given to
us afterwards are also incomplete and
even misleading.

1 want to ask you as to what is the
remedy left in the hands of Members
of Parliament belonging to a particu-
lar State which happens to be under
the President’s Rule for more than six
months. Where is the remedy? If
you cannot discuss them on the floor
of the House, if you cannot discuss
them in Parliamentary Committees, if
we cannot raise matters through Ques-
tions. do you mean to guggest that the
people of that particular State which
happens to be under the President's
Rule should be deprived of all justice,
all eppertunity of their grievances be-
ing redressed properly through par-
liamentary means?

So, 1 repeat in all seriousness and
earnestness a suggestion which I made
in the last session. I hope, the hon.
Minister will not give me a ritual re-
ply because it is for him and the
Leader of the House to 10ook into the
question seriously, The suggestion' is
that whenever a particular State of
the Indian Union is under the Presi-
dent's Rule, at least 2 hours’ discus-
sion every fortnight during the gession
of Lok Sabha should be allowed on the
problems and questions arising out of
the difficulties of that particular State.
* Jf you have 2 hours’ discussiorr every
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fortnight in the Lok Sabha and also
in the Rajya Sabha, then, I am sure
the pcople of that particular State
who happen to be under the Presi-
dent’s Rule can get some opportunity
of their grievances being heard and
redressed. Today, it is Gujarat. To-
morrow, it can be any other State.
My submission is that these people
should not feel that they are not car-
ed fer or they are not bothered about
by the hon. Members of Parliament in
the whole country.

Having said that, I would make
only three points for the consider-
ation ¢f the House, particularly for
the three Ministers concerned. I am
sorry tc say that more than 7,000 tex-
tile workers of various textile mills
belonging to the city of Ahmedabad.
my constituency, are thrown out of
job for the last six weeks and more
because of the closure of the third
shift of several textile mills, Now, I
find that even the second shift in some
of the textile mills of Ahmedabad is
being closed. The House is discussing
the Sick Textile Undertakings (Nat-
ionalisation) Bill. I know, we will
have an opportunity of speaking on
that. But that is about sick textile
uridertakings. ...

SHRI K, RAGHU RAMAIAH: I do
not want to interrupt him. May 1
say that we have already taken 45
minutes on this? He can mention only
the items. May I request him to be
brief because so much other Govern-
ment business is to go on after this?

SHRI P. G, MAVALANKAR: With

great respect to my hon, friend, the
Minister of Parllamentary Affairs, I
take strong objection to the manner in
which he usked me to sit down when
you, Sir, have not asked me to sit
down. T thoughf the Chair would ask
me to sit down.

SHRI K. RAGHU RAMAIAN: 1oaly
requasted you.
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SHRI P. G, MAVALANKAR: 1
mpke an earnest appeal through the
Chair to the Minister of Parliament-
ary Affairs and the Leader of the
House to kindly see to it that the peo-
ple of the States which are under
the President's Rule are not denied
of their legitimate dues and justice...

MR. DEPUTY-SPEAKER: That you
have said already.

SHRI P. G. MAVALANKAR: Then,
the question of textile mills has to be
discussed, I am not talking of sick
mills only. I am talking of the re-
gular textile mills which are run in
Ahmedabad. Several of them have
closed their third shift. Now some
are closing their second shift. More
than 7,000 textile sworkers of my con-
stitdency are already out of job  for
nearly six weeks. 7Ts it not import-
ant? It comes to 7,000 multiplied at
least by, that is, at least 49,000 people
of my constituency. When they are
out of job for two months er so, should
1 keep quiet?

MR, DEPUTY-SPEAKER: You
have made your point.

SHRI P, G. MAVALANKAR: I
hope, there will be some time given
for a discussion on hat.

1 also feel agitated that a number
of problems concerning the students
and teachers of high schools and col-
leges and universities in Gujarat are
left unanswered. The professors of
colleges of the Sardar Patel Univer-
sity at Vallabh Vidyanagar in Kaira
district are disturbed because their
provident fund and gratuity pro-
posalg are mnot being implemented.
The students of the school of Flan-
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Government’s fault that they do not
lay the CBI Report on the Table of
the House and maké  proceedings
longer. |

Thirdly, the people of Gujarat, in-
stead of getting assuranceg about a
little extra ration, a little more of
sugar quota, have been now asked to
accept a cut of 100 g. of sugar begin-
ning from the new year which in
Gujarat begins after Diwali. This is
the kind of gift which the President's
administration i Gujarat and the
Central Government in Delhi are giv-
ing to the people of Gujarat, Instead
of raising the sugar quota, they are
reducing it. I hope, this aspect of the
matter will be looked into by the
Minister of Food and Agriculture,

I hope, all these three matters will
be taken up in the House either this
week or definitely next week.

= mATaT AR aer  (whegr)
qafae @9 . wiage fagre &
' uF T3 WEX &1 @ A IS IAT A
| mfeat aTrEaTe a% WA § | "W
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FEg 130 ag & wfga® & &
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# mfgar ff T @ a2 51 91 & &
a"r'!t-mwwifa? e afaa at
Ws & gra & @Awe afaw Tard
Ty ot ag ot FF A AT qvelr §
2 oad ggw 1972 ¥ wEIA AERT-
qUUTE ¥ ACH A€ T ATHAES IGX
amy ¥, aifr s mfedt & feed @2
oy T W ww frm T gy &
dufin wrd sl & wraw ¥ @ Wl
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SHRI VASANT SATHE (Akola): I
wish to raise two points.

Last week you know how agitated
we were on the issue of cotton prices.
It was agreed that it would be taken
up, in the Business Advisory Com-
mittee. I had given a notice signed
by. so many members for a discussion
under rule 193 and I was promised
that, in the Businesg Advisory Com-
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mittee, it would be taken up. But L
do not know why a discussion on such
a vital issue that is today affecting the
millions of our cultivators hag not been.
included in the agenda for this week.
In Maharashtra, Gujarat, Andhra Pra-
desh, Punjab, Haryana, Mysore and
all other cotton-producing  States,
only because the Reserve Bank is not
willing to provide money, because we
have imposed a credit sgueeze, the
state of affairs is such that the cotton
prices are crashing and there is vir-
tually a panic. What is the policy of
the Government? In the name of
anti-inflationary measures if we want
to destroy our cultivators themselves,
then where are we leading the coun-
try to? Therefore, you will appreciate
that we have asked for a decision, 1
would like to have a positive assur-
ance. Will you take up this matter
any time after 6 O'clock, but at least
take this up for discussion immediate-
1y.

The other point I wish to make was
that production of foodgrains ip this
country is in a chaotic condition be-
cause the water rates vary widely
from State to State. They vary from
Rs. 3 to 30. There is a wide gap. I
cannot understand the rationale  be-
hind it. For the whole country can-
not we have a rational policy in re-
gard to water rates? Why are you
yielding to the water lords? This is a
another item which we want to be dis-
cussed if you want a better agricul-
tural growth,

SHRI VAYALAR RAVI (Chirayin-
kil): I wish to draw the attention of
the House to a decision of the Cochin
Refinery’s management to close down
the drum plant. They are throwing
out of employment hundreds of wor-
kers. I am the President of the Union,
the only union in that plant. About
37 permanent workers and 100 casual
workers are threatened with unem-
ployment. It means that fot ‘terely
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they ure going to throw out of em-
ployment™200 people but there fsx an-
other aspect also. The coal tar is be-
ing uséd for romd-building and the
Kerala Government has now to de-
pend upon other refineries for their
coal tar requirements for road con-
struction programmes, T would,
therefore, request the Government to
revise their policy in this matter.

Another matter about which I have
slready spoken in this House is the
matter of 300 starving families, 300
familles are starving because Mr.
Sethna, the reputed scientist has taken
& decision to put a ceiling with re-
gard to the variable DA. I have no
quarrel with him. We are all oppos-
ed to it and 300 families are starving
on account of that decision. I want
these two issues to be looked into
and I hope the Minister will reply to
it.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMATAH): I have heard with great
respect to all the suggestions made.
Various important suggestions have
been made, very urgent and very
necessary suggestions have been made
for discussion, Every thing is im-
portant. Each is as important as the
other, I am in the hands of the
House. But where tp find time to dis-
cuss all these? I am saying that every-
thing is important, Whatever you say
is important. But we have to find
time and here I seek your help to find
time. I seek the heip of the House as
alsp of the Business Advisory Com-
mittee. But I will- certainly convey
all the suggestions to the Ministers
con'ce_rned.' Now, k_.indly_ let us pro-
ceed to the next business,
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CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

APROINTMENT OF MEMEERS 70 JOINT
CoMMITTEE

SHRI DARBARA SINGH (Hoshiar-
pur): I move:

*That this House do  appoint
Sarvashri Narsingh Narain Pandey,
Sant Bux Singh and Priya Ranjan
Dag Munsi to the Joint Committee
on the Bill further to amend the
Constitution of India in the vacanc-
ies caused by the resignations of
Sarvashri Chandrejit Yadav, B.P.
Maurya and Shanker  Dayal
Sharma.”

-

MR. DEPUTY-SPEAKER: The
question is:

“That this House do appoint Sar-
vashri Narsingh Narain Pandey,
Sant Bux Singh and Priya Ranjan Das
Munshi to the Joint Commitiee on
the Bill further to amend the Con-
stitution of India in the vacancles
caused by the resignations of Sarva-
shri Chnn_.dnjit Yadav, B, P, Maurya
and Shankar Day Sharma.”

The motion wns__a-c_lqptéd.
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STATUTORY RESOLUTION RE. DIS-
APPROVAL OF SICK TEXTILE
UNDERTAKINGS (NATIONALISA-
TION) ORDINANCE AND SICK TEX-
TILE UNDERTAKINGS (NATION-
ALISATION) BILL—contd.

MR. DEPUTY-SPEAKER: Now, we
resume the discussion on the resolu-
tion seeking disapproval of the sick
Textile Undertakings (Nationalisation)
Ordinance, 1974 and the Bill to replace
it.

SHRIMATI ROZA DESHPANDE
(Bombay Central): As I wag saying
vesterday the Government started
running the textile mills where the
mills were making losses and they
wanted to help and then return the
mills to the owners. Later on, the
workers had to start a movement and
a campaign that the government should
not return these mills to the erstwhile
owmners but nationalise them and run
them, It is good that the Government
has done it and we welcome it. At
the same time while introducing this
Bill Government should have borne in
mind that we are dealing with an in-
dustry and industrialists at least more
than 100 years old. These are the
industrialists who have made huge
profits in the early period by helping
national movement and fattening their
profits by the swadeshi movement in
the good old days and later joined
British rulers. They are very well-
versed in the matter of how tp earn
their profits, They have managed this
time algo. We should have been much
more cautious in drafting this Bill
You say, we are going to pay a certain
‘amount’ to the millowners, You know
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that there was a fraud of Rs. 96 lakhs
in Indo group mills. There were five
mills in Tamilnadu wherein there was
a fraud. A Committee was appointed.
A report was given. But the Govern-
ment has not brought out that report.
These mills were not making any
losses. Do you know to what extent
they swallowed the provident fund,
leave wages, earned wages of the
workers etc, who swallowed these 10
celebrate the marriageg of the girls and
women of these industrialists? This
is how the frauds took place. And
now the Government comes up with a
Bill that a certain amount and a com-
pensation has to he paid to these peo-
ple. Government have given us a big
list of what they are going to pay to
the millowners. But they have not
shown such sympathetic attitude, or
they have not been modest enough to
give a list of how much is due {o the
workers by way of provident fund
dues, gratuity, leave salary, wages,
bonus, etc, which have been swallow-
ed by the millowners. Have voy at
all taken account of these things, io
see, what are the dues to the workers?
No, you have not done that. You have
put in the first item what ig the
amount to be paid to the mill owners
and you have relegated this to the
second item. And then you say, you
will pay to the workers the amount
after the take over. What about pre-
take-over balance? This is my ques-
tion. Who ig responsible for that?
Provident fund is eaten up by the
millowners. Then you say, you are_
not responsible. When you took over
the mills, I know, the workers have
given their provident fund to the Gov-
ernment to run the mill as liquid
capital. What are you going to do
about it? We demand that the first
priority should be given to the workers
and not to millowners.

Your argument is that these are
the secured loans of the “anks, the
nationalised banks, and they must be
given the first priority, When did mill-
owners take these leans? When the
banks were not nationalised at all
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#These private banks were a party to

¢

the frauds done by mill-owners. These
loans are not gecured loans. First

. priority must be given to the workers
and all their dues should be given
first. Through you, Sir, I would like
to tell Mr. Pai that every pie due to

, the workers must be paid by the Gov-
ernment to them,

™ Ang if the Government does not

vield to the demand of the workers
the workers could not take this lying
down. There will be strikes all over
the country. Not only the workers of
these nationalised textile mills but also
the workers of the private mills will
support them. I would like to know
what plan yoy have for production in
the textile mills, It is not a small
number. 103 textile mills are being
taken over. The owners of the private
mills have: cheated you very well. Mr.
Madhu Limaye has given ample statis-
tice. T need not repeat them. But I
may egay you had imposed that stand-
ard cloth was compulsory to be pro-
duced by the private mills as well as
nationalised mills. These private mill-
' owners never produced the standard
cloth, When you fined them they

» smillingly paid your fine because their

profits were much more than the fine

* they were paying. I do not say we
should produce cloth by which we will
be losing but at the same time the
textile mills should be able to provide
cloth to the millions of workers and
peasants in this country. I can assure
you the workers will surely cooperate

" with you when you help them. If
through this Bill you are going to
deprive them of their own earned
wages and bonus then I do not think
you will get any cooperation from the
workers. The workers produce thou-
sands of yards of cloth on the ma-
chines but when they come out of the
mill at the end of the day they are
found to be wearing torn dhoti. He

»ig not able to purchase the same cloth
which he produces. Therefore, you
have to satisfy these workers by bring-
ing down the prices and you will have
to take the lead in this,
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My last point is about the runming
of this national textile corporation.
Every now and then we hear a lot of
hue and cry that there is corruptiom.
You have to look intg the functioning
of the National Textiles Corporation.

There are certain private mill owners
who have taken recourse tp making
losses. Do you know where they have
diverted their money? There are:
really no losses. They have diverted
their capital into other industries.
They have gone into chemicals, phar-
maceuticals and engineering, wherever
they can make 400 to 600 per cent
proflt. That is why I tell you they
have not gone into losseg at all.

16 hrs.

Taking this recourse, they are deli-
berately deing this sort of thing. For
instance, I may tell you that there is
one Mill in Kanpur known as Lakshmi
Rattan Cotton Mills. They &re
making losses, And now they feel
that the Government may take over
this Mill, The millowner has started
telling that the machinery is not in
order. I would like the Minister to
look into the matter..

There is another mill in Buldana.
For so many years this Mill is closed
and nobody is looking into the matter.
Why cannot the Government take over
this mill which is closed for so many
years and run it? My second poins is
this. You will have to look into the
functioning of the Government run
mills. For God's sake do not punish
the workers if they point out a certain
thing. The workers, in their honesty
try to catch hold of the manager of
some theft, instead of punishing that
manager or any other culprit, the
worker is punished, And this is what
has happened in the India United Mills.
There a trade unionist was suspended
because he reported about the thetft in
the mill. In the Ayodhya Mills, in this
very city, the functioning of the same
is no good. This should be looked
intp and investigation should be done.



283 Res. and Sick Tertile NOVEMBER- 26, 1974 Res. and- Sick Textile

Undertakings (Nation)' Bill

[Smt. Roza Deshpande]

My last point is this. When these
103 sick textile mills are being taken
over by Government, under what law
are they going to be governed? I do
not want this kind »f participation of
labour in the management as you find
in Bombay, When a wurker points
out tg you a certain theft or fraud the
worker is punished and not the
management. This sort of parlicipa-
lion of the workers in the manage-
ment is not that I want, I want that
these 103 lexiile mills shoulg be
governed by the Industrial Disputes
Act. In Bombay they are governed
by the Bombay Indusirial Relutions
Act. I would like to know as to what
way you are going to find out. Take
for example the Natinaal Textile Cor-
poration. If mills are taken over by
the N.T.C, then all these 103 sick
textile mills should be governed by the
Industrial Relatiors Act. So, a
central legislation should immediately
be brought in and all these 103 sick
textile mills should he gocverned by
the Industrial Disputes Act.

Again I would like to emphasise that
on page 2 of the Bill you have defined
the textile which includes yarn eor
fabrics made either wholly or parly
of cotton, wool, jute, synthetic and
artificial (man-made) fibres. You will
include in this ‘silk’ and “synthetics’
also. Ag Mr. Limaye has stated, I
demand that wages and salaries that
are due to the employees should be
given topmost priority. If this is not
done, I am sure, a wholehearted sup-
pert will not be given by the Opposi-
tion, And all the workers in these
103 sick textile Mills will have to fight
the Government if this is not done.
And there would be an npposition all
over India. This is my warning.
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f wa% (0 oT Fam O & 487 T797
srize | fat Eamarem fyosr ama &t
% T wwgdl &1 o1 wegdr (gadr g
gk AT <& €, T2 &9 faedr &
o7 FET waTeT fAwdT € | SaRIw F
1T 9T WG FT TARTS—T4T Fign QU
wz fae wmq T o E, o faEge q ¥
Tgt § worgel &1 &7 g7 famar &, AfET
S forey W9 FTHGR AT Tk H A F AT
Hewerae Het § agl F AAGA H
wfas wogd fawdt @1 wiwg g/
5w § % ga% fag g% Ge= warfad
T, 4 F7 T& &7 (A=AT 70l |

gl TA—FF 0 T T
sferrevraTslt A 103 fa E—zA F o
FOEAATANGI FIEIZE | F7TF
wrE 7 &% @ qeTg € of fa W =
fosii ¥ 100 7T 200 foFEd 7 FTOET
WA gATed AT g faew &7 FqTT W
wrey, fow A= axg a7 & FveT
¥ATEY, WYET FYE A-TEY WX IEIC
™ BIfad foray Fo7 areT Wwer 1 ¥
g1 fag gl o 103 BT



287 Res. and Sick Textile NOVEMBER 26, 1974 Res. and Sick Textile

Undertakings (Nation) Bill

[+ w3 zam fag)
o=t & &t Seamew g1, ag w0 & a5
g AR A7 wAW fa T A §
TR ol §9 #T W §—ad e
T W

5 §9Y qgF wigw war § woer
frafe & @ & 1 A ST
F WER 150 FA¥ WE &
st gfes &y frafe wm & Sxwerge
T8 7T & 1o o o 3 & g et
FIBIE , 25 sfowe el 1 qrwde
% fog fruifa =< &, s sr 1 wr=
T I qEE T o afz WO qEr
FT Aga A FH Gz ar gay Ao
forer  wgw #X wd q@r we WA
*T TS F for IAw FOAF

ZAT agt fam Samars o= &1 #fg-
gz a1 aar &, =7 & Seqra Y g~
T A # o @ S A Az
2,4 a8 S o qg W Azw 7AW
oo T 1 AT FAgiagA T
fofer g ST ZAT W 9F
g M FqE A g, Aw T qH-
faai 39 &1 1 99 A A g faeoe
# o frar  qam-aeos w1 4T, 9
oras w71 F19 fofea Feemrd # faar
g3 FgE @ faal ¥ soA W
gafet &8 st w1 & arfe wfus
# wfgs ST &1 Jome faw /%0

miT # g Swmerzw faw AW
& fafwmr wit & e gd & ~F g
gfamr @ sfagor o1& @ 8wg
Frr afnfg a g, food oF  wEaqd
&1, UF § g9+ F7 WZH! &1, TF wAg Lo
#7 wfafafa & sy o 3w F
sfaa aww @t 7gi ¥ 7 ge whafafy
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TROTH TN THo TYo ¥ 37 ¥ Tfery,
fmafest & s framaer wak
ﬂﬂt{r%a’rrrﬁrtglrz’tmui
mtrgrwz'rrg—tm T[T qUE FA
frw & wfwwge @ <@ & ad,
A A AT 1A qUE wag <
I AR I AW I ¥ w€ fra-
frat gl @& KAamarg s qod
7agd w1 smafawar  faeet wfew
A A& qC A9 WM qgre
g afed

Iurened AT, § qIF T wgvaT AAG
T AFC TF 3T 1T AT FAaeT w4
aTEAT § | AT FEA wow Az faew
fage 1 oF a9 fawr &, mar foad &
o #E A BT T 41, IFF
gfumew F fAg  wy™ w6 9 9=
IH g9 & faze saraT Hf——nfT AT
aroran faa—ZTAT 99 ga | geat-
FUA AR AT 7, qFAAT wq § o 7
frar & 3w sEwr wfuwge fear
W™ | IEr F7 afuraTaET 39 #T
sfimgor frar mar 1 9w W=
ANFEIT ¥ AR g7 99 @ L |
AT IH Y T FAF | 39 F fawarc
draat o & | fred) T aq faw 4%
& oY &Y & gATT AAFT I F FOF@
A AR AT 1100 FIZT FA T T |
I ¥ faeans & devrEar €, Ig &
HYTeaTR o & | fT o 3471 7Y faeare
FA AR, TWRIATITF |

T 103 & A AA T @ESAH 5
ATiFT AR AT TR, TEERET
a1 AT TH 4517 I 4T I GA
&1 forg | wfeser® § FeTa) qaq U
Tz 2 fe A wEAT i g, ATTIAH
awarT WY giar § a7 o Iwar 9Nl
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gt =4t 7T § | 7w wfge R qeErd
ga FaEfaa &, g s gaer Mreawy
agY oy gY L AFRFz A% 7 v @
a1 gl Iafa AgY & sair ) ag
warE T 9 a7 Fifag | wifeT Frer
Far & f I AW FT A Frlr Faq §
37 & wraar a0 MTACF At
# Ava A0 E 7 oAtaAt qar 2w
9 & T g Ty fm ot gram @y
waAr & A7 gzl wrar g9F g
" zfenfrar s 7 e §7 5 27 e
AT 1 T qa A AT AW KT AR
AAFT , A AAAE ywfgg At o
I ArgaEfeq § 99 ) w9 3G q97
|A fA%T FLAET W & 57 Al w0
s 7 fomw ¥ I7 &7 IWET AT
|/ |
o AWHIATEN qiF (WEEI):
FIEHA AN, BTHT ITG I
Fagr IAM W OAGA g A AN
wrad T 91 faga® § 9iT 95% qra=yq
¥ wTFT g F1 geaidw fawEr
IF GTAATIT W& 1 ¢FT T A0
T F IEET F gET W, T IAE
faq T & qea F, T ITE FALD ¥
wreg &, w1 934 fafera Afa fraifa
F1 &, Wi gFITIq Wrar g7 TR feafr
Gar gt fegTFm +1 7ZA CF T 57
R 6T 46 T fawr T 103 i FY
TR &G H AT | AT EIAT A2
ot & fwar f5 gfm #1E w1 o
wER 9 33 fegamd o9 FW qF
1 FBTE AZY FFO AT FHAT | FH
F1 Tad @ fEFITIan s garw
A | TG By qeer vy e dlfy
w98 &1 WS ¥ ga FY, = fag
TR AEa § 1 AfFvaceA frsy
T 15T ATAFS fadAiwraay g
¥ carar IaF R W aw s faat
2666 LS—12
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&1 78 garc A | A T3 faqi Wy
garT ar 37 faqi &1 feg 38 fam
mifasi Y 2 farr 1 samor & fag
UEATA FY ATT E702 (T FAT HY 7=
e A 79T g J foe SF 74 F fray
A AT TN & a I e wiferst
#rferamma 2 fear gam & 78 woar
Qg &1 a0 ? WA aH Ay 939 §
gs frar & Q¥ aT6 AR w0
faafi w Tegreer g7 fag s @
fFaT R W3 IT Y IAC 1 A oW
o & facfrrraraT gd @ e v
FIRTARN A TAFTNITI @A
waw | wAR] AT QaT § 9 T § A
aTT g ¥ §, w67 93w ¥ w@aw &
asaq faet & P 9¢ wagdt 1 w6y

. FIFEATE TR FIATATY 10 AfAWT

93 Swar F ¢ AR AT T 74,
e awrar 24 977 7% A0 AT FO
& 37 T HTET gAr 3 ot AfY fawo At
I F IAF (@ARHE Fadagr g
g€ 1 wrf un fag ot qgFr &Y wF %
ag fawr wedl &, fiea & og avar §
& 3:3YR A T TG A FATT F FAT
gl FAmn sfrgrar v 20 w2
#F qr ar 20 WX ¥ wA
waer faar wav J fF ower FF wqr
wiferaT w1 oF faer & aar &Y fwar oy
faear gra dwfag 1 I9% faars
1§ Fam 74 IS0 1 20 TTH WA 9T
181X H®Id ¥ qrA 9FF A7, R
qeq T30 § 97 FI§ THF AT |

T odh wfer gfa Sxe &
T HM (o aYo dto Wd) : &
wradg gaeq r favarg faemar svgar
g f& faew faew &7 ofoqrar § st ot
wiger & wr s, S fagar &,
ZreT w1, T & at a A & gy, fafer
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[H"\' #ro e lﬂ‘l"]
% 3T 1 2% T s T T )
taar uw fawarg @ )

o WY ATCEwW ¥ @ wifew
gt N s fafimm Afs o0
MY | FYT FT @A g7 w9 At
FAY AT T I W@
faa wfos a1 g fashg sfeard
T W TEET FF | WA §F 67w
wr {7 v faw wfesl 7 s
&1 wgn T fear 7 wT wOeTT WA
T #) fawr ot &7 wem RAw ®
garaE gt faer ¥ w0 g wg q@ AE
FATT FT THA, A ATH AW F HTH FT
g7 W g\ A AT W § o
Sfte *w aw § §TR oe 2
fom ¥ el ey Fadvit oz Y gl
3 ) T W o wrr g fr o o
qim w&frd FEq, anad, T W
7 faweq &.9mge ¥ 09 1,200,
1,300 ®UF To # faely #zr &+
s o€ | afe faafa fear 700
FAT To &1 | gHA faelt qEm w@w@r
ge it afiwmm s F 1 wrfae
gurd Afs a@r A wifgn fom &
faawt war wfos Fwd | s g
YTHTT 9T %7 A1 a%ar ¢ fF gowre
wq T U gt fafea Aifa aff
¢ 1 1T gy faw o Wyt §

wgd @ wfra fife, G,
Fum mft & art ¥ w1 O 77 and
faw & ereea: 7@ aordt ¥ 1 3w
o R awAfm g
Tzl ¥ frewr s awan § wirs
faf %7 1 wer w3w N woEr fawr &
FIT TANT 80 ATG F F1g IwAT § |
wrfax 99 F1 ¥ 17 Fom ! few
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a@ ¥ ? ury 5% @ § F fraar
wgi & , wifasy w147 1 Afie A wagd
¥ dar faar T § 7g oY 37 ® fa=ar
@ wifgd 1 wegTor faer 9T 22 9T wo
g% T faw 9 i | T
¢, i el far 97 35 Wr@ ¥ I
T RIFA FT AT BT oA W
oY w9} g ¥ faar §? @ wwe
¥ a@AYT Tt fod § agr & gagd
y foer 7oA & fordy oo gaw ¥ ¥ dar
w1z w¢- fagr | oo 37 w7 q@r A
fa=st wifes sw1e 7@ | w7 AT IT S
q® F AT F GRG! IsAA & faqr7
faer & oY 7Y graT & 1 wEER, Ao
sAW & ¢F W faw &Y a1 ot ot
TO AT § | HNA AeAST T wFIIEA
FIGRAT FAT4T & | FH AT WA
Fg 5 o &2z A FORww T 0 a7
gafaferdy gt | fAEaw A
FROIWE & g e gare frggew
¥ I g A W wFAr | AfEA
WA ¥ TH T FT FATAK S &
fF oo 99y aTgT @AT Angar &
T O gfozar F 18 WEEAT A
frer awraT BT &

“The State Government have:
pointed put that the running of the
textile mills required decentralised:
management, familiarity with local
conditions and procedures that
facilitate quick decisions.”

oq & $8 @ & 6 gard fagaw ¥
tiji}ﬂﬁtf&é_qwﬁﬁzwfmzf#
#ew wewew & fgga ¥ QEAFIY
wT ATRER 1 q QT I W fraaor
W@ 7 st =g g fe war feafr
g ? -



203  Res, and Sick
Textile Undertakings
(Nation) Bill

faw & Sgval § garar mr § 5

“....of different varieties of cloth
and yarn and provide employment
continuously to the large number of
employees in these mills, it has
become necessary to nationalise the
said undertakings.”

Wl TEHE § a1 FE W@ &)
FY Az § s fdaT w@
® oIm W w g Aemagad
fag & foam & wT IR OHY HAT
greadft & 1 wEET Ao SEE
fexrdad ? wal fRerdsw @1 Swer
wfger sargem ! AW E T H AR
# wrvares wTgar g f SRt faehrar
wg WO | w9 FE e TR e S
e ol dEe wifgy, Tar feqesy
& 918 %7 =T WM STEd Wi 39w
fesm & 1 ¥@X @ AT W CARE
T ERT I F1 frarw 7 1 @fws

¥ FAWHE wEr AET & O IEE0
T A 7 WAT QAT WIEHT WHITHT
s1fga W1 WI9# qrg w1 A A5 B
AT TFEIT § TAT I WY AT TG 7
gr 3+ &1 wfasg |1 g ? o
€& qFr #1 afcfegfa dars@ gRi?
WAETE AT TEAT FHw Ag) far o
grar 1 ¥ 9 wrvETew TR §
o 53y ¥ fa Aol & fg@i M Q@
gt T|r W e | IEE Ah W
Iwfa, winw fFfa ®1 7 o7 qrai &1

% H9T ¥ WX 3 famaTw ag
fegar megn & T @) WRw
93 faar< gy &% ¥ Wl &¥9F 97 | gLETT
Fqw ggw ¥ fasi a1 www g,
fex 21 feese w1 wsgrde
It & ®Y grawgaar Wi g TE?
qg¥ W faw few & w17 9< Wiy s faad
W AT R T 21 fer w) wsrdw
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W 22 famat w W afaaarg
Fon fae &1 wfawgw fear (@ 3g
wat  getA w1 owar d@e g
wd A fezawd  qra e oY far sl
Ho¥ &1 & 3a 9gq H T AgAT
gl g awgr &

“The Supreme Court foflay passed
strictures on the way in which the
National Textile Corporation, a
Central Government undertaking,
took over possession of a textile
mill in Tamil Nadu soon after the
promulgation of the Sick Textile
Undertakings (Nationalisation) Or-
dinance on the night of September
21- .. -”

qg FATAI ARG oI &
g WAL Fus #dAew § 1 21
arftg ®1 w9A wiieAs  fhaTsn
22 % HIYF 0 OF faw w1 wfw-
ggn  fear mar 1 gt #1E FEr &
f& seaTe & W far ag 3t AT
qr, 5§ YHI &7 2§ wWaw 3§ S8
g7 | TF TETC®! JeqArdt  ® HA-
war  Agt dt | gg < arer 994§
WX far wr favr w it gE &
T §@R 49 ¥ 9% #16 Aff FT
gdr ot SO @ SeRart w7
wE g

1Y WEATRW ¥ o 90X OF faw
acf s srag @ € fF &7
e w1 wos TIEe a1 fF
u g% faeqa fadgae w@ fam 9T
wed fawC wTar Wi [uwT A
ST | WERWTST ¥ WY §Y T FH
@t w7 wifgy ar | fufewa ffa &
WTETL 9T 7§ IqraT §oST faw Gy
WAT ®T GAT &THA WA GCAT EX
a1 fwe & growr wrfgg @1 f4 &9
gl ® fgai s gfma W@
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[zro weait arevaer 9iF)
wagld ® AAwHE §  qrfefedw £
T T fedi ¥ qa @ & 1 ¥
warg ¥ 5w fadas ¥ w1 saeqr
gt T ¥ | wERATAwG ar
f& wtem Nrad Srqarawr ¢ swEr
WA AT wEY faar § ) wAmw ¥
T IR g Sfa @l § fgEe
St emd | oA g, g andgr
T £ WES ¥F fgat w1 qewy g
FTT AMfgd a1 | Iaey Ifwa 75w I
¥ ITEA A7 A 5w #Y wowy sqaeqr
wAT =ifgd ot ) wre adl grea @
ar w1 F WA ¥ waE Gar w4t ?
AET AT HIfE &7 JqTE" F qrOW
Aft AT A ? wWAFTm AT F
frar sram &t & |, wfaw ga
¥ A9 ¥ gq 3R ¥ aw a@ qa
STAR §, TEATATE I FTH X AT
Wt § A g7 e adt faw <er
& | W7 ZANTE 7 AT T TGS
X1 IETET W Tgar, faat §arar
T ST AT AT | I & ATEX WA
%% =awqr 71 § | few fasw W
WIA TG F A T, IFH ATATEIAA
FTRF A gRETHl w1 sEER
wgf g1 sRaT ¥ | IerERe WX
faawowr wrosy A T TIfET, WIAFT
faecw smasqr S aft 4, sravor
ST F GEAT F¥[ IqAsH AN,
WA FHAT AT FIE qEAT ¥ IAEY
Sqafeg ®YwTIR swaeqr FET ARG
g agrTar & faqm e & e
FT ¥9I7  TH T TF7 FT 18 IT 20
sfowrs wm wor wEX &
& wfsmag @re sfawagarwarfeg
fasit 9T @y Fga  wisard @
LATER Wwd & fgal w1 Ao g
FG ATgT 1 AogLi & fgat A7 sy
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qawre AT SIfah, a4 whreafafa,

| IR Y wif ¥ S wamw warg

¢ §, I FT GIIET gF FAT TI0ET,
IT F HWE! WO G FGET
«fgd | TF g1 @ F7a1 a7 oy g
F o 34F qarad a1 W A
t? smifirreafrmraraf &2

7 WeRi ¥ T4 qg AT wewrdm
frarar war § g ar & fregaaa
@A E W fdwn ater qrgar g
o= wfmgfes  faw wdt wgeg a@
# Y=ral  arfd gw Ig R T
faIT ®T &F W IET GAIT FT
®F | WA TH §qX § 7 A AW
FRAT WY AGFC GEAT IIHEH AT A
IR 4T GATAW  ATAT W HEAT
qa € Iqmeq g wwar, A AAgA
w71 afass gr gefwd g §Far )

SHRI VASANT SATHE (Akola):
Mr. Deputy-Speaker, Sir, this is a
very important Bill that has been
brought forward, and I would like to
congratulate the Government for
having taken a major step in na-
tionalising a substantial chunk of the
textile mills of the country. Even
this can make a dent if we pursue a
right policy.

16.29 hrs.

[Sart Nawar Kissore SINHA in the
.Chairl.

To begin with, T would like to sub-
mit that it i{s absolutely imperative
that we evolve.a national textile
policy if we redlly want to make any
impact on the deteriorating textile
situation in the country. By only
taking over sick mills; 18 the Govern-
ment going to be & nursing home?
Why did we not, as in coal, take the
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bold decision of nationalising the en-
tire textile industry in the country?
Then, you would have been able to
formulate a policy of deciding whe-
ther 4300 varieties' of cloth should
be produced or whether only 300
varieties of cloth should be produced.
Then, you would have been able to
decide whether a remunerative price
should be paid to the cotton-
grower, what should be the ratio
between that price, the price for
processing and ultimately the price
of cloth. Then, you would have been
able to decide how much of the cot-
ton at all will be required to be im-
ported. Then you would have been
able to decide whether the fine and
the superflne varieties of cloth re-
quired for only 0.5 per cent of our
population should be allowed to be
produced. All this you cannot de-
‘cide today because what we are go-
ing to take with us are only 103 sick
mills in which we will have to invest
a large capital for modernisation and
other things and then alone we will
be able to be in a position to create
an impact in competition with the
mills which are in the hands of the
exploiters. That is why I say that a
national policy will have to be
evolved.

In this Bill I would beg one thing
of the Minister. I am really in a way
happy but, at the same time, I am
also a little apprehensive, This big
and difficult Bill has been given to
you at the very outset, as a first
charge. I am not disputing ' your
ability to pilot this Bill. But what an
uphill task has been given to you.
What a difficult and impossible task
has been given to you. I know you
are capable of rising to the occasion.,

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Not impossible for him,

SHRI VASANT SATHE: It is a
good begining, provided he is able to
rise to our expectations and the occa-
sion and accept the suggestions which
will be made and which come from
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all sections of the House relating to
the rights of the workers.

Now, if you see Section 5, it takes
away all the rights. I would just in-
vite your attention to this section:
Section 5(2) says:

“For the removal of doubts, it is
hereby declared that,—

(a) save as otherwise provided
elsewhere in this Act no claim for
wages, bonus, rates, rent, taxes,
provident fund, pension, gratuity
or any other dues in relation to a
sick textile undertaking in respect
of any period prior to the appoint-
ed day, shall be enforceable against
the Central Government or the
National Textile Corporation,”

The appointed day is” 1st April, 1974.
Now, what are we trying to do?
Whom are we trying to protect? You
are giving Rs. 39 crores to the em-
ployers and out of this amount, if you
take away these prior claims, then
this will go only to pay the secured
loans and the Government dues. Now,
what are the secured loans? The
loans of the banks given to these
mills which were taken over., What
I would like to know ig that if there
is a prior and continuing liability,
after all the bank loans still remain
as loans and they need not be paid
off in a lumpsum, you can pay them
from your continuing profits. What
is the urgency of putting it on the
priority list? Suppose this loan is
given by the State Government. What
is the urgency of paying it? After
ull, this is also a Government Under-
taking and it is Government money
and it will remain like that, But
what happens to the hard-earned
wages, money, gratuity, bonus, provi-
dent fund etc which run into crores
of rupees? As pointed out by an hon.
Member, what is the fault of that
worker? Where will he go? We say
that we are a social welfare State.
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[Shri Vasant Sathe)

We say we are a State which wants
to defend the rights of the down-
trodden and the weaker sections.
That is our pledge to this country.
‘What fault have these workers com-
mitted? What crime have they com-
mitted? They have served these
mills. Thesq are their whole life’s
savings. You are not only the son of
a worker but you have spent your
life in the struggle of the working
class, Has the worker got any bank
balance? Has he got any assets kept
aside, except his provident fund? He
has no savings, he has no dividends.
he has no shares, and anything of
that kind at all. He elies only on
his provident fund, or gratuity. I
am glad you said that gratuity you
will consider, that is, for the entire
service. But bear with me, your
officers are misleading you. It is not
fair 1 should say. Under the gratuity
Act the entire service will be taken
into consideration under the defini-
tion. That is why they have allowed
you that concession, Yet, the posi-
tion is, you will not be able to give
gratuity because you have put it in
the last item, part II of this Schedule.
After paying everything if there is
something remaining, then only gra-
tuity will come in. Do you know
the calculations made? 1 will show
case by case. I don't want to go into
details. You see the item of 57.50
takh¢ for Rai Bahadur Bansilal Abir-
ehand Mills which you have provid-
ed,

sit wreht Wk (Swwge) s
ofq wEEw, ¥ waeqT ¥ A ¥ |
Wﬁm'ﬂg 1

MR, C'HAIRMAN‘ The Bell is bEinz
rung.

Now, there is quorum. Mr. Sathe
will coritinue.

Contempt of 300
the House

18.37 hrs.

CONTEMPT OF THE HOUSE
MR. CHAIRMAN: 1 have an an~
nouncement to make.

_ Hon, Members, I have to inform
the House that today, at about 12-2§
P.M., a visitor calling himself Saten-
derjeet Singh, son of Sardar Suren-
dra Singh, attempted to enter the
Visitors' Gallery of Lok Sabha after
getting his pass checked at the check-
ing post. A Watch and Ward Assist-
ant of the Lok Sabha Secretariat on
duty near the Visitors’ Gallery Gate
asked him tg declare the belongings on
his person. He noticed something
bulging out in his coat pocket, On
search, it was found to be a glass jar
containing some explosives attached
to a fuse and crackers. The said
visitor immediately took out a dagger
hidden on his person and attempted
to assault the Watch and Ward Assist-
ant. However he was overpowered
by the Watch and Ward Assistant
with the help of other Watch and
Ward Assistants, He was taken into
custody by the Watch and Ward Offi-
cer, This is a serious matter. 1
bring it to the notice of the House for
?&uéh action as the House may deem

t

SHRI H, K. L. BHAGAT (East
Delhi): It is a very serious mafter,
that is, somebody trying to enter
Visitors Gallery with explosives. I
would like to know the name of the
person who had msued the pess. This
is the _product of the atmosphere
which is being created in the country.

MR, CHAIRMAN: The name of the
dponsoring membér is Shri D. S.
Pradhan, (Iptenupﬁms).

DR HENRY AUSTIN (Ernakulam):
Sir, it had been stated earlier that
when Members jssue passes sufficlent
disctefion shouldsbe used. to find ‘ous
whether the visitor is a genuine one
or not. I would like to know whether
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in this case, whosoever Member has
issued the pass, he tried to use this
«discretion or not,

™R  CHAIRMAN: So far as the
wuestion put by Dr. Austin is concern-
«d, I think, we all have been intimat-
«ed 'by Lok Sabha Secretariat that we
take responsibility for every visitor
we sponsor. So, this must have been
done in this case. (Interruptions).

SHRI P. M, MEHTA (Bhavnagar):
‘Some hon. Members have brought
‘the name of Shri Jayaprakash Nara-
yan. It will not be allowed to go on
record. If they want to bring Shri
Jayaprakash in this matter, I would
=ay it is pre-planred. (Tnterruptions).

I may make it clear I do not want
to make any allegation but if any
allegation is made without probing it
properly that is not right, The whole
issue should be referred to the privi-
leges committee. How can they bring

in the name of Shri Jayaprakash
Narayan?
wt a1y Tw ufgeare (Hewg) o

fearyamafiforarg ¥ dd &
g @I A I F Frawr &y
fras wmar g 7 '

Bir, I wanttomkeaaﬂﬁhuﬂon
1o you..

SHRI NARSINGH NARAIN PAN-
DEY: (Gorakhpur): Sir, nobody has
mentionéd the name. Mr. Chairman,
Sir, it is the duty of the Chair and
‘the Lok Sabha to take cognissnde of

‘it. .
&

THE MI WORKS AND
HOUSING AND BRATAMENTARY
AFFAIRS (SHRI K. RAGHU ‘RA-
MAIAH): Thepdkqn. Member says
that nobody has mentioned the name
.of Shri Jayaprakash Narayan,
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MR. CHAIRMAN: I Mr. Mehta's
submission concerms the name of
Shri Jayaprakash Narayan, I can
agsure you that I have not heard that
name being mentioned and other
Members also say the same thing. So,
will you kindly stop from making
further submissions and allow the
motion to be moved?

SHRI PM. MEHTA: Sir, I want to
make a submission further. This is a
very serious matter, In the last
session gome Congress Member issued
a pass to one individual and this inci-
dent happened. These are very serious
things and therefore, it is a direct case
of preach of privilege and therefore,
this matter should be referred to the
to the Privileges Committee for a
thorough probe.

SEVERAL HON. MEMBERS: No,
no.

SHRI P. M. MEHTA: Who was re-
sponsible for this incident? This
should be probed into,

SHRI B. R. SHUKLA (Bahraich):
Sir, no further probe is necessary.

,SHRI ERASMO DE SEQUEIRA
(Marmagoa): Sir, this is an extreme-
ly serious matter causing concern to
the entire House. I am sorry you have
come to the point that the name of
parties and the name of persong is
mentioned. I think the name of B.L D.
was mentioned, I am sorry that this
has happened, Thig is a matter of con-
cern to the entire House. So let wus
forget what has been said to this mo-
ment. .

We should also begin recording our
great appreciation for the watch and
ward' §taft’ who have défie a véry very
good job, And, let the Minister move
his motion.

SHRI K. RAGHU RA'MAIAH: 8ir,
I appreciate the sentiments expressed
in favour of the great work done by
the watch and ward staff. I am sure
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the whole House will join the hog.

Member in applauding their services .

to the House, But, sir, in other res-
pects, this is a serious matter and I
think it should be non-controvercial
because all of us are interested in the
sanctity and dignity of the Hoyse, In

accordance with the. previous practice -

of this House, I beg to move:

“This House resolves that the per-

son calling himself Satenderjeet

Singh, S/o0 Sardar Surendra Singh,
who at 12-25 hours today attempted
to enter the Visitors' Gallery 'of
Lok Sabha with explosives and a
dager hidden on his person and
who whep, asked to declare his be-
longings on his person attempted to
assault a Watch and Ward Assistant
of Lok Sabha Secretariat on duty
near the Visitors' Gallery gate with
the dagger and whom the Watch
and Ward Officer took into custody
immediately, has committed a
grave offence and is guilty of the
contempt of this House”

“This House further resolves that
without prejudice to any other action
to which he may be liable under the
law, the sald Satenderjeet Sinh be
sentenced to rigorous imprisonment
till 8 PM. on Friday, the 20th
December, 1874 for the aforesaid
contempt of the House and sent to
Central Jail, Tihar, New Deihi.”

SHRI P. M. MEHTA: Sir, this is not
sufficient. The entire matter -should
be probed into properly by a Parlia-
mentary Committee because the whole

ouse iy interested as to who is at the
root of all these things that took
place and, therefore, a Parlimentary
Committee is absolutely necessary,

This is not enough and this is not
sufficient.

ft gwn wx weww (W)
gwafa o1, I wewm g€ & €@ wrk ot
vaT T s 1 o ww W R
=& 1 oy faw wwR & wewr @
oft § vk faeht eoft qgt ¢ acht
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ot #, ?a:ﬁ & T T A wa-'fr

fei-few ageft o @t &1 W ST
AT W St A qeara <@ 3193
wuTaTT 9@t # e, Ty 2w & o
Araga I asar & § N Agr 7 F
wEart # agd =gy €, g A
wa@ardl § wW frawmey & fo o
wEAIg TEE 6T AT I § o 9w &,
at ¥ ag fhaaa § fa ag 9 3o @
& & o # ug #1€ wofw «§ g, wfeT
ag wWraAT Seil # faAt fgm qadt o
@ §, wifay &1 ? ag¥ gar sy
adl 1Y o, 7w Fom 7 §1 weard gE
... (voras)

¥ og oft fagaw § f& o 3o weAT
fom afcfeafadl & w2 § 97 %1 o
gt rfgw | oz oY fe wgm H 1R
SHIT F wemr g &, wwfwg 7O
w9 & foaew & n xw @y ¥ o wfafa
watE A | o o wYE gt weAT &Y
3§ Wear ¥} 9T I§ afafa gy €
faeaTe ¥ Y ST arfE gH qar o
fom ofcfeafadt A qar gar d ?
R sTr A § 7 SE &
AP ATE 7 A aai A
WY e F@ & fag ob wfafa

st weewr w2 (W) WY OF
A F T H gAU HTHT NG § 7

oft gew W wwEw  EEET AT
a Adi B0 ... (vaeww)..LL L

oft wermy W : W ¥ A I Ry
FW & AT CEIT GG @ E. ..

QW“tm:ﬁmw
# wg & f5 @ w1 awdw Ak T
wam | ... (vew)
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R gHr gTEA Fl T Rkl
EILEACI R T AE

& ww 6B WY Watarnﬁ aTH
TET o AT FEdE R AT 1 AR
femr a¥

st gER W WO ;W9 &
W § wF0 mar a7 ¥t 7€ 0 6
ARV Fag A aEr & |

! qTEA WE : WT FEC ¥
TH T 5HY HI7 #7419 3 Q@ §, 9€
YgTarT & F 77 &L |

st gew W woEm g3l 9%
QET TE=Ta W g1 §, 98 AN 47 qEr
T & g6 BT e g1 arfw gx a1 & |

it waw W% : 5 HiC ST
W ¥ o q ST |

SHRI DINEN BHATTA-
CHARYYA (Serampore): I have
no grouse against the Minister

of Parliamentary Affairs who has
moved this motion for our acceptance,
I do agree with what he intends to do.
But my point is that the security
starts from the very gate outside. He
has been caught here. This is taking
place repeatedly—I do not understand
how. I know of several boys coming
from the Calcutta (West Bengal) area,
They have been searched throughly
and they feel insulted. But I do not
know. Sometimes they are caught
just in the gallery. How can they pass
through this long way where so many
security people are there? Why don't
you accept the proposal for an inquiry
into this matter to find out how this
is taking place?

Not only that. Some people com-
plain against some actions of Govern-
ment. May be that is a reason why
this is taking place. So what is the
objection in accepting Shri Mehta's
suggestion to set up a committee to
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find out why agsin and again this is:
taking place? In this short time, this
is the fourth incident ghat is. taking
place, So why not come forward with
that proposal: alsg?

SHRI ¢. M. STEPHEN (Muvathu-
puzha): To inquire into what?

st w fag ATeww ai¥ (Meage) ¢
wamafa off, sea@ @52 &9 §ET A
@ § g wEary famg & Aot Ig
R qF AAE TR Y | J@Toas
qifaamddl &% &7 am § & fraas
AT fa WL W wER F awdw
wEE Y 989 § 7 § fg & ard
# gar gwefaE ¥ T are fwar 2 fa
migw W W AT @ET =9rfzEg
frgrfacs miwifmast@E
WAL qOAT AR & WON FIT I
7 W 9% & a1z 96 &1 fadg s ar
qEr a¥y gEwTd OFy a1 @edr §

s, qg or owmr ana g form &, 2w ar
WA AW & ArgT AT €Y O wiwat
& o g g AW W WA A &
AT SR §, TiRnART  swreEr
F FOH FOAT AT § W WA IAST
TF AET WER, O, W WY |
IE AT W ATE WA T qI% GAT
7Y, qifeardee A, AW & qAaT W
wga Y wee a3g & Rawr gy fw
& %% & @i § & wr &) wheaar §,
ot W™ 1w ag %! foafr o2r wT @Y
§ 1 g am agt & e ag ot weAr
g t—xw Wi 9T & wod fawfedt
T & W AT EGAT $TAT R,
for & o wmeng @€ &, faar wawrg
& IR W g W w1 faar fo
€ gu FwT s §, A dc A
wrar &, wrf foareat FwT wmar &,
I Frgel &t & oot o Y e
# T W Gy A wY qwEr 1 A
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[t g aT<iTw aiv)
pmqﬁm%iﬂtﬂmﬁim
gr fewdft wrd ) S W qdr
% g g ¥ fadzy wwr angar
g f# oo o gt feafr @ A 97 WY
s T@T Arfe, fag § & QW W
SR $T &% W AT WY SEew
FT §H|  WIA T€@ §§ 1@ A qaT
& e & fe g ST 9T S aAAAT
¥ fasTx ST ATfgy

g7 wRT & FH—IET B A
oY #7191 W€QqTM §, qg qGA WSI W
w415 g yerE g—8 @ s %
4T I § |

it TmTeaTe WTeR (qEAT)
awafa oY,. ...

w afe s W gE A
qT Arar A€ § A wlAT
gFEq T,

afen wa fawe & sorar gwg A
/1

ot twwae welt @ ¥ TE g
35T W §—u ag W vEAm feew
faai ¥ wawy @1 W § o wdisgt
& afew-qet Wit wfafwaaddt
zdi T qAW TFAT X7 @1, gt
qifearaedt TR ®) WA FW &
fa% @ TE & EIIE WA A
@I T g  gea T &
T gUSE AT o

# qifardgr wwd fafier &
FIAwI ST {441 4§ 419 &9 & f&
N wiET WH i F gL 9@ d Ay
g Al fam & o | @97 AT g W
et §—aar T gferorqeft ST fogrmdr
Jéte a1 /Y G foew go faqi &
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feeft g T 4, sw A ¥z Y w%
W ¥ ? & Q¥ gg vHE A g
£, wife 47 £ & & Ay et
2, St Ffeare o F awr g g fe
arefasar T d—a xw e W
¥z greT w ¥ @ 7 7

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): The motion is
before the House and the whole House
is considering the problem. There is
therefore no need to appoint any
parliamentary committee to consider
this question. The House should be
asked to give a decision on the
motion. We express our appreciation
of the Watch and Ward staff and we
condemn this kind of attitude on the
part of an irresponsible young man.
The motion has been put forward by
the hon. Minister of Parlimentary
Affairs and we can decide on it. There
is no need for a Parlimentary Com-
mittee,

MR. CHAIRMAN: I am told that
Mr. D. S, Pradhan has sponsored this
visitor and if he is here in the House
and wants to give any personal ex-
planation he may do so—he is not in
the House,

1s it necessary that we should give
more time to this motion? As the
House knows it is a subject on which
every Member can have a minute or
two. It is for the House to decide.

We are racing agaist time, so far
ag legislative business is concerned.
So, let us dispose of this quickly,

17 hrs.

.SHRI C. M. STEPHEN: Sir, I move
for olosure of the discussion,

MR. CHAIRMAN: I will sllow two
or thrée members one minute each
and they put it to the vote of the
House.
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EHRI S, M. BANERJEB (Kanpur):
I am surprised that thiy incident has
occurred and I condemp this. Three
days back a friend of mine, Shri
Nariawalda, a charteted accountant
from Bombay, who is the Vice-Chair-
man of the Al India Chartered
Accountants Association of India, came
‘to Delhi and he got a pass through
me to watch the proceedings. He was
asked to remove his ghoes and then
‘his socks and .in that way he was
humiliated. When he protested to
me, I asked him to take it with good
humour. When there are such strict
security arrangements I do not know
how anybody could possibly enter
with a bomb or a dagger the gallery
ror even the approach to the gallery.

MR. CHAIRMAN: The information
which 1 have received is that he was
apprehended outside the gallery, at
the doors,

SHRI S. M. BANERJEE: We are
not against taking stringent measures.
.From today onwards I know that there
‘would be a rigorous search of the visi-
“tors and so no self-respecting person
“would like to come here. Already
‘there are so0 many restrictions, Now
the passes are issued only for one
hour. When our relations or friends
come to see us the only things we
-could give them .are a passg for the
‘gallery, a tin of ghee and a cup of
‘tea, So, instead of merely putting
-s0me resirictions on these, I would
‘Tequest you to kindly have a probe
‘ihto the matter. Why are people
doing it? How rould we prevent - it?
We bave to consider alj these aspects
I will con¢lude by sayihg that the
~search should not be so rigorous as to
give the feeling of humilitation, as it
happened’ in the case cf my friend,
'8Shri Narialwala,

DR. HENRY AUSTIN (Ernakulam):
Sir, I fully supiport the motion moved
by the hon. Minister of Parliamentary
Affairs. While supporting the motion
I would like to say that this incident
~cannot be viewed in isolation, All of
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us know that reactionary fordes, in
conjunction with extremist forces and
others, are not interested in the order-
ly tunctioning of democratic institu-
tions. They say so openly. They are
on record saying that 10 lakh people
will gherrao Parllament... (inter-
ruptions) You may say anything, but
it is a fact...(interruptions) You
may shout anything but 1 will not
yield until I have had my say. So,
please listen to me... (interruptions).

First, therefore, let us cungratulate
the watch and ward staff for having
detected 'it. . Because, we want the
business of the Hoyse to be.conducted
in an orderly fashion. I agree with
some of the hon, Membors of the
opposition that we should tighten the
security measures. In fact, this point
has been discussed here earher also, If
gome members feel that this was
detected only in the gallery, whereas
it should have been done much ear-
lier, let us have some checkposts out-
side also.

As regards this matter, the person
was detected outside the Gallery, not
inside the Gallery as some Members
tried to make it out. Let the security
be tightened outside so that adequate
protection may be given to Members
and we work without fear.

I would, therefore, say that this
problem has to be viewed in all its
totality. No Parliamentary Committee
is pecessary. .The Speaker himself can
do it or the General Purposes Com-
mittee is there—all party leaders are
there—and we can discuss the matter
and take adequate measures.

@ T (g1%) : gt o,
dax w1 WAt A A A e wEw @
3% %7 g f0w 7t 3 §, Afww &
WY & wgaT Srga § e g few W ¥
) T & qTT § AT 8§ WY HAAE
qGaT ARy § ;. gw @l afead
7% & ¥ oF szer & Teawa FAW OF
are &Y 5 frar ar gwar @ 1 WAT
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TR Wgu w1 wd § W1 §Ew AT
. T @R wTEd § AY gR R
& o arg awa & ol gee el &
FTEIAFTATTI§ | T TF &T
10 ST A T A A A IE
TeEdl 9X 10 918 T &% X
arfe sere wr€ quw awdT Fom ar §
=g 35 ¥ oy fawmm @

SHRI P. G, MAVALANKAR (Ah-
medabad): Mr. Chairman, Sir......

SHRI VAYALAR RAVI1: Sir, I move
a closure motion,

MR. CHAIRMAN: Mr. Mavalankar,
there is a motion for closure.

SHRI P. 'G. MAVALANKAR: Let me
make a submission, I want to help
the House.

warafa wgRE : gAT ATIEwT
o, s Ay wewfa 2§ @ fes
e w A dwovw

ot g wow waf (Iwlr) : wTaE,
NuzTeA g, ag feeeitm 1 Afea
W vl wm oA oW Y R
W BT 35 F wefred  sifrw o7 )
vufad ag a9 «1% O Ty
T & AR F A wgy v § o ag faegw
wed § | gl aW @ a<g ¥ wenr
¢ I & goa wawww ot &1 Awy
qTT W AT & W T 8T @EE SW
TR wemEi dAwA §1 & wmga
£ v o oo # qn wfafs wmft T
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" St w4 ot 7 1% AT s i

FALATH ﬂ‘imﬁ‘wﬁ‘-ﬁa‘mfﬂw
mm’rqz'nrmwaitm L&

MR CHAIRMAN: Now, 1 put the
motion to vote..

SHRI P. G. MAVALANK&R' On a
point of order, Sir.

SOME HON. MEMBERS rose—

MR. CHAIRMAN: How long will it
go on like this?

SHRI P, G, MAVALANKAR: I have
a point of order, Sir. I am not speak-
ing on the motion. In all sincerity, 4
am on a point of order, 1 am not en-
tering into the merits of the Minister’s.
motion at all

My point of order is this, that when~
ever such unfortunate and serious
occasions arise, why should any Mem-=
ber either on the Government Benches
or on the Opposition Benches sudden-
ly go into the motives or allegations?
That is what makes everything 1m=-
possible and time-consuming. My.
point of order is this. Whenever any-
person is caught, whether he is caught.
in the gallery or before he entered
the Gallery—after all, the Watch and
Ward people are doing their job ex~.
tremely carefully, with tremendous-
difficulties; there are all kinds of.
difficulties; that is a serious and deli-
cate job—, once we are seized of the-
matter by arresting somebody who is,
guilty, then the House expects the
Minister of Parliamentary Affairs or
the Government to come forward with.
a motion gaying what kind of punish-
ment should be given for the offence-
caused, and 1 would like the Govern-
ment, through that motion, to tell this.
House what precisely was the infor-
mation available about the offence,
who was the offender.....

MR, CHAIRMAN: Perhaps you were
not in the House. That has already
been reported and the motion is ak-
ready before the House.
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SHRI P. G. MAVALANKAR: My
point ig this, It may be 'X’ or ‘Y’ or
“Z'. But why should we bring in here
Government or Opposition or other
unnecessary details? We should not
do that. The House must get full in-
formation as to who the men was,
what was his background, etc. Let
1ug not bring in the name of Mr, Jaya-
prakash Narayan and his supporters
«or opponents in this debate.

gt fogfa faw (|faget) -
wamfa oft, 939 CF AT TG IFET
wat ar foaw #1 war g 16 arda
F1 q2Ar ¥ AT q2dq gar 3§ A
T A & gowr waarar | gardr fafen
% fewedd fyar Wi ag gfws gra
qFIT T | ¥ § qar wF7aT g ¥
1§ wifwwr 5 T & wafifas &
Tz W #Z¥ ¥ og T <{Y &, FfEw &

o G® W awt : AT LIS
#7 ag T &, forg &7 wre wav £
® &1 3 g 7 L w0 FET
&1 ... (eTadiA)

it fusgfr foosr: 3aft aear & a7
o warar |+ & F0gAT § §WTT W
a<E ¥ N qfes F6 g AR A AT
faFyr gw W1 #Y 525 § *aqrar I |
T arT s ard 1 T wgrar g
arfegy 1wt ot & WY gE@E WO F
gy @ g, A gadq FAOE )
MR. CHAIRMAN: I shall now put

the motion to the vote of the House.
The question is:

«Thig House resolves that the
person calling himself Satenderjeet
Singh, S/0 Sardar Surendra Sinogh,
who at 12.25 hours todsy attempted

wear axgr war faw @ s ogd
¥z 16 arara #1 Aifer & gz § qaigr
TET |

et @ o & fe oy gfew ar
g &1 W AT IE 4T qfeor
e qg TN FT qqY1 AT AT FEG
xrd gET qaT7 f5 @ & dro F
foasr g & 7 wwdifas gra & ar
sufeqis AW §, 9g @19 FETC WEA
oAT 7rfgd | Ffsw ow g § qar
guar g o se & g wifow &
gifaariz 7 gar 1, $E 7 war &,
T FEY AT qemr & widt daw §
qEET TGT | gagfa o, siw o 99
cafffen ¥ | wofed arw gar ¢ v
g s e s g g

to enter the Visitors’ Gallery of Lok
Sabha with explosives and a dagger
hidden on his person and who when
asked to declare his belongings on
his person attempted to assault a
Watch and Ward Assistant of Lok
Sabha Secretariat on duty near the
Visitors' Gallery~ gate with the dag-
ger and whom the Watch and Ward
Officer took into custody immedi-
ately has committed a grave
offence and is guilty of the con-
tempt of the House.”

“This House further resolves that,
without prejudice to any other action
to which he may be liable under the
law, the said Satenderjeet Singh be
sentenced to rigorous imprisonment
till 6 P.M. on Friday, the 20th De-
cember, 1974, for the aforesaid con-
tempt of the House anq sent to Cen-
tral Jail, Tihar, New Delhi.”

The motion was adopted. i

_ 1
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17.15 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF SICK TEXTILE
UNDERTAKINGS (NATIONALI-
SATION) ORDINANCE, 1974
AND

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION BILL—Contd.

MR. CHAIRMAN: Now we resume
the discussion on the Statutory Re-
solution regarding the Sick Textile
Undertakings (Nationalisation) Ordi-
nance, 1974 and the Sick Textlle
Undertakings (Nationalisation) Bill,

Mr. Vasant Sathe to continue his
speech.

N T EE ;& o T qrEw
QT 97 FofE W97 §§ T277 I7 I
T uE famr | & ag <gr an fy wo-
g A mdr FAE a1 s e
3T d1 f® 9% § I F wAwhad
@A &, Ih A =Y @Y §, Swr o
@ &, i IeR afsa faar o1 <@y
¢ 1 wew foq sy felt T ag &
g agl §, foredvare 7Y § 1 AR
Fwgrfogr g 7 IuF fam & JET Y
forr WO X R &1 a5 EAY weE
TwEW §, It T gam deT &
ugT T IF F 97 47 AT g W@ A
v% 9§51 WM % #1 &7 §I G 5T
wad §, = 9% 9T W R w9 §
ETHIT &7 F6T ot &7 G657 &, q@ oY
RLEE R R R T
d5T qg¥ BT ST § 1 9y wew dt
STt wNE sfRnfai w5 aw
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Undertakings (Nation) Bill

¥ fr wowTe 3 oY e faa Iw A
A i, wwma@ &
o g §, ww g § f5 gRar
YER WH A ¥ 1 w4 &
WTHLEDT § 1 KA N W9 q2fox
T A | Afew & wga § fw
T T ¥ AW e §T &7 F
gaw! fr foe w1 st T & ol
fas Y 2@ | wIT g SFA F AT AT
R ferw § 9 ¢ # agwr s,
T F FH

Notwithstanding any provision i
any other Act, this will prevail

Why are you afraid? What is the-
obstruction of other sections?

A fr3ea & o5 qF IR oY sAEEIT
st st GgwT Y g1 f AT #Y
Tt TATE AT G, I6F QI FEFA
fadt ot ag & Iud S faar wm,
Iy IoFT Ffed wT faaT 9T ) 719w
& fo gwa g afva foar § ag mifwa
A7 | mfws § 7g w1 7O ¢ AiES
srfan ey & g faw ar
AwT g7 | Arfew K G qOIEIAE
% fawrs ag g @1 fofaw gz ar
fefr w1 wear & 7 ¥ ¥ w1 w7
fear oo

You were the pervants of the mills,
Proceeg against the mills,

wTTY 7g 1A ¥ afy wg fear  fw
o i Adt @ ag A @ o ET g
SIAHAE T | TR W AR
oz st AT o avar ¥ frgm
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@ A CE FMT AT AL B & qwqr

Aot &% fga ¥ @1 o+
wvar & 7 =g wEY § fefRaad,
qATE ¥ 99, aogd & Jogge ARET
Fay  af IO HART
ared wg fear s gegrdy freet ware
g1 @, Wa g faly s w00

qHY waear § w1 wog? faw aw FI
Y H AT § ! AG ST AFATE |
afe o9 ITw qEgEm TEA § M Ag T
T ¥ HIOW ATATE grawar )
TF TF FH W A% gF ST 0¥
WA A E A AL B g A g AR
¥ s @ € ST FI@r, a1
Hraz s @ &1 wwog e
gqroaA &t e dF7 &
g 37 ¥ A g ¥ q@TA@I M |
W gwe qg SE gy o fr ww-
T faw ® v ) {3 T
wWE WA wTer § 39 A M
7w e e owwd ¥ TR
Iq AET  ARF o Foyen} o wwvam
W ® AMAATT T Tg AT FATL
FRA AT Afgd a1, oW grEd WY
W THE ¥ B EAIR ATHA AT
wifgd ar | g wrok < fear 1 T
feqr w1 wvaTar ) wrwA ey EfE
fraw dWRTEM O WY OF
@ ol @R, e e g
@M | AW W AgT.faew @ &
sxfgme fowy fim, 3% 9w o=d
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frea] & wogd T W@ TEEY AT
w ) owmox dfew L wF WO
wvit an gar dWT o & fe agy A
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mr 1 ge ¥ gk gefegre fowy
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WR ag TR A firwr g ot e
W gy ¥ @, W A W@
A faw g S T w7 A ovg
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gerrw fase feg @ fF ard
Zfer mwrdc W gads @ o g,
qgdt o w® afmdrgs ¥
I & e famrmn o feafres
et Ssfgaw femgze e F
I FERAAN wrawar 1 Do
ge ¥ &) fagrk  wr wd AT A
n§, @ wfaa daw qefaw =g
¥ dfe 3% afrardy gus gadfes &
gE &1 ATEW QFEET 3 §T
feamr wfgy @, wmw Sefem
WO wrfgd °r 0 wAgd w7 g
ST o wifgy ot aife ST &
¥ ForeA w e X fgww ¥ A%,
gt ¥ a%, SETC AER ) TW
TE W EF YA VIR FEAT
wfgd av 1 Afier oo Iwer f Fw
T @R A gEE ST RE
QHY wAEqT § WY aage TS -
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FdEgE dgm ? Wik feag
TFEE] wRd ¥ g RS
s ! uEaEer Aifasl ¥
& i adt @ wifed) arfsy
A a7 fFg &Y 99 qrdY F 9T w19 IAET
e ¥ oS € ! ag wEW
wr & fF oW §F st
WA T L AR WIOR A 49
e gn e Few ¥ oIy
=TT 9% W@ FF, @Oy & 4%
qRARE |l ;W ag IR FAT R
avw qxfam ar@r & 7 W
IR AR fRar 0w e
der 9ER zEwn | sifadz 6w &
o dar ¥ wE ¥ ¥ 9
fea & WEX R IFF! W FQ@ET
wifgy sfads w¥  wfawe & o
AZ U A §. | IEA @) T
Tl W Feg § & we faar
FfeT m#{famﬁiqauﬁw
dq1 AL w1 w2 fAqT AfwT wnmT
G FTAT I AT A &7 ) 470
HAFI! FT G 9T | FTHTT B ATGET
T ¥ FT IFW A IE @ HY
waT At W agodar, ST o¥
Tga T8 fear  wnarqr W g
dar & SesT S wT  FOH A
Froaw o agw W w0
TAANET HXAY ag o o A
W ? 49 wA¥ FTHr T4 v
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afs @<l WA W9 @Y
@Y | Al FTER a3
!t AN wEw@ T ¢ -
fert wwade g wIfgd | TER
g TET T & WEr ST SEd 0
oAU AG o @ AW A
T B WUR ITE WA wT
ST T 1 FH N W
I FALD FToEr A Ay Al
i wm A g 1 Sifege d3wde
7 far «misr ez fear 3w
¥ ¥faxy Flew § 1 F FivAwre
* ¥faw w1 gfgn #1E F o1 g1 2g
¥ WS ¥ 18 G TIT  w
o &1 w0 vw 4% w17 1@
fagas 7 qg g fear mar &

“No award, decree or order of any
court, tribunal or other authority in
relation to any sick textile undertak-
ing passed after the appointed day
in respect of any matter, claim or
dispute which arose before that day
shall be enforceable against the Cen-
tral Government or the National
Textile Corporation;”

g e g T | WAFT AT 7T _A |
7z Ao o adie s w1 ¥
gita M aw a7 T a0 T, Ter
7g fadqs #gar & FF ag gaad 3}
®< 9 | a8 PR ¥ fgww TTHE
& & fgq wadmr?

"l wERT qF A AN § AT
ol & gAed & | g W N w7
¥ weray ¢ A1 §F WY WA ¥
¥ | ¥w w0 da Fearwfaet w1 fear
amy, acaee w feae sl a0 wA g
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¥ | & wdt § w7 30 g FF ag 7Y
&rrr % Wt S T T AT H w9
TAE AT MY | HAl WESH W AT
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WL TH 1 g B9E wi TE G FY,
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W WA A Fgi R W F
fag gafHY #% 1 A a8 am= =8 2
wowrEETt Wi qsftafaat &% ward
& forg qar frar o <gi @, T &1 &
51 § dar fasd Ter &

{9 FIAEESE S FY W9 qT A
&7 dwAergee dwt wr dar @ Iwe
o fow w1 fam gr & 7 S qei-
ofgat 1 faw @y 1 s A% 1 A
q@ w4 &, WF § Uy §)
59 T F7 Qe 78 g wrfgg |

& 74 ngieg ¥ wqdy Few fF ag
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g 5, frggw Wit guy wafaa
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S ®Y AT WAL qEAT, A a¥ gL
g g fre s v sEee €1

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, 8ir, I rise to say a
few words on behalf of my party DMK
on the Sick Textile Undertakings
(Natiemalisation) Bill, 1974.

Sir, at the outset I would lke to
point out that whatever I am going to
say on this Bill should not be under-
stood that I am opposing the nationa-
lisation and taking over of the sick
mills. While I support the idea on
nationalisation of sick mils I would
like to state my views regarding the
manper in which nalionalisativy has
been undertaken and the manner in
which the sick textile udertakings
would be managed after natioalisa-
tion.

I find from this Bill that 103 gick
mills are going o oe nationalised. 1
also see that under Clause 8 of the
Bill an amount of Rs, 3§.18 crores is
going to be paid as compensation to
the owners of the sick textile under-
takings. It has also been provided in
the same Clause that till the Bill re-
ceived the assent of the President of
India each mill owner will be given
Rs, 2000 per mengem. But I would
like to bring to the notice Sir, how the
provision has been made, It is stated
in the financial] memorandum that
the owners of the sick textile under-
takings will get an amount which is
estimated “will be about Rs. 2000 per
month”. I would like to know why
the amount has not been apecified in
respect of each owner of the sick tex-
tile mill. When it could be stated
clearly that Rs. 38,18 crores would be
provided as compensation why the
Government has not specified the total
amount that wauld be paid per month
40 the mil] gwners. [ would like the
Minister to give the reasons to the
House.

e

*The original speech wa;s -deliveredin Tamil,

2666 LS—13
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It is also provided in ihe Bill that
as there is likely to be delay in the
payment of compensation by way of
interest the mill owners would be
given Rs. 13.06 lakhs per month. Here
also the Government do not seem to
have clear idea as to the iiine that
would be taken before the compensa-
tion is paid to the mill owners and
therefore they have not been able to
specify the tota]l expenditure that
Government would incur by +way of
paying interest to the mill owners, I
am surprised that the Ministry is
unable to decide regarding the time
that they would take for making full
payment of compensation. Or am I to
take that the Government are not
willing to disclose the total amount
that they would have to pay by way
of interest? Sir, apart from this under
Clause 27 of the Bill it is provided
that the Central Government would
pay Rs. 9 crores to liguidate ithe loan
liabilities of the sick textile mnills. Here
also the filnancial memorandum merely
states that the total liability is likely
to be of the order of Rs. 9 crores.

Sir, I am pointing out these things
only to show that one need not be
surprised that the total amount that
would be ultimately paid to the own-
ers may even cross Rs. 100 crores
instead of Rs, 39.8 crores as specified
in the Bill. I do not have any option
except strongly to condemn this act
of generosity of fhe Government which
is willing to pay hundred crores of
rupees to the mill owners who during
the last 30 years inspite of operating
the mills round the clock have not paid
the legitimate wages and bonus to the
textile workers and who have amassed
huge wealth.

Sir, I also find from the financial
memorandum that funds will also have
to be provided to these undertakings
for the working capital modernisafion
and expansion and that the govern-
ment envisaged the total investment of
Rs. 108 crores during the 5th Plan
period, In view of this admission
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by the Government I would like the
Government to re-examine the entire
question of .payment of compensation
to the owners of sick mills as has al-
ready been suggested by Tamil Nadu
DMK Government. i

Sir, I woulg like to point out here
that on 15th April, 1974 the Tamil
Nadu Legislative Assembly had passed
unanimous resolution in this regard
and have sent it to the Central Gov-
ernment. 1 would nov refer to an-
other aspect which has been referred
to in the above resolution.

Sir, the Tamil Nadu Textile Cor-
poratiop is now managing very effi-
ciently and profitably 12 textile mills.
The Tamil Nadu Government and the
Textile Corporation have invesied huge
funds in these mills by way of grant-
ing advances and loans. The Tamil
Nadu 'Government have also given a
guarantee for an amount of Rs, 7.32
crores. They have alsy given a loan
of Rs, 2.30 crores. The Stale Govern-
ment have also not recovered the sales-
tax and electricity dues which amount
to Rs. 1.33 crores from these mills.
Thus, the State Government involve-
ment in these mills is to the tune of
Rs. 109.5 crores. A part from this the
Tami] Nadu Government by way of
equity share capital for investment?
Rs. 90 lakhs in the Tamil Nadu Tex-
tile Corporation.

Sir, the workers of Tamil Nadu have
put the heart and soul in the proper
functioning of the Tamil Nadu Tex-
tile Corporation mills and ag a result
these mills are working efficiently and
profitably, On - these various matters
our Chief Minister Dr, Kalalgnar
Karunanidhi has addressed a DO letter
to the Prime Minister. In that letter
our Chief Minister propnsed that after
nationalisation the mills should conti-
nue to be managed by the State Tex-
tile Corporatio In apother letter to
the Minister of Indusiries on 10th De-
cember, 1973 the Tamil Nadu Minister
of Industries had also referred to this
matter.
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Sir, I woulg like to place before the
House some of the main points men-
tioned in the unanimous resolution of
the Tamil Nadu Legislative Assembly.
The resolution stated:—

1. The mills whose management was
taken over should be immediately

nationalised.

3. The npationalisation should be
done by the State Govarnments,

3. Even after nationalisation the
mills which are presently under the
Tamil Nadu Textile Corpcration should
continue to remain under the Corpora-
tion.

4. When the gquestion of compensa-
tion is taken up the mill owners should
not get the benefit arising out of the
development of the mills through pub-
lic money and Government assistance.

5. The State Government should be
clothed with the necessary powers for
the ahove.

Keeping all these in view, the leader
of my party Shri Sezhivan has given
amendment to various provisions of
the Biil.

Sir, I would urge that the 12 mills
that are managed by the Tamil Nadu
Textile Corporation should continue to
be under the Corporation. Here I
would like to point out thal there are
13 mills in the Cooperative sector in
Tamil Nadu which are admirably
working, According to me there is no
need for paying any compensation to
the textile mill owners, All the liabi-
lities of the mills before their manage-
ment was taken over should Le the
responsibility of the mil: owners. In-
stead of appointing Commissioner of
Payments and spendiag huge money
on his organisation it is better to leave
the entire responsibility 10 the con-
cerned State Governments.

Sir, I would now pose the question
‘whether nationalisation, means that the

Central Government alonz cap do it.

It the State ‘Goveranment takeg over
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the mills will it mean that there is no
nationalisation? Is it the kind of So-
cialism that we are talking about? I
would like to tell the House that by
these steps a feeling has arisen in the
minds of public that every power is
vesteg in the Central Government and
the State Governments have no power
at all tp do anything worthwhile, This
Bill is another example of the kind of
attitude that has peen shown by the
Central Government in regard to the
powers of the State Governments. As
I have already pointed out some of
the State Governments are already
managing several lextile mills wvery
efficiently and profitably and at this
stage if the Central Government wants
to take over those mills I think it is
not just and proper. It is not as if a
member of the Opposition is voicing
these views. Only three days ago In
Maharashtra Legislative Assembly Rul-
ing Congress Party members along
with members of Oppusition have rals-
ed their voice against the Central Gov-
ernment taking over the mills which
are already being managed by the
State Governments, They have also
threatened that if the Central Gov-
ernment persisted in doing so they
would raise the bannar of agitation.

Sir. at a time when 21 textile mills
were sick and about to be closeq down
leading to  retrenchment of 54,000
workers in order to save the situation
the Maharashtra Government took
over those 21 mills. Through their
textile carporation they invested Rs.
17.10 crores in these milly and today
the mills are functioning efficiently
a8nd profitably. The INTUC leader
and Ruling Congress member of the
Assembly Shri T. P. Pate] hags also
opposed the Central Government tak-
ing over the mills which are being
managed by the State Governmment of
Maharashtra. He also stated that if
it is done the workers of Maharashtra
will agitate against this step which in
turn  wil] lead to industria] unrest,
Before I conclude I would once again
refer to the important points referred
to in the letter of Chief Minister of
Tamil Nadu sddressed to the Prime
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Minister on 5th March, 1974, The
Chief Minister stated:—

1. Even though the State Govern-
ment aceepts that it will have 49 per
cent share in subsidiary corporation
it should have management control
over the corporation.

2. Minister wants discussion io be
held at Delhi so that the Bill can bLe
discussed further before it is passed.

3. If the State Government views
are not accepted, the State Govern-
ment would Dike to completely with-
draw from the corporation and have
no part in it.

4. In the compensation schedule pro-
vided, Tamil Nadu Industrial Invest-
ment Corporation stands to lose 1}
crores which it has given to Soma-
sundara and Kaliswara Mills before
take over as it is provided in the Bill's
Second Schedule that such loans will
come in category 3 and there will be
no money left for payment to TIIC
after paying the dueg of category !
and 2. Hence even Public Sector
Financial Houses will lose heavily.

Sir, finally I would say that I
sirongly oppose this Bill and would
request the hon. Minister to withdraw
this Bill.

1 conclude

points: —

with the following

1. Even though the State Gov-
ernment accepte that it will have
49 per cent share in subsidiary cor-
poration it should have manage-
ment centrol over the Corporation.

2, The Minister wants discussion
to be heli at Delhi so that the Bill
can ‘be discussed further before it
is passed,

3. If the State QGovernment'’s
views. are not accepted, the State
Gavernment would like to complete-.
ly withdraw from the Corparation
and- have no pari in it

28
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(4) In the compensation Schedule
provided, the Tamil Nadu In-
dustrial Investment Corpora- -
ration stands to lose Rs. 1}
crores which it has given to
the Somasundara ang Kales-
war Mills before take over
as it is provided in the Second
Schedule that such loans will
come in category III and there
will be no money left for pay-
ment to the TIIC after paying
the dues in categories ang II.
Hence even public sector fin-
ancial houses will lose heavi-

ly.
AN HON. MEMBER: The trans-
lation is not coming.
MR. CHAIRMAN: The unfortu-

nate position is that the Tamil inter-
preter is absent, The hon. member
has given an English rendering of his
speech which will form part of the
proceedings.

SHRI DHAMANKAR, (Bhiwandi):
We do not get Hindi; we do not get
English.

SHRI B. R. SHUKLA (Bahraich):
The point is that the speech of the
hon, member should be made intel-
ligible through the medium of trans-
latjon either into Hindi or into Eng-
lish. Since the difficulty is that mno
translator is available, the hon. mem-
ber should be directed to resume his
speech when such translator is avail-
able in the House.

SHRI E. R. KRISHNAN: 1T  would
conclude my speech in two minutes.—
Or you may give me time tomorrow.

MR, CHAIRMAN: That is not pos-
sible. He has finished the major part
of his speech. The translation has
also come to some extent as far as 1
have been able to hear, In a couple of
minutes his time will be over.

SHRI E. R, KRISHNAN: 1 wil
take only two. minutes mare.
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SHRT S, R. DAMANI (Sholepur):
I rise tp support the Bill. Before I
‘take up other points, I should like
to know from the hon. Minister the
«riteria for evaluation of various mills,
from that point of view the annexure
is very vague, They should give against
each mill the capacity of the nil in
spindles, looms, etc. We do not know
their capacity and the criterian for
valuation is on the basis of capacity.
For instance, the India United Mills
is valued at Rs. 1,000, Its capacity is
2,25,000 spindles and 7,000 looms. As
against that, the Ahmedabad Jupit-r
Mill is valued at Rs, 2.5 crores, We do
not know its capacity but I think it is
one-sixth of India United Mills. One
mill in Akola is valued at Rs. one
crore while the gther Savatram Ram-
prasad is valued at Rs, 59 lakhs. These
are vague and i{ is difficult to judge
wheher they are correctly valued or
not,

Secondly, all these mills are at
present run by the different State tex-
tile corporations. Where those State
corporations consulted about the evalu-
ation of those mills? Different finan-
cial institutions have given guarantees
they have invested huge amounts from
their own resources. Have they been
consulted in working out the value of
these mills?

Thirdly, what about the rights of
the State Governments which have in-
vested money in these mills? For
example the Maharashtra State Gov-
ernment took over some mills, When
many mills were being closed down in
Maharashtra, specially in small towns
whose economy depended on those
mills, in order to provide employment
and save the economy of those small
towns like Akola, Hinganghat, Shola-
pur, ete. Maharashtr3 Government
had the cqurage to take over those
mills. At vresent the  Maharashtra
State Textile Corporation is running
21 mijlls and the Maharashtra Gov-
ernment have invested Rs. 18 crores
in- these mills. Now when these mills
are taken over by the Natfona] Tex-
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tile Corporation, the ratio of share
invesiment of the Central Govern-
ment is 51 par cent and of Maharash-
tra Goverument 49 per cent. While
the Central Government have so far
paid’  only Rs. 8.90 crores,
the Maharashtra Government have
already paid or invested Rs, 18 crores
and given guarantee for another Ra.
4 crores, making a total of Rs, 22
crores. Therefore, the amount invested
by the Maharashtra Government is
much more than. their ratio of 48 per
cent. Hag any settlement been reached
with the Maharashtra Textjle Cor-
poration or the State Government
on this question before taking over
those mills? Obviously, the Maha-
rashtra Textile Corporationi dnd the
State Government would have to be
recompensed for the amount they
have invested jn excess of their share
of 49- per cent,

Then, when the Maharashtra
Government took over these mills,
they wld the workers that these are
old mills with old machinery, that
they are taking over these mills only
to provide employment to them and,
therefore, the workers should also
make some sacrifices. So, the workers
were asked to accept 50 per cen of
their dearness allowance the balance
to be paid to them only when the
mills started earning profits. Now that
the National Textile Corporation is
going to take over those miils, these
assurances given to the workers by the
Maharashtra  Textile  Corporation
should be honoured by them, They
cannol escape that responsibility.

MR. CHAIRMAN: How can this
be incorporated in the Bill?

SHRI S. R. DAMANI: That was one
of the conditions of the take-over of
those mills, These are the responsi-
bilitizs *which the National Textile
Corporation would be taking ove-
when they take over the control of
those mills. They cannot escape that
responsibility. So, gll the assurances
given by the different State Gowern-.
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ments to the workers of these mills
should be fulfilled by the Natjonal
Textile Corporation or the Central
Government, This should be made
clear by the Minister while he replies
to the debate. :

Then, coming to the  workers, I
would say that the continuity of ser-
vice of the workers should be guaran-
teed. They are not concerned as to
whether they have worked with the
previous owner or now they are
going to work under the National
Textile Corporation. They are work-
ing in the same mill. Their services
should not be affected, The continuity
of service should remain there.

Then, while moving the Bill, the hon.
Minister gaid that they are going to
create nine subsidiary Corporations to
run these mills, I want to know whe-
ther the existing corporations, like
the Maharashira or West Bengal Or
other State Corporations will continue
tunctioning as hithertofore, 1 want
to know how they are going to be
managed. Cotton textiles is a  very
difficult industry because there is a
wide fluctuation in the prices of coiton
and a wide fluctuation in the prices
of yarn also, In one year, the price of
coton goes up “r 40—50 per cent and.
in another year, it goes down by 20
per cent. If they are subsidiaries, every
time, they will be questioned as to why
they have purchased cotlon when pri-
ces have gone down ar.d when the pri-
ces go up and they do not purchase
cotton, the head-office will say, “You
are a fool. You have not purchased
cotton”.

So, without full autonomy. these
subsidiaries cannot work. I have got
my experience. I was a Director in
the Board of the Maharashtra Cor-
poration. There was a represznta-
tive from the National Textile Cor-
poration, In every Board meeting, the
Chairman of the Maharashtra Corpo-
ration and the representative who
used to come from the National Tex-
tile Corporation used to quarrel bet-
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ween themselves on small points
That used to happen when the Ma-
harashtra Corporation was an inde-
pendent body and the National Tex-
tile Corporation was only a partici-
pant. What will happen when they
become subsidiaries? How will they
be managed? This should be clarified
so that they can function properly.
There should be a healthy competi-
tion to bring  better results. That
should be the idea. if the National Tex-
tile Corporation takes over the mills
and there is no good management,
loosses will occur, That means the ex-
chequer will suffer; the public will
suffer. Therefore, it is very essential
that this matter should be given full
attention. Healthy conventions and
procedures shouly be worked out so
that, not subsidiaries, but the persons
who have got experience are given
the responsibility of running the
mills.

Now, when the Government took
over the mills, these mills were not
in good shape. They closed down
because of negligence. They have got
o!d machinery, an outdated machi-
nery. The first thing that is requir-
ed to be done s to modernise the
mills so that they become viable
units and they can make profit. They
should not become a liability on the
exchequer every year. A plan for the
modernisation of units should be
worked out sg that, gradually, these
milis become viable units, The plant
and machinery employed in this in-
dustry are sufficiently available in the
ccuntry and there is no need to im-
port them. Therefore, modernisation
plans should also be drawn up side by
sida with the taking over of manage-
ment,

Now I would refer to what my hon.
friend, Shri Madhu Limaye, who is zot
present here now, said yesterday. I
am sorry to say that Mr. Madhu Lima-
ye's fligures are always, in respect of
any item, three years old; his figures
are pot uptodate. He was asking, why
Government is importing long staple
cotton. He should know that, in the last
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two years, Government has not import-
ed any long staple cotton; if at all we
had imported, it was only a very
small quantity. He wag mentioning that
it was worth Rs. 200 or 300 crores. It
is not correct. Last year the import of
cotton was not more than Rs, 10 to 15
crores. The Government of India, in
order to encourage the production of
long staple cotton in the ¢.untry, have
put an import duty of 40 per cent on
long staple cotton. Since then, the
import has almost been stopped. There-
fore, Government is vigilant in taking
action.

Again, Sir, why ware they importing
ang for whom? He said that it was
for the rich people, It is not correct.
On fine and superfine cloth there is
heavy excise duty. The yarn which is
made from imported cotton, 80 to 120
counts, is used by the handloom and
powerloom sector, On that there is
very smal]l excise duly just to enable
them to compete with the organized
seclor. Therefore, Government was
importing only to provide to the hand-
loom and powerloom sector yarn re-
quired by them, Also they have put
restrictions on the organized sector ot
the industry. They cannot manufacture
saree or dhoti or mulls.. These items
are reserved only for the handloom
and powerloom sector. Therefore, Gov-
ernment was importing cotton only to
help the handloom and powerloom sec-
tor, and that purpose has been served.
Now in our country the production of
long staple cotton has increased; it is
about 15 lakhg bales per year of only
one quality—Shankar4—from which
80-count yarn is produced. Therefore,
they should not be critical of the Gov-

ernment without going into the full
facts,
Regarding controlled cloth, I want

to make a request to the hon. Minis-
ter. Many of the members have not
seen the quality of the controlled
cloth. He may, therefore, arrange

-
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either in the Central Hall or sume-
where an exhibilion where the samples
of the controlled eloth can be kept for
the information of the members, 80
that the members know what are the
qualities which are being manufactur-
ed,

Mr. Limaye was talking about con-
trolled cloth not being produced in
sufficient quantities. But on the 2ist
October, in the Consultative Commit-
tee meeting—I am a member of the
Consultative Committee—the hon, Mi-
nister for Commerce had informed us
that in two quarters, April—June and
July—Seplember, as against the obli-
gation of 400 million metres of con
trolled cloth, they have produceq 407
million metres. I do not know from
where Mr. Limaye gets these figures.
Therefore, I said that these are out-
dated, three-years old figures,

18.00 hrs.
Lastly, a suggestion and I will con-
clude. According to me, industiries

should be asked to ear-mark 25 per
cent of their production for selling it
at cost price. In the cost price there
will be no element of depreciation and
the prices of the cloth should be fixed
by the Textile Commissioner and the
Textile Commissioner should have a
Cost Accounting Section, so that the
public can know the cost of every type
of cloth from time to time and that
will help the consumers if my sugges-
tion is accepted.

MR, CHAIRMAN: Now, we adjourn
to meet again tomorrow at 11 am,

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 27, 1974/Agrahavana 6,
1898 (Saka).
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